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माननीय अ�य� : माननीय सद�यगण, मझेु �थगन ��ताव क� कुछ सूचनाए ं�ा� ह�ई ह� । म�ने िकसी 

भी �थगन ��ताव क� सूचना के िलए अनमुित �दान नह� क� है । लेिकन म� कोिशश क�ंगा िक यिद 

कोई मह�वपूण� िवषय होगा तो माननीय सद�य को “अिवलंबनीय लोक मह�व के म�ेु” के समय पर 

बोलने का मौका देने का �यास क�ंगा ।  

15.01¼hrs 

PAPERS LAID ON THE TABLE 

 

माननीय अ�य�: अब प� सभा पटल पर रखे जाएगें । 

�ी अजु�न राम मेघवाल । 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): अ�य� महोदय, �ीमती �मिृत ज़ूिबन इरानी क� ओर से, म� िन�निलिखत 

प� सभा पटल पर रखता ह� ं: 

(1) (एक) अहमदाबाद टे�सटाइल इंड��ीज �रसच� एसोिसएशन, अहमदाबाद के वष� 2018-

2019 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) तथा लेखा-परीि�त 

लेखे । 

(दो) िद अहमदाबाद टे�स टाइल इंड��ीज �रसच� एसोिसएशन, अहमदाबाद के वष� 2018-

2019 के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) । 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2580/17/20] 
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(3) (एक) के��ीय रशेम बोड� , ब�गल�ु के वष� 2018-2019 के वािष�क �ितवेदन क� एक �ित 

(िह�दी  तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2581/17/20] 

(दो) के��ीय रशेम बोड� , ब�गल�ु के वष� 2018-2019 के वािष�क लेखाओ ं क� एक �ित 

(िह�दी  तथा अं�ेजी स�ंकरण) तथा उस पर लेखा-परी�ा �ितवेदन । 

(तीन) के��ीय रशेम बोड� , ब�गल�ु के वष� 2018-2019 के काय�करण क� सरकार �ारा 

समी�ा क� एक �ित (िह�दी  तथा अं�ेजी स�ंकरण) । 

(4) उपयु�� (3) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�द� तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2582/17/20] 

(5) (एक) ए�सपोट�  �मोशन काउंिसल फॉर है�डी�ा�ट्स, नई िद�ली के वष� 2018-2019 के 

वािष�क �ितवेदन क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) तथा लेखा-परीि�त लेखे । 

(दो) ए�सपोट�  �मोशन काउंिसल फॉर है�डी�ा�ट्स, नई िद�ली के वष� 2018-2019 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) । 

(6) उपयु�� (5) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2583/17/20] 

(7) कंपनी अिधिनयम, 2013 क� धारा 394 क� उप-धारा (1) के अंतग�त िन�निलिखत प�� क� 

एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):- 

(एक) स��ल कॉटेज इंड��ीज काप�रशेन ऑफ इंिडया िलिमटेड, नई िद�ली के वष� 2018-

2019 के काय�करण क� सरकार �ारा समी�ा । 
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(दो) स��ल कॉटेज इंड��ीज काप�रशेन ऑफ इंिडया िलिमटेड, नई िद�ली का वष� 2018-

2019 का वािष�क �ितवेदन, लेखा-परीि�त लेखे तथा उन पर िनयं�क-महालेखापरी�क क� 

िट�पिणया ं। 

(8) उपयु�� (7) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2584/17/20] 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): अ�य� महोदय, डॉ. हष� वध�न क� ओर से, म� िन�निलिखत प� सभा पटल 

पर रखता ह� ं: 

(1) (एक) इंटरनेशनल इं�टीट्यूट फॉर पॉपलेुशन साइंसेज, मुंबई के वष� 2018-2019 के  वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) तथा लेखा-परीि�त लेखे । 

(दो) इंटरनेशनल इं�टीट्यूट फॉर पॉपलेुशन साइंसेज, मुंबई के वष� 2018-2019 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) । 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2585/17/20] 

(3) गभ�धारण पूव� और �सवपूव� िनदान-तकनीक (िलंग चयन �ितषेध) अिधिनयम, 1994 क� धारा 

34 के अंतग�त गभ�धारण पूव� और �सवपूव� िनदान-तकनीक (िलंग चयन �ितषेध) (छमाही 

�िश�ण) सशंोधन िनयम, 2020 जो 29 जून, 2020 के भारत के राजप� म� अिधसूचना स.ं 

सा.का.िन. 419(अ) म� �कािशत ह�ए थे, क� एक �ित (िह�दी  तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2586/17/20] 
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 ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): अ�य� महोदय, �ी �काश जावड़ेकर क� ओर से, म� िन�निलिखत प� 

सभा पटल पर रखता ह� ं: 

(1) कंपनी अिधिनयम, 2013 क� धारा 394 क� उप-धारा (1) के अंतग�त िन�निलिखत प�� क� 

एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):- 

(एक) नेशनल िफ�म  डेवलपम�ट काप�रशेन िलिमटेड, मुंबई के वष� 2018-2019 के 

काय�करण क� सरकार �ारा समी�ा । 

(दो) नेशनल िफ�म डेवलपम�ट काप�रशेन िलिमटेड, मुंबई का वष� 2018-2019 का वािष�क 

�ितवेदन, लेखा-परीि�त लेखे तथा उन पर िनयं�क-महालेखापरी�क क� िट�पिणया ं। 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2587/17/20] 

(3) (एक) �सार भारती, नई िद�ली के वष� 2018-2019 के वािष�क �ितवेदन क� एक �ित 

(िह�दी तथा अं�ेजी स�ंकरण) तथा लेखा-परीि�त लेखे । 

(दो) �सार भारती, नई िद�ली के वष� 2018-2019 के काय�करण क� सरकार �ारा समी�ा 

क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) । 

(4) उपयु�� (3) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2588/17/20] 
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(5) (एक) िफ�म) ए�ड टेलीिवजन इं�टीट्यूट ऑफ इंिडया, पणेु के वष� 2018-2019 के वािष�क 

�ितवेदन क� एक �ित (िह�दी  तथा अं�ेजी स�ंकरण) तथा लेखा-परीि�त लेखे । 

(दो) िफ�म ए�ड टेलीिवजन इं�टीट्यूट ऑफ इंिडया, पणेु के वष� 2018-2019 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) । 

(6) उपयु�� (5) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2589/17/20] 

(7) (एक) �ेस काउंिसल ऑफ इंिडया, नई िद�ली के वष� 2018-2019 के वािष�क �ितवेदन क� 

एक �ित (िह�दी तथा अं�ेजी स�ंकरण) तथा लेखा-परीि�त लेखे । 

(दो) �ेस काउंिसल ऑफ इंिडया, नई िद�ली के वष� 2018-2019 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) । 

(8) उपयु�� (7) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2590/17/20] 

(9) (एक) नेशनल टाइगर कंजव�शन अथॉ�रटी, नई िद�ली के वष� 2018-2019 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) तथा लेखा-परीि�त लेखे । 

(दो) नेशनल टाइगर कंजव�शन अथॉ�रटी, नई िद�ली के वष� 2018-2019 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) । 

(10) उपयु�� (9) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2591/17/20] 
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ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): अ�य� महोदय, �ी �ीपाद येसो नाईक क� ओर से, म� िन�निलिखत प� 

सभा पटल पर रखता ह� ं: 

(1) कंपनी अिधिनयम, 2013 क� धारा 394 क� उप-धारा (1) के अंतग�त िन�निलिखत प�� क� 

एक-एक �ित (िह�दी  तथा अं�ेजी स�ंकरण):- 

(एक) इंिडयन मेिडसी�स फामा��यिुटकल काप�रशेन िलिमटेड, अ�मोड़ा के वष� 2018-

2019 के काय�करण क� सरकार �ारा समी�ा । 

(दो) इंिडयन मेिडसी�स  फामा��य ुिटकल काप�रशेन िलिमटेड, अ�मोड़ा का वष� 2018-

2019 का वािष�क �ितवेदन, लेखा-परीि�त लेखे तथा उन पर िनयं�क-महालेखापरी�क क� 

िट�पिणया ं। 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2592/17/20] 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): अ�य� महोदय, �ी आर. के. िसहं क� ओर से, म� सिंवधान के अन�ुछेद 

151(1) के अंतग�त माच�, 2019 को समा� ह�ए वष� के िलए भारत के िनयं�क-महालेखापरी�क – सघं 

सरकार (वािणि�यक) (2020 का स�ंयाकं 9) – पावर ि�ड काप�रशेन ऑफ इंिडया िलिमटेड �ारा 

पारषेण प�रयोजनाओ ंके िनयोजन और ि�या�वयन सबंधंी िन�पादन लेखा-परी�ा �ितवेदन क� एक 

�ित (िह�दी तथा अं�ेजी स�ंकरण) सभा पटल पर रखता ह� ं।  

[Placed in Library, See No. LT 2593/17/20] 
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ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): अ�य� महोदय, �ी अि�नी कुमार चौबे क� ओर से, म� िन�निलिखत प� 

सभा पटल पर रखता ह� ं: 

(1) (एक) अिखल भारतीय आयिुव��ान स�ंथान, रायबरलेी के वष� 2018-2019 के वािष�क 

�ितवेदन क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) तथा लेखा-परीि�त लेखे । 

(दो) अिखल भारतीय आयिुव��ान स�ंथान, रायबरलेी के वष� 2018-2019 के काय�करण 

क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) । 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2594/17/20] 

(3) (एक) अिखल भारतीय आयिुव��ान स�ंथान, पटना के वष� 2018-2019 के वािष�क �ितवेदन 

क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) तथा लेखा-परीि�त लेखे । 

(दो) अिखल भारतीय आयिुव��ान स�ंथान, पटना के वष� 2018-2019 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित (िह�दी  तथा अं�ेजी स�ंकरण) ।  

(4) उपयु�� (3) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2595/17/20] 

(5) (एक) पॉपलेुशन �रसच� स�टर (मोहनलाल सखुािड़या िव�िव�ालय), उदयपरु के वष� 2018-

2019 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) तथा लेखा-परीि�त 

लेखे । 
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(दो) पॉपलेुशन �रसच� स�टर (मोहनलाल सखुािड़या िव�िव�ालय), उदयपरु के वष� 2018-

2019 के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह�दी तथा अं�ेजी स�ंकररण) । 

(6) उपयु�� (5) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2596/17/20] 

(7) रा��ीय आरो�य िनिध, नई िद�ली के वष� 2018-2019 के वािष�क �ितवेदन क� एक �ित 

(िह�दी  तथा अं�ेजी स�ंकरण) तथा लेखा-परीि�त लेखे । 

(8) उपयु�� (7) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाला 

िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 2597/17/20] 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा भारी उ�ोग और लोक उ�म म�ंालय म� रा�य म�ंी 

(�ी अजु�न राम मेघवाल): अ�य� महोदय, स�ुी देबा�ी चौधरी क� ओर से, म� ल�िगक अपराध� से 

बालक� का सरं�ण अिधिनयम, 2012 क� धारा 45 क� उप-धारा (3) के अंतग�त ल�िगक अपराध� से 

बालक� का सरं�ण िनयम, 2020 जो 9 माच�, 2020 के भारत के राजप� म� अिधसूचना स�ंया 

सा.का.िन. 165(अ) म� �कािशत ह�ए थे, क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) सभा पटल पर 

रखता ह� ं। 

[Placed in Library, See No. LT 2598/17/20] 

माननीय अ�य� : आइटम नबंर – 7ए. 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to lay on the Table a copy 

(Hindi and English versions) of the Notification No. 34/2020 – Customs, dated 17th 
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September, 2020, together with an Explanatory Memorandum making certain 

amendments in the Notification No. 50/2017-Cus., dated 30.06.2017, so as to 

reduce the import duty from 30 per cent to 10 per cent on Lentils (Masur) 

originated in or exported from countries other than USA and to reduce the import 

duty from 50 per cent to 30 per cent on Lentils (Masur) originated in or exported 

from USA from 18.09.2020 to 31.10.2020 in both cases under Section 159 of the 

Customs Act, 1962.  

[Placed in Library, See No. LT 2599/17/20] 

 

…(�यवधान) 

माननीय अ�य� : माननीय सद�यगण, यह जो नोिटस है, वह ले होने के बाद ही होता है, आप लोग� 

के िलए सब हो रहा है ।  
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15.02 hrs 

WRITTEN ANSWERS TO QUESTIONS 

(Unstarred Question Nos. 921 to 1150) 

(Page No.18 to 572) 

 

 

 

 

 

 

 

 

 

 

.

                                                           
 Available in Master Copy of the Debate, placed in Library. 
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15.03hrs   

माननीय अ�य� : महासिचव । 

MESSAGE FROM RAJYA SABHA 

 
SECRETARY GENERAL: Sir, I have to report the following message received 
from the Secretary General of Rajya Sabha: - 

“In accordance with the provisions of Rule 127 of the Rules of 

Procedure and Conduct of Business in the Rajya Sabha, I am 

directed to inform the Lok Sabha that the Rajya Sabha at its sitting 

held on the 16th September, 2020 agreed without any amendment to 

the Institute of Teaching and Research in Ayurveda Bill, 2020, which 

was passed by the Lok Sabha at its sitting held on the 19th March, 

2020.” 
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15.03½ hrs                   

STANDING COMMITTEE ON COMMERCE 

154th Report  

महासिचव : महोदय, म� कृिष तथा सम�ुी उ�पाद, बागानी फसल�, ह�दी और कॅयर का िनया�त 

िवषय से सबंिंधत वािण�य सबंधंी �थायी सिमित का 154वा ं�ितवेदन (िह�दी तथा अं�ेजी 

स�ंकरण) सभा पटल पर रखती ह� ं।  

 

____________ 

 

 

 

 

 

 

 

 
                                                           
 The Report was presented to Hon'ble Chairman, Rajya Sabha on 26th August, 2020 when the House was not in session. 

A copy of the Report was also forwarded to Hon'ble Speaker, Lok Sabha.   
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15.04 hrs 

STANDING COMMITTEEE ON PERSONNEL,  
PUBLIC GRIEVANCES, LAW AND JUSTICE 

102nd to 105th Reports   
 

SECRETARY-GENERAL: I beg to lay the following Reports@ (Hindi and English 

versions) of the Standing Committee on Personnel, Public Grievances, Law and 

Justice: - 

1. One Hundred-second Report on ‘Effectiveness of Vigilance Administration 

in certain Revenue & Banking Institutions and Selected CPSEs’. 

2. One Hundred-third Report on ‘Functioning of the Virtual Courts/Courts 

proceeding through Video Conferencing – Interim Report’. 

3. One Hundred-fourth Report on the Action Taken on One Hundredth Report 

of the Committee on Demands for Grants (2020-21) pertaining to the 

Ministry of Personnel, Public Grievances and Pensions. 

4. One Hundred-fifth Report on the Action Taken on One Hundred-first Report 

of the Committee on Demands for Grants (2020-21) pertaining to the 

Ministry of Law and Justice. 

____________  

                                                           
@  The Reports were presented to hon. Chairman on 11th September, 2020 under Direction 30 (i) of Directions  by the 

Chairman, Rajya Sabha when the House was not in session and hon. Chairman was pleased to order for the 
publication and circulation of those Reports under Direction 30 (ii). Reports were also forwarded to the Lok Sabha 
Secretariat on the same day. 
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15.05 hrs 

STATEMENTS BY MINISTERS  

(i) Status  of implementation of the recommendations/observations 
contained in the 2nd Report of the Standing Committee on Information 
Technology on Demands for Grants (2019-20) pertaining to the Ministry 

of Information and Broadcasting 

 

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; 

MINISTER OF INFORMATION AND BROADCASTING AND MINISTER OF 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI PRAKASH 

JAVADEKAR): Sir, I beg to lay a statement regarding the status of 

implementation of the recommendations/observations contained in the 2nd Report 

of the Standing Committee on Information Technology on Demands for Grants 

(2019-20) pertaining to the Ministry of Information and Broadcasting.  

_____________ 

 

माननीय अ�य�:   �ी रामे�र तेली     -   उपि�थत नह� । 

माननीय ससंदीय काय� मं�ी, �ी अजु�न मेघवाल जी । 

                                                           
 Laid on the Table and also placed in Library,  See No. LT 2600/17/20. 
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15.06 hrs 

(ii) (a) Status of implementation of the recommendations/ observations 
contained in the 7th Report of the Standing Committee on Agriculture on 
'Demands for Grants' (2019-20) pertaining to the Ministry of Food 

Processing Industries 

 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI ARJUN RAM MEGHWAL): Sir, on behalf of Shri 

Rameswar Teli, I beg to lay a statement  regarding the status of implementation of 

the recommendations/observations contained in the 7th Report of the Standing 

Committee on Agriculture on ‘Demands for Grants’ (2019-2020) pertaining to the 

Ministry of Food Processing Industries. 

  

                                                           
 Laid on the Table and also placed in Library,  See No. LT 2601/17/20. 
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(b) Status of implementation of the recommendations/ observations 
contained in the 13th Report of the Standing Committee on Agriculture on 
'Demands for Grants' (2020-21) pertaining to the Ministry of Food 

Processing Industries 

 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI ARJUN RAM MEGHWAL): Sir, on behalf of Shri 

Rameswar Teli, I beg to lay a statement  regarding the status of implementation of 

the recommendations/observations contained in the 13th Report of the Standing 

Committee on Agriculture on ‘Demands for Grants’ (2020-21) pertaining to the 

Ministry of Food Processing Industries.  

___________ 

माननीय अ�य�: माननीय ससंदीय मं�ी जी, म� आपसे आ�ह क�ंगा िक अगर माननीय मं�ी िकसी 

आव�यक काय� म� िबज़ी ह� तो आपके मा�यम से सूचना दे द� । कल भी माननीय िव� मं�ी जी का 

िल�ट ऑफ िबजनैस म� िबल इं�ोड्यूज का िवषय आया था ।  

म� सदन के मा�यम से आ�ह करता ह�,ं �य�िक कभी भी अित आव�यक काम हो सकता है, 

आपके मा�यम से सूचना दे द� तािक हम उसे अगले िदन ले ल� । यह �यव�था हमेशा बनी रहे । 

           मद स�ंया 13, माननीय िव� मं�ी जी । 

                                                           
 Laid on the Table and also placed in Library,  See No. LT 2602/17/20. 
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15.07 hrs 

TAXATION AND OTHER LAWS (RELAXATION AND AMENDMENT OF 

CERTAIN PROVISIONS) BILL, 2020 

 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, with your permission, I beg to move 

for leave to introduce a Bill to provide for relaxation and amendment of provisions 

of certain Acts and for matters connected therewith or incidental thereto. 

माननीय अ�य�: ��ताव ��ततु ह�आ: 

“िक कितपय अिधिनयम� के उपबधं� पर और छूट देने और उनका सशंोधन करने वाले 

तथा उससे ससं� तथा उसके आनषुिंगक िवषय� का उपबधं करने वाले िवधेयक को 

परु:�थापित करने क� अनमुित दी जाए ।” 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, I wish to oppose the 

introduction of this Bill under Rule 72 of the Rules of Procedure and Conduct of 

Business on the following four grounds:- 

1. Clause 7 of the Bill seeks to amend the central Goods and Services Act 

of 2017, which would allow the Government to extend the time limit for completion 

of actions under the Act in events of force majeure, such as epidemic, with 

retrospective effect. This would permit the Government to retrospectively validate 
                                                           
 Published in the Gazette of India, Extraordinary, Part-II, Section 2 dated 18.09.2020 
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its failure and extend the time-limit indefinitely while disbursing compensation to 

States. That is an unconstitutional violation with the Government undertakings in 

the name of ‘Act of God’.  

2. The Bill brings the PM-CARES Fund within the ambit of the same Clause 

that now governs the PM’s National Relief Fund. If the Government seeks to draw 

equivalence between the two, then why has the need to institute a new fund 

arisen? This raises serious questions regarding the intention behind creating a 

duplicate fund, which has also been exempted from C&AG’s audit and for which 

no reasons have been provided under this Bill.  

3. While the Bill seeks to provide the same tax exemptions to the PM-

CARES Fund and the PM’s National Relief Fund, it draws an arbitrary distinction 

between the two, as donations of the PM-CARES Fund count towards a 

company’s mandatory CSR contributions, but do not count in case of PM’s 

National Relief Fund. This creates a double benefit of tax exemption for 

companies’ donation to the PM-CARES Fund.  

 A high-level Committee constituted by the Ministry of Corporate Affairs in 

2015 criticised this practice stating that donations to Central Government funds 

should not be allowed as a CSR contribution since they have already been 

exempted under the Income Tax.  
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A second High-level Committee, in its 2019 Report, agreed to this. 

Therefore, this Bill goes against the spirit of the CSR provision as the companies 

could be in compliance through a mere donation with no real application towards 

the betterment of the society. 

 Finally, the fourth objection is that the Bill continues to extend the benefits 

provided to tax evaders under the Direct Tax Vivad-se-Vishvas 

Act…(Interruptions) 

माननीय अ�य� : �ी ए. एम. आ�रफ जी । 

…(�यवधान) 

माननीय अ�य� : जब िबल पर िडटेल म� चचा� होगी, तब आप किहएगा । 

DR. SHASHI THAROOR: No, Sir. I am not speaking on the main Bill. 

…(Interruptions) 

माननीय अ�य� : आप �य� िबल का िवरोध कर रह ेह�? आप इसका तक�  दीिजए । 

…(�यवधान) 

DR. SHASHI THAROOR : Sir, it promotes arbitrariness and resorts to 

unreasonable classification. Hence, it is not within the appropriate state to be 

introduced. It promotes arbitrariness and resorts to unreasonable classification by 

treating equal entities unequally. Therefore, the Minister should really look into 

these shortcomings before introducing the Bill. 
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ADV. A.M. ARIFF (ALAPPUZHA): Sir, I rise to oppose the introduction of the Bill 

on the following grounds. The Bill is being introduced at a time when the country 

is united in its fight against the COVID pandemic. This Bill is part of an attempt by 

the Central Government to reduce powers of the States. This Bill, with the new 

amendment, gives income tax deduction to those who contribute to PM CARES 

Fund and tax deduction not to those who pay in CMDRF …(Interruptions) 

माननीय अ�य� : िम�टर आ�रफ, आपने यह सवाल उठाया है िक यह िबल यो�यता से बाहर है । 

आप उस िवषय पर बोिलए । Okay. 

…(�यवधान) 

ADV. A.M. ARIFF: Sir, kindly give me only one more minute to conclude. This 

Bill, with the new amendment, gives income tax deduction to those who contribute 

to PM CARES Fund and tax deduction not to those who pay in CMDRF with a 

political objective of reducing the powers of the States. 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, with your kind 

permission, I do oppose the introduction of the Bill under Rule 72 of the Rules of 

Procedure and Conduct of Business in Lok Sabha.  

 Under Article 266 (2) of the Constitution, public moneys received by or on 

behalf of the Government of India, which is not on account of revenue from taxes, 

duties, repayment of loans and the like, should be credited to the public account 
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of India. The salient features of the Bill are very much in conflict with this Article of 

our Constitution. 

 Secondly, when an amendment is suggested, it should have a purpose, but 

this is simply adding PM CARES without any particular statement. Thirdly, why 

should you bring an amendment in the Act if this is not a public authority? The 

Government has to make it clear as to who benefits from this action. Fourthly, the 

Prime Minister, Minister of Defence, Minister of Home Affairs and Minister of 

Finance are part of the Government of India, which again makes it a public 

authority. The Government is not giving answer to RTI queries on ground of not 

being a public authority, and the Government is finding reasons to hide data from 

public. This is a question of accountability. Hence, I am opposing the introduction 

of this Bill. 

PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72 (1) of the Rules of 

Procedure, I beg to oppose the introduction of the Taxation and Other Laws 

(Relaxation and Amendment of Certain Provisions) Bill, 2020. 

 Other Members have pointed out their objections to various provisions of 

the Bill. I point out mainly to Section 4 where a particular fund known as the 

…(Interruptions) 

माननीय अ�य� : माननीय सद�य, देिखए । 

…(�यवधान) 
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माननीय अ�य� : माननीय सद�य, एक िमनट । आप पहले िनयम 72 को पढ़ लीिजए, ठीक है ।  

…(�यवधान) 

�ो. सौगत राय : महोदय, म�ने पढ़ िलया है । 

माननीय अ�य� : म� पढ़ लेता ह�,ं तािक माननीय सद�य� को यह �यान रहे िक िनयम 72 �या है? 

�ो. सौगत राय  : आप मेर ेपढ़ने के बाद पिढ़ए ।  

माननीय अ�य� : म� पढ़ता ह� ं। 

�ो. सौगत राय: आप पहले पढ़�गे । म� भी पढ़ सकता ह� ं।…(�यवधान) 

माननीय अ�य� : यह अिधकार मेर ेपास है, इसिलए म� ही पढंूगा । ठीक है । यह सबको �यान रहे िक 

िनयम 72 �या है? �य� अधीर रजंन जी, इसका �यान रहना चािहए, नह� तो आप सदन को कह द�गे 

िक िनयम 72 हमारा अिधकार है । यह आपका अिधकार है, लेिकन अ�य� क� परिमशन से । ठीक है 

न ।  

“यिद िकसी िवधेयक को परु:�थािपत करने क� अनमुित के ��ताव का िवरोध िकया जाए, तो 

अगर अ�य� ठीक समझे तो ��ताव पेश करने वाले सद�य सिं�� व��य िदए जाने क� अन�ुा देने के 

बाद अ�सर वाद-िववाद के �� को रखा जा सकेगा ।” 

इसक� सेक� ड लाइन यह है, “परतं ुजब इस आधार पर िवरोध िकया जाए िक वह िवधेयक ऐसे 

िवधान का सू�पात करता है, जो सभा क� िवधायनी �मता से पर ेहै, तो अ�य� के �ारा उस पर पूण� 

चचा�  क� अन�ुा दी जा सकेगी ।” 
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 तीसरा, “परतं ुयह भी अ�य� �ारा िव� िवधेयक या िविनयोग िवधेयक को परुः�थािपत करने 

क� अनमुित का ��ताव तरुतं मतदान के िलए रखा जाएगा ।”  

 �या म� आगे और पढ़ दू?ं दादा, अब आप बोिलए । 

…(�यवधान) 

�ो. सौगत राय : महोदय, अ�छा ह�आ िक आपने कानून के बार ेम� बता िदया है । इसके बाद जब भी 

कोई सद�य िकसी िबल के इं�ोड�शन का िवरोध करगेा, तब उनको यह पता चलेगा िक कैसे इसक� 

अनमुित िमलती है और कैसे अ�य� पर सब कुछ िनभ�र करता है ।…(�यवधान) 

माननीय अ�य� : अ�य� का यह भी दािय�व है िक वह सभी माननीय सद�य� का सरं�ण कर� । 

…(�यवधान) 

�ो. सौगत राय : महोदय,  हम सभी का  यह फज़� है िक आपके  पद क� मिहमा को बनाए रख� । 

आपको  जो  यह  पावर है, आप  उसका  ठीक  से  इ�तेमाल  कर�गे, यही  मेरा  इरादा  है, मेरी आशा 

है ।…(�यवधान)  

माननीय अ�य� : माननीय सद�य, एक िमनट  । 

…(�यवधान) 

�ो. सौगत राय: महोदय, मझेु बोलने िदया जाए  ।…(�यवधान) 

डॉ. िनिशकातं दुबे (गोड्डा) : महोदय, म� यही दादा से पूछ रहा ह� ं ।…(�यवधान) आपने तो दादा को 

बोलने िदया है, आप तो उस अिधकार का इ�तेमाल कर रह ेह�  ।…(�यवधान) उनको बोलने का मौका 

िदया है  ।…(�यवधान) 
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माननीय अ�य� : हम सभी का एक ही मत है िक सदन म� चाहे स�ा प� हो या चाहे िवप� हो, सदन 

म� सभी क� सहमित चले और सभी माननीय सद�य� को अपनी बात कहने के िलए पया�� समय और 

पया�� अवसर िमले, लेिकन सही िदशा क� तरफ  । 

…(�यवधान) 

PROF. SOUGATA RAY: Sir, let me start from the beginning. Under Rule 72(1) of 

the Rules of Procedures, with your permission, I beg to oppose the introduction of 

the Taxation and Other Laws (Relaxation and Amendment of Certain Provisions) 

Bill, 2020. Some relaxations have been made in the taxation proposals; some 

extra time has been given in view of the pandemic. I am not objecting to that. My 

objection is to Section 4 of the Bill where references are made, “after the “Fund”, 

the words and brackets “or the Prime Minister’s Citizen Assistance and Relief in 

Emergency Situations Fund (PM CARES FUND)” shall be inserted. This is a 

totally new concept of money gathering, subscription gathering by the Prime 

Minister’s Office. The PM already has a National Relief Fund and he also has the 

Prime Minister’s National Relief Fund for Cancer Treatment. Now, what is the 

need of this PM CARES Fund? As has been pointed out, there will be no audit by 

the Comptroller & Auditor General of India into the affairs of the Fund. 

माननीय अ�य� : माननीय सद�य, इस िवषय को माननीय शिश थ�र जी ने रख िदया है । उसका 

�रपीटेशन करने क� आव�यकता नह� है ।  

…(�यवधान) 
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PROF. SOUGATA RAY: That is why, I propose that this PM CARES Fund must 

be abolished and all the money, huge sums of money, that has gathered in it, be 

transferred to the Prime Minister’s National Relief Fund. Whoever wants to be 

benefited from the Prime Minister’s National Relief Fund, let them apply to the 

Prime Minister’s National Relief Fund, and not to the newly formed entity called 

the PM CARES Fund. That is why, I oppose the Bill, which includes this `PM 

CARES FUND’.  

माननीय अ�य� : �ी मनीष ितवारी जी  ।  

माननीय सद�य, कोई िवशेष िवषय हो, तो ही रिखएगा  ।  

…(�यवधान) 

SHRI MANISH TEWARI (ANANDPUR SAHIB): Mr. Speaker, Sir, with your kind 

permission, I metaphorically rise to oppose the introduction of the Taxation and 

Other Laws (Relaxation and Amendment of Certain Provisions Act, 2020 on four 

grounds. 

 The Bill which is sought to be introduced is not procedural in nature. It 

makes substantive amendments to eight different Acts, some of which are 

required to be or should have to be standalone amendments because they end up 

changing the character of the principal Act itself. By way of example, let me 

demonstrate. If you look at Clause 4, Sub-Clause 18, of the proposed Bill which is 

sought to be introduced, it gives faceless jurisdiction to Income-Tax authorities. 
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On the face of it, Mr. Speaker, Sir, this looks to be a benign and an assessee-

friendly amendment, but it is riddled with minefields and would fundamentally alter 

the character of the Income-Tax Act, 1961. 

 So, therefore, it needed to be brought as a standalone amendment to the 

Income Tax Act rather than being snuggled in into a law which seeks to really 

project itself as being procedural.  

 My second objection, Mr. Speaker, Sir, is with regard to the PMCARES 

Fund and the objection is different from the ones which have been raised by my 

hon. colleagues. Since the name of the institution of the Prime Minister is 

attached to it, would it not have been more appropriate if this Fund were created 

through legislation rather than as a public trust?  

 My final objection is to clause 7 that inserts clause 168(a), specifically 

clause 168(a), sub-clauses 1 and 2 that allow force majeure to be operationalised 

retrospectively. In fact, this is a very convenient way that the Government has 

found in order to wriggle out of its obligation to pay GST compensation to the 

States which is long overdue.  

So, therefore, Mr. Speaker, Sir, on these three substantive grounds, with 

your permission, I oppose the introduction of this Bill.  

माननीय अ�य�: माननीय मं�ी जी, �या आप कुछ िवषय रखना चाह�गी? 
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�ीमती िनम�ला सीतारमण: सर, अगर आप अनमुित द� तो I can give some explanation. 

माननीय अ�य�: अनमुित है  ।  

�ीमती िनम�ला सीतारमण: सर, मेरा पहला जवाब है, I have a feeling that there is definitely 

a misunderstanding. यह फोस� मेजर �लॉज़ का उपयोग करते ह�ए हम िकसी रा�य के अिधकार 

को छीन नह� रहे ह� । अपनी िज�मेदारी को िनभाने से दूर नह� हो रह ेह� । Nor are we running 

away from our responsibility. इसीिलए इधर फोस� मेजर लगा कर, in retrospect, रा�य� को 

जो देना है, उससे आप भाग रह ेह�, यह आ�यू�म�ट एकदम गलत है । रा�य� को जो पैसा देना है, हम 

उसको नह� द�गे, हमने ऐसा बयान कह� नह� िदया और हमारा ऑ�जे�ट भी वह नह� है । इसीिलए वह 

आ�यू�म�ट इधर डाल कर, रा�य� को जो देना है, वह आप नह� द�गे, ऐसे आरोप लगाना िब�कुल गलत 

है, �य�िक �धान मं�ी स�सेसफुल चीफ िमिन�टर रहे ह�, उनको मालूम है िक रा�य सरकार� क� 

िद�कत �या है । रा�य� को समय पर पैसा िमलना िकतना आव�यक है, हम� बार-बार �धान मं�ी जी 

से एडवाइज़ भी िमलती है । इसीिलए इसको िड�टॉट� , �मा क�िजए, म� िड�टॉट�  का श�द उपयोग कर 

रही हूॅ,ं मगर म� एिलगेशन नह� लगा रही हूॅ,ं िड�टॉट�  कर रही हूॅ,ं मगर इसका ऐसे इंटर�ेट करना 

आव�यक नह� है, हम िकसी रा�य के अिधकार को छीन नह� रहे ह� और उनका पैसा जो देना है, वह 

िब�कुल द�गे । So, this is about ‘Force Majeure’ and also, माननीय शिश थ�र जी बोलते ह� 

– Section 168A of the CGST Act, आपको िसफ�  यह �ोवाइड करता है िक That on the 

recommendation of the GST Council आप कर सकते हो, मगर सरकार खदु कुछ नह� कर 

सकती है, जीएसटी काउंिसल क� �र�म�डेशन है । सर, हम िब�कुल इसको मानते ह� । हम इमस� ऐसा 

कुछ नह� कर रह ेह�, िजसको आप कह� िक जीएसटी काउंिसल का हम वॉयलेट कर रहे ह�, बायपास 

कर रहे ह� । However, GST Council और सीजीएसटी ए�ट के �ारा इस िबल म� जो हम कर रहे ह�, 

टै�स पेम�ट, टै�स फाइिलंग और टै�स �रट�स� के ऊपर ही हमार ेजो भी अम�डम�ट्स ह�, उसके इंट�शसं 
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ह� । इसीिलए टै�स पेम�ट, फाइिलंग ऑफ �रट�स� वगैरह िब�कुल के�� सरकार क� प�रिध म� है । It is 

within the limits of the Central Government’s terrain. So, it is relevant to know that 

tax payment, tax filing and filing of returns etc. were excluded from the purview of 

the relevant notifications issued in the exercise of powers under this Section. 

इसिलए कं�यूज रहने क� आव�यकता नह� है । िफर म� पीएम केयस� के ऊपर जाने से पहले 

िववाद से िव�ास के ऊपर ऑ�जे�शन, ऑ�जव�शन ह�आ । िववाद से िव�ास एमने�टी �क�म नह� है । 

उसको बार-बार उस नज�रये से देखना सही नह� है । Vivad se Vishwas Scheme does not 

extend any benefit to dishonest tax evaders. इसिलए वह एमने�टी क� �क�म नह� है । यह 

िड��यूट �रजॉ�यूशन �क�म है । िलिटगेशन बह�त साल� से पड़ा ह�आ है, उसको सलुझाने का कुछ 

तरीका नह� है, है तो उसम� समय लगता है । इसिलए िड��यूट �रजॉ�यूशन के िलए हम िववाद से 

िव�ास �क�म ले आए । इसके �ारा िलिटगेशन कम करने के िलए रा�ता हम ढंूढ रह ेह�, इसिलए इसको 

एमने�टी के रा�ते पर चलते ह�ए इसम� ऑ�जे�शन रजे करना नेसेसरी नह� है । 

सर, पीएम केयस� �रलेटेड इ�यू म� म� एमओएस अनरुाग ठाकुर जी को बोलती ह� ँ िक वह जरा 

ए�स�लेन कर�, अगर आपक� अनमुित हो । 

माननीय अ�य� : आपने तो पहले ही उनको डायर�ेशन द ेदी । आपने अनमुित बाद म� मागंी है । 

�ीमती िनम�ला सीतारमण : �मा क�िजए । म�ने सोचा िक िमिन��ी का जवाब देना है, म� एमओएस 

को �र�वे�ट कर सकती ह� ँ। 

माननीय अ�य� : वह जवाब दे सकते ह�, उसम� अनमुित मागंने क� आव�यकता नह� है । 

�ीमती िनम�ला सीतारमण : थ�क यू सर । म� आपसे अनमुित मागं रही ह� ँ। 
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माननीय अ�य� : अनमुित मागंने क� आव�यकता नह� है, वह जवाब दे सकते ह� । 

िव� म�ंालय म� रा�य म�ंी तथा कारपोरटे काय� म�ंालय म� रा�य म�ंी (�ी अनुराग िसहं ठाकुर): 

अ�य� महोदय, यहा ंपर कुछ िवप� के सािथय� ने पीएम केयस� पर �� उठाने का �यास िकया है । 

यह अभी नह�, इससे पहले भी जब से इसक� �थापना ह�ई है, उस िदन से लेकर आज तक इसका 

िवरोध करते आ रह ेह� । लेिकन िवरोध के पीछे तक�  तो हो, केवल कहने के िलए िवरोध करना, जैसे यह 

ईवीएम खराब है, चनुाव के समय िवरोध करते थे, लेिकन एक बार नह�, कई बार चनुाव हार े । िफर 

कहा- जनधन खराब है । िफर  कहा- िडमोनेटाइजेशन खराब है । िफर  कहा- ि�पल  तलाक  खराब   

है ।…(�यवधान) िफर कहा- जीएसटी खराब है । िफर कहा- तीन तलाक खराब है । आपको तो हर 

चीज म� खराबी नजर आती है । स�चाई यह है िक आपक� नीयत खराब है ।…(�यवधान) नीयत और 

सोच खराब होने के कारण आप एक अ�छे कदम को भी खराब नज�रये से देख रहे ह� ।…(�यवधान) 

 अ�य� जी, पीएम केयस� खराब �य� है, �या गलती है? एक नह�, कई बार आप हाई कोट�  से 

स�ुीम कोट�  गए, कई िवषय� को लेकर, लेिकन अंत म� उसका नतीजा �या िनकला? हाई कोट�  और 

स�ुीम कोट�  ने हर कदम पर, हर कोट�  ने पीएम केयस� के प� म� अपना िनण�य िदया, इनके िहत म� नह� 

िदया है । आिखर  इ�ह�ने  �या-�या  चनुौितया ँ द�, इ�ह�ने  तो  इसको  सेट-अप  करने  के  िलए   

िक आपने  बनाया  ही गलत है, आपने  उसको  चनुौती  दी ।  स�ुीम  कोट�   ने उसको खा�रज कर 

िदया ।…(�यवधान) सवैंधािनक �प से उसको वैध बताया गया । 

सर, यही नह�, ये अ�ैल महीने म� चले गए थे । माच� म� बना और अ�ैल महीने म� उसके िवरोध 

म� चले गए । देश कोरोना महामारी से लड़ने के िलए तैयारी कर रहा था, �धान मं�ी जी कदम उठा रहे 

थे, लेिकन ये उस  समय भी राजनीित कर रहे थे, ये लोग िवप� का काम   कर रहे थे ।…(�यवधान) 

सर, जून, 2020 म� इ�ह�ने कहा िक इसको आरटीआई के अंतग�त देना चािहए, उसको भी कोट�  ने 



18.09.2020  592 
 

खा�रज कर िदया । ये लोग िद�ली हाई कोट�  गए । उसके बाद इ�ह�ने कहा िक सार े पैसे नेशनल 

िडजा�टर �रलीफ फंड म� �ासंफर करने चािहए । कोट�  ने उसम� िडटे�ड जजम�ट दी है िक नेशनल 

िडजा�टर �रलीफ फंड म� रा�य और के�� का पैसा जाता है और इसम� पीएम केयस� फंड म� 

कंसोिलडेटेड फंड का कोई पैसा नह� जाता, कोई बजटरी सपोट�  नह� जाती । �वैि�छक िनिध से जो 

लोग, जनता पैसा देती है, वह पैसा इसम� आता है । के�� सरकार का कोई पैसा इसम� नह� गया है ।हम 

सासंद� ने पैसा िदया होगा, गरीब से गरीब �यि� ने पैसा िदया ।   

 सर, मझेु द:ुख इस बात का होता है िक गरीब से गरीब �यि� ने तो इसम� अपना योगदान िदया, 

लेिकन कुछ लोग यहा ँपर ऐसे ह� िक उनक� अ�छी सोच पर भी �� िच�ह खड़ा करते ह� । ये केवल 

नर�े� मोदी जी क� सोच पर या �धान मं�ी जी क� सोच पर �� खड़ा नह� करते, ये िह�द�ुतान क� 

138 करोड़ जनता क� सोच पर �� िच�ह खड़ा कर रह ेह� । िकन-िकन लोग� ने योगदान िदया, म� इस 

पर कुछ कहना चाहता ह� ँ।  

सर, उ�र �देश के �यागराज क� 9 साल क� अन�ुका और 6 साल के यवुराज ने अपनी 

ग�ुलक तोड़कर 700 �पये म� से 300 �पये का इसके िलए योगदान िदया है । ब�च� ने पैसा िदया है । 

अगला, कानपरु के िकदवई नगर म� ब�च� ने मजदूर� के िलए ग�ुलक तोड़कर 5,855 �पये पीएम 

केयस� फंड के िलए िदए ह� । उ�र �देश के िमजा�परु क� 10 साल क� बेटी सहुानी ने 4,091 �पये 

पीएम केयस� फंड के िलए िदए ह� । बीड क� रहने वाली एक �रटायर टीचर ने 5 लाख �पये पीएम केयस� 

फंड म� िदए ह� ।…(�यवधान)  

सर, अगर  योगदान  देने  वाल�  के   िलए भी, िजन ब�च� ने अपनी ग�ुलक तोड़कर पैसा 

िदया, उनका  नाम  सनुने  के  िलए  भी  ये  राजी  नह�  ह�  तो  इस सोच  के ऊपर…*  आनी    

                                                           
* Not recorded. 
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चािहए ।…(�यवधान) उ�राखंड क� अग�तमिुन क� 80 साल क� वीरागंना दश�नी देवी जी 10 

िकलोमीटर पैदल चलकर ब�क आय� और अपने जीवन भर क� प�शन 2 लाख �पये पीएम केयस� फंड 

म� द े दी । िद�ली के जय �काश नगर के 82 वष� के महे�� िसहं ने एक लाख �पया पीएम केयस� फंड 

के िलए द ेिदया । उ�राखंड के गोचर क� 60 साल क� देवक� भडंारी ने 10 लाख �पये पीएम केयस� 

फंड म� िदए ।…(�यवधान)   

सर, नेता हो, अिभनेता हो, मजदूर हो, कम�चारी हो, सासंद हो या िवधायक हो, हर िकसी ने 

अपनी तरफ से देने का �यास है, �य�िक यह लड़ाई देश क� लड़ाई थी और इस लड़ाई म� �धान मं�ी 

मोदी जी ने पीएम केयस� फंड क� �थापना करने का काम िकया ।…(�यवधान)  

सर, अभी इसम� मझेु बह�त कुछ कहना है ।…(�यवधान) इनका असली चेहरा तो िदखाना बाक� 

है ।…(�यवधान) सर, इसम� कम से कम आधे घटें का समय तो चािहए होगा ।…(�यवधान) 

माननीय अ�य� : नह�, आप िबल क� फुल िडबेट के समय बोिलएगा । 

…(�यवधान) 

�ी अनुराग िसहं ठाकुर : सर, इनका उ�र तो देना पड़ेगा । सर, आप यह कह दीिजए िक या तो अभी 

मझेु िव�तार से अपनी बात रखने का मौका दीिजए या िफर चचा� के समय मझेु अपनी पूरी बात रखने 

का अवसर िमलेगा ।  

माननीय अ�य� : चचा� के समय आपको पूरा मौका िमलेगा ।  

�ी अनुराग िसहं ठाकुर : सर, म� एक बात ज�र कहना चाहता ह� ँ िक जब ये चचा� करने आए,ं मेरा 

िवप� के  लोग�  से  अनरुोध  रहेगा  िक कृपया करके �धान मं�ी नेशनल �रलीफ फंड को पढ़कर  

आए ं।…(�यवधान) 1948 म� शाही ह��म क� तरह उस समय के �धान मं�ी नेह� जी ने कह िदया िक 
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पीएम नेशनल �रलीफ फंड बना दो ।…(�यवधान) 1948 से लेकर आज तक उसक� रिज��ेशन तक 

नह� हो पाई ।…(�यवधान) सर, 1948 से आज तक उसक� रिज��ेशन नह� हो पाई ।…(�यवधान) 

कैसे उसको एफसीआरए ि�लयर�स िमली, कैसे उसको 12(ए) क� रिज��ेशन बगैर ��ट के 

िमली?…(�यवधान) सर, ��ट रिज�टर नह� है, ��ट डीड नह� है ।…(�यवधान) आपने सै�शन 

12(ए) म� उसे कैसे रिज�टर िकया? आपने उसको एटीजी क� ए�ज��शन कैसे दी? एफसीआरए क� 

ि�लयर�स आपने उसको कैसे दी? …(�यवधान) यह म� आप लोग� से पूछना चाहता ह� ँ।…(�यवधान) 

हमार ेयहा ँपर पीएम केयस� सवैंधािनक �प से एक रिज�टड� पि�लक चै�रटेबल ��ट है ।…(�यवधान) 

म� िवप� को खलुी चनुौती देता ह� ँ िक िकसी भी म�ेु पर चचा�  कर ल�, यह सवैंधािनक �प से पि�लक 

चै�रटेबल ��ट है ।…(�यवधान) यह िह�द�ुतान क� 138 करोड़ जनता के िलए है ।…(�यवधान) … 

*…(�यवधान) �धान मं�ी नेशनल �रलीफ फंड म�… * ये लोग उसके सद�य रहे ।…(�यवधान) इसक� 

िव�तार से चचा� होनी चािहए ।…(�यवधान) दूध का दूध और पानी का पानी हो ।…(�यवधान) इसके 

ऊपर देश को आपका असली चेहरा नजर आना चािहए ।…(�यवधान) 

माननीय अ�य� : �� यह है : 

“िक कितपय अिधिनयम� के उपबधं� पर और छूट देने और उनका सशंोधन करने वाले 

तथा उससे ससं� या उसके आनषुिंगक िवषय� का उपबधं करने वाले िवधेयक को 

परु:�थािपत करने क� अनमुित �दान क� जाए ।” 

��ताव �वीकृत ह�आ । 

…(�यवधान) 

 

                                                           
* Not recorded as ordered by the Chair. 
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माननीय अ�य� : माननीय मं�ी जी, िवधेयक को परु:�थािपत क�िजए । 

…(�यवधान) 

�ी अधीर रजंन चौधरी : महोदय, ये नाम हटाए जाए ं  ।…(�यवधान) यह �या हो रहा है? 

…(�यवधान) यह ठीक नह� है ।…(�यवधान) 

माननीय अ�य� : हम दखे ल�गे  । 

…(�यवधान) 

�ी अधीर रजंन चौधरी: सर, आप बताइए िक �या यह इं�ोड�शन क� चचा� है? …(�यवधान) हम 

लोग� ने कुछ नह� कहा है ।…(�यवधान) 

 सर, …  * …(�यवधान) 

�ी अनुराग िसहं ठाकुर : सर, म� कहता ह� ंिक … * का पूरा नाम लेना चािहए ।…(�यवधान) 

 सर, म� अधीर रजंन चौधरी जी से िब�कुल सहमत नह� ह� ं।…(�यवधान) इस पर पूर े…* का 

नाम  लेना चािहए �य�िक आज तक देश क� जनता को गमुराह करके, अलग-अलग चै�रटेबल  ��ट म�  

पैसे   लेकर  आपने  �यि�गत  लाभ  उठाने  का काम िकया है । उसको  हम  पदा�फाश  करके    

छोड़�गे ।…(�यवधान) ये … * ने देश के साथ िखलवाड़ िकया है ।…(�यवधान)  इसका  ‘दूध का दूध,   

पानी  का पानी’ कर�गे ।…(�यवधान) आपका एक-एक िच�ा  यहा ं पर  िनकाला  जाएगा ।…(�यवधान)  

�ी अधीर रजंन चौधरी: सर, ये ऐसा कैसे बोल रहे ह�? ऐसे नह� चलेगा ।…(�यवधान) 

 

                                                           
* Not recorded as ordered by the Chair. 
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15.36 hrs 

(At this stage Shri Adhir Ranjan Chowdhury and some other 
 hon. Members left the House.) 

 
…(�यवधान) 

माननीय अ�य�: माननीय मं�ी जी । 

…(�यवधान) 

 �ीमती िनम�ला सीतारमण: सर, अगर आपक� अनमुित हो तो िबल को इं�ोड्यूस करने से पहले म� 

एक श�द बोलना चाह�गंी ।…(�यवधान)  

माननीय अ�य�: माननीय सद�य, �लीज, बैठ जाइए । 

…(�यवधान) 

माननीय अ�य�: क�याण जी, बैठ जाइए । 

…(�यवधान) 

माननीय अ�य�: अनरुाग जी, आप अपने �थान पर बैठ जाइए । 

…(�यवधान) 

माननीय अ�य�: क�याण जी, बैठ जाइए । 

…(�यवधान) 

माननीय अ�य�: माननीय सद�यगण, �लीज, बैठ जाइए । 
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…(�यवधान) 

माननीय अ�य�: माननीय सद�यगण, चाहे स�ा प� के माननीय सद�य ह�, चाहे �ितप� के 

माननीय सद�य ह�, म� आपको �यि�गत �प से कहता ह� ं। 

…(�यवधान) 

माननीय अ�य�: माननीय मं�ी जी, �लीज बैिठए । 

…(�यवधान) 

माननीय अ�य�: माननीय सद�यगण, बैिठए । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�यगण, सभी माननीय सद�य, चाहे वे स�ा प� के ह�, �ितप� के ह�, 

चाहे माननीय मं�ीगण ह�, कोई भी माननीय सद�य अगर उठकर बोलने का �यास कर�गे तो म� उनका 

नाम लेकर सदन से बाहर िनकालने क� कार�वाई क�ंगा । 

 मेर ेिलए सबसे पहले सभी माननीय सद�य� क� सरु�ा आव�यक है और ये सार ेइंतजाम भी, 

जो आप िवशेष प�रि�थितय� के अंदर किठनाई उठाकर यहा ँपर बैठे ह� । म� जानता ह� ँिक आपको बह�त 

परशेानी है, लेिकन सबक� सरु�ा के िलए इंतजाम िकए गए ह� । शीट लगाई गई है, तािक माननीय 

सद�य बैठकर बोल� । अगर हम मा�क खोलकर बोलने लग�गे तो इसे सारा देश देखेगा । 

…(�यवधान) 

माननीय अ�य�: दादा, एक िमनट �िकए । म� सभी को मौका दूगँा । 

…(�यवधान) 
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माननीय अ�य�: म� आपको बोलने के िलए मौका दूगँा॥ 

…(�यवधान) 

माननीय अ�य�: हम सब को पूरा देश अनसुरण करता है । अगर अनसुरण करते ह� तो सारा देश भी 

हमको देख रहा है । सार ेदेश क� सरु�ा क� िज�मेदारी हम पर है । हम सब को इस देश को सरुि�त 

रखना है, इसिलए हम सब माननीय ह� । हम सब अपने-अपने �े� के 15 लाख लोग� का �ितिनिध�व 

करते ह� । आपक� बात का म� हमेशा आदर करता ह� ँ। म� आपको पया�� अवसर भी देता ह� ँ। कोई भी 

माननीय सद�य हो, चाहे स�ा प� के माननीय सद�य हो, चाहे �ितप� के माननीय सद�य हो । 

…(�यवधान) 

माननीय अ�य�: आप मा�क लगाकर बोिलए । 

�ी क�याण बनज� (�ीरामपुर): सिुनए साहब, जब से हाउस �टाट�  ह�आ है, हम लोग चपुचाप बैठकर 

आपक� बात सनु रहे ह� ।…(�यवधान) लेिकन, बीजेपी का कोई मे�बर हम लोग� के िलए बोलेगा, आप 

उन लोग� के िलए कुछ नह� बोल�गे…(�यवधान) जब हम लोग कुछ बोल�गे तो आप हम� बोल�गे, यह नह� 

चलेगा ।…(�यवधान) इसे हम चलने नह� द�गे,…(�यवधान) लोग �या सोचते ह�? …(�यवधान) 

माननीय अ�य�: �लीज, आप अपनी बात कह� और सयंम म� बोला कर� । 

…(�यवधान) 
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�ी क�याण बनज�: साहब, आप सिुनए । …(�यवधान) आप हमारा नाम लेकर स�प�ड कर दीिजए, 

उसम� हम� कोई िद�कत नह� है, कोई िद�कत नह� है, लेिकन … * यह नह� होगा, ऐसा नह� चलेगा । 

इसे हम चलने नह� द�गे, लोग �या सोचते ह�? 

माननीय अ�य�: माननीय सद�य, शािंत बनाए रख� । म�ने उन माननीय सद�य� को भी कहा, जो खड़े 

ह�ए थे । म�ने माननीय मं�ी जी को भी कहा । म�ने िकसी सद�य को अलग-अलग भाषा म� नह� कहा । जो 

भी माननीय सद�य खड़े ह�, चाहे इधर से खड़े हो, चाहे उधर से खड़े हो, चाहे सद�य हो, चाहे माननीय 

मं�ी हो, म�ने सबको कहा । 

�ी अधीर रजंन चौधरी: सर, आज िबजनेस कैसे श�ु ह�आ, टै�सेशन िबल पर इं�ोड�शन के िलए 

श�ु ह�आ । कानून के मतुािबक हम लोग� ने अपोज़ िकया । आपने हम� बोलने के िलए इजाजत दी । 

 सर, हमारी बात को �रकॉड� से िनकाल कर देिखए । एक भी ऐसी बात नह� ह�ई, जो 

अनकंि�टट्यूशनल है या अनपािल�यामे��ी है, आप एक ल�ज़ िदखा दीिजए । मैडम िनम�ला सीतारमण 

जी बड़े अ�छे ढंग से जवाब दे रही थ� और हम सब भी उनक� सारी बात� को बड़े �यान से सनु रहे थे । 

वह बह�त अ�छी लेडी ह� और हम सब उनका स�मान भी करते ह� । 

 सर, इसी बीच म� वह िहमाचल का … * कहा ँसे आ गया । … * बीच म� कहा ँसे आ गया और 

आकर  सार े  बाजार को खराब कर िदया ।…(�यवधान) इ�ह�ने आकर सार ेबाजार को खराब कर 

िदया । 

 सर, इस चचा� म� … कहा ँसे आ गए, इस चचा� म�  …** को लाने क� �या ज�रत थी? आप 

हम� बताइए । हम लोग� ने कभी कहा िक पी.एम. केयस� फंड म� नर�े� मोदी … * करते ह�, चीन के फंड 

                                                           
* Not recorded as ordered by the Chair. 
 Not recorded. 
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से पैसा लेते ह�, वसूली करते ह� । हमने कभी पी.एम. नर�े� मोदी जी का एक ल�ज़ उ�चारण िकया है, 

नह� िकया है । उ�ह�ने … जी का नाम कैसे ले िलया? नेह� जी जब इस दिुनया म� नह� है, उनके नाम 

का िज� करके िकसका अपमान करना चाहते ह�? 

 सर, ये लोग आपके चेयर क� ग�रमा को न� करना चाहते ह� । आपके चेयर क� ग�रमा को 

बचाना  हम  सब  का  फज� है ।  यहा ँ राजनाथ  िसहं जी  भी  है । राजनाथ  िसहं जी आप किहए, �या  

हम   लोग�  ने   कोई  गलती  क� ।  ये  आपके  तीन  िदन के …  ने    गलती  क�,  यह  आप 

बताइए  ।…(�यवधान)  

माननीय अ�य� : बैठ जाइए  । 

…(�यवधान) 

माननीय अ�य� : बैठकर बोिलए  । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, �लीज बैठकर बोिलए  । 

…(�यवधान) 

�ी क�याण बनज� : आप हमको िनकाल दीिजए ।…(�यवधान) 

माननीय अ�य� : माननीय सद�य, बैठकर बोिलए  । 

 (�यवधान) 

                                                           
 Not recorded 
 Not recorded as ordered by the Chair.  
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माननीय अ�य� : माननीय सद�य, �लीज बैठकर बोिलए  । 

 (�यवधान) 

माननीय अ�य� : एक िमनट, माननीय सद�यगण  । 

 (�यवधान) 

�ी गौरव गोगोई (किलयाबोर): अ�य� महोदय, एक िमनट  (�यवधान) 

माननीय अ�य� : एक िमनट �या? 

 (�यवधान) 

माननीय अ�य� : माननीय सद�यगण, एक िमनट  । 

 (�यवधान) 

माननीय अ�य� : माननीय सद�य �लीज  । 

 (�यवधान) 

माननीय अ�य� : नो, �लीज बैिठए । �या हो गया है यह? 

 (�यवधान) 

माननीय अ�य� : नह� ऐसा नह� है  । 

 (�यवधान) 

�ी क�याण बनज� : बाहर कर दीिजए हमको  । (�यवधान) 
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माननीय अ�य� : माननीय सद�य �लीज  ।  

 (�यवधान) 

�ी गौरव गोगोई: अ�य� महोदय  (�यवधान) 

माननीय अ�य� : एक िमनट  । 

 (�यवधान) 

माननीय अ�य� : माननीय ससंदीय काय� मं�ी  । 

 (�यवधान) 

माननीय अ�य� : माननीय सद�य, एक सेकंड �क जाइए  ।  

 (�यवधान) 

माननीय अ�य� : माननीय सद�य, �लीज अब िडबेट न कर�  । बह�त हो गया  । 

 (�यवधान) 

माननीय अ�य� : माननीय सद�यगण, बह�त िडबेट हो गई  ।  

 (�यवधान) 

�ी गौरव गोगोई : अ�य� महोदय, पहले िदन से हम आपका समथ�न कर रहे ह�, सरकार का समथ�न 

कर रह ेह�, लेिकन अनपािल�याम��ी, अपमाननीय श�द के िलए हम यहा ंनह� आए ह� । मं�ी महोदय �मा 

मागें । िजस �कार से बोला   (�यवधान) �मा मागें ।  (�यवधान) 
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माननीय अ�य� : �लीज बैिठए  । 

 (�यवधान) 

माननीय अ�य� : एक िमनट  । 

 (�यवधान) 

 

माननीय अ�य� : आप चपुचाप बैिठए  । 

 (�यवधान) 

माननीय अ�य� : माननीय सद�य, बैिठए  । 

 (�यवधान) 

�ी क�याण बनज� :  (�यवधान) आपको सनुना होगा ।  (�यवधान) 

माननीय अ�य� : आप बैठकर बोल�  । 

 (�यवधान) 

माननीय अ�य� : माननीय सद�यगण, अगर आसन के कहने के बाद भी आप इस तरीके से 

�यि�गत �प से इस तरह चलाएगें, तो सदन आपके कं�ोल म� चलने वाला नह� है  । म� इस तरीके से 

न सदन चलाने का आदी ह� ंऔर न सदन चलाऊंगा  ।  

 (�यवधान) 

माननीय अ�य� : ऐसा नह� है  । म� आप सभी को पया�� समय और पया�� अवसर देता ह� ं  । न म� 

इधर क� आंख� म� अंतर समझता ह� ंऔर न उधर क� आंख� म� अंतर समझता ह� ं  । कोई माननीय 

सद�य कभी आसन से नह� कह सकता िक म�ने केवल एक तरफ के प� या दूसरी तरफ के प� को 

बैठने के िलए कहा हो  । 

 (�यवधान) 
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माननीय अ�य� : एक िमनट  । 

 (�यवधान) 

�ी मोहन एस. देलकर (दादरा और नागर हवेली): अ�य� महोदय, आपने सभी को बराबर मौका 

िदया है । हम आपके सपोट�  म� ह�  ।  (�यवधान) 

माननीय अ�य� : मझेु िकसी के कोई सपोट�  क� ज�रत नह� है  । 

 (�यवधान) 

माननीय अ�य� :मेरी िज�मेदारी बनती है िक सदन सरु�ा क� �ि� से चले और �यि�श: �प से भी 

आपसे म�ने कई बार चचा� क� है । सार े�यापक इंतजाम के िलए भी हमने एक बार, दो बार िडटेल चचा� 

क�   है । म� चाह�गंा िक सदन के सभी माननीय सद�य इस आचार सिंहता को बनाए रख� तो उिचत 

होगा । अगर आप इस तरीके क� आचार सिंहता को तोड़ना चाहते ह� तो हम बैठकर चचा� कर लेते ह� । 

म� आपसे अभी बैठकर चचा� कर लंूगा । 

 म� सदन क� काय�वाही आधे घटें के िलए �थिगत करता ह� ं।  

15.50 hrs 

The Lok Sabha then adjourned till Twenty Minutes past Sixteen of the Clock. 
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16.20 hrs 

The Lok Sabha reassembled at Twenty Minutes past Sixteen of the Clock. 

   (Shrimati Rama Devi in the Chair) 

TAXATION AND OTHER LAWS (RELAXATION AND AMENDMENT OF 
CERTAIN PROVISIONS)  BILL, 2020   .... Contd. 

 

माननीय सभापित : माननीय िव� मं�ी जी, िवधेयक को परु:�थािपत क�िजए  । 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN) : Madam, I rise to introduce@ the Bill. 

________ 

  

                                                           
@ Introduced with the recommendation of the President. 
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16.21 hrs 

STATEMENT RE: TAXATION AND OTHER LAWS 

(RELAXATION OF CERTAIN PROVISIONS) ORDINANCE, 2020 

 

माननीय सभापित : आइटम न�बर-14, माननीय िव� मं�ी जी ।  

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN) : Madam, I rise to lay on the Table an 

explanatory Statement (Hindi and English versions) showing reasons for 

immediate legislation by promulgation of the Taxation and other Laws (Relaxation 

of Certain Provisions) Ordinance, 2020 (No. 2 of 2020). 

__________ 

 

 

 

 

 

 

                                                           
 Laid on the Table and also placed in Library, See No. LT 2603/17/20 
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16.22 hrs 

MATTERS UNDER RULE 377  

माननीय सभापित: माननीय सद�यगण, िनयम 377 के अधीन मामले बीस िमनट के अंदर सभा 

पटल पर रख द� ।   

 (�यवधान) 

माननीय सभापित: माननीय सद�यगण, कृपया आप अपनी सीट पर जाइए, अपनी सीट पर बैठ 

जाइए ।  

 (�यवधान) 

(i) Need to develop the operation theatre of  Leprosy Research 
Institute, Raipur, Chhattisgarh 

 

�ी सुनील कुमार सोनी (रायपुर) :रायपरु ि�थत कु� अनसुधंान के�� म� न केवल छ�ीसगढ़ रा�य के 

सीमावत� रा�य जैसे उड़ीसा, महारा��, आं��देश के अलावा भी अ�य रा�य� से कु� रोगी अपने 

इलाज हेत ुआते ह�  । उ� अनसुधंान के�� म�य भारत का वहृद कु� अनसुधंान के�� है  । वत�मान म� 

उ� के�� के आपरशेन िथयेटर को िवकिसत िकए जाने क� आव�यकता है  । 

उ� कु� अनसुधंान के�� लगभग 12 एकड़ जमीन के �े�फल म� ि�थत है  । यिद अनसुधंान 

के�� के �े�फल का उिचत उपयोग िकया जाए तो अनेक सिुवधाए ंिवकिसत क� जा सकती है  । 

मेरा सरकार से अनरुोध है िक उपरो� िवषय� पर शी� आव�यक कार�वाई क� जाए  । 

 

                                                           
 Treated as laid on the Table. 
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(ii) Regarding shelving of the Nirdesh project at Chaliyam 

SHRI M.K. RAGHAVAN (KOZHIKODE): Nirdesh began its operation in 2010 at 

Chaliyam, part of my parliamentary constituency. Conceived as a national centre 

of excellence to achieve self-reliance in strategic area of warship building, today it 

is in a very pathetic condition.  

Nirdesh requires Cabinet approval and also funds to start in full steam 

besides the co-operation of the defence shipyards. The shelving of the project is 

not in the interest of the nation.  

This is the first of its kind in the country and a need of the country and will 

help the defence and other shipping community and also save immensely in 

foreign exchange.  

I urge upon the Defence Minister and the Hon’ble Prime Minister for 

Cabinet Clearance and required fund. Otherwise the requirement of self-reliance 

in the shipping sector will be a set back to the nation.  

This will generate employment in the region.  
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(iii) Regarding Draft Environment Impact Assessment  Notification, 2020 

SHRI HIBI EDEN (ERNAKULAM) : The EIA 2020 draft notification has brought 

shame to India’s long standing Environment Protection face among the 

international community and invited widespread opposition from public. It is 

against the very fundamentals of Environment Impact Assessment as envisaged 

by the Stockholm Convention. Ex post facto clearance is alien to environmental 

jurisprudence and once held as unconstitutional by Supreme Court. Through 

clause 22, new draft provides a re-entry for the same. Exclusion of a large 

number of activities from current EIA regime is clear dilution of the constitutional 

mandate. Public participation is the strength of EIA process, which is seen 

reduced in the new draft. After 2009, Ministry has appointed 11 Expert 

Committees and sought its recommendations for strengthening and betterment of 

EIA Process. New draft is just opposite to most of the recommendations. The 

stand taken by the Government is strongly condemnable and EIA has to be 

withdrawn. 
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(iv) Regarding establishment of AIIMS in Kasaragod District, Kerala 

 

SHRI RAJMOHAN UNNITHAN (KASARAGOD): The public health care system 

in Kasaragod district is poor in terms of infrastructure, health personnel, and 

quality of health care services in comparison to the corresponding state indices. 

COVID 19 pandemic has further aggravated the health system of Kasaragod. 

There is no multi- speciality hospital in Kasaragod either in the public or private 

sector.  

The AIIMS was established in 1956 through an Act of Parliament and 

operates autonomously under the Ministry of Health and Family Welfare. Pradhan 

Mantri Swasthya Suraksha Yojana launched in 2006, envisaged more AIIMS 

across the country. Out of the AIIMS subsequently set up, only three were allotted 

to South India. Unfortunately, Kerala has been left out of the list.  

Kasaragod is languishing from the disastrous effects of Endosulfan 

pesticide tragedy. The Supreme Court had directed to set up a speciality hospital 

for the victims. Hence, AIIMS should be set up in Kasaragod district immediately 

under the Pradhan Mantri Swasthya Suraksha Yojana. 
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(v) Regarding allocation of funds for establishment of ‘Tamil Nadu 
Defence Industrial Corridor’ 

 

SHRI S.R. PARTHIBAN (SALEM): The Central Government has already 

announced the Tamil Nadu Defence Industrial Corridor’ project. The cities Salem, 

Chennai, Coimbatore, Hosur and Trichy will get benefit from this project. 

Tamil Nadu is a major defence manufacturing state in the country. It is 

famous for automobile components. It is a much stronger manufacturing state and 

has a strong IT presence. There is also a large base of engineering colleges in 

the private sector, so there are huge talented people available here. 

Salem and Coimbatore are the major area for development of precision 

machinery and is a base of about 4 thousand manufacturing companies. Huge 

unused land is available in the Salem Steel Plant to establish new industries.  

 I request the Central Government to allocate necessary funds and 

implement the “Tamil Nadu Defence Industrial Corridor” project immediately. This 

will help to create new employment for my constituency people. 
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(vi) Regarding sanction of one Kendriya Vidyalaya at Kanigiri, one 
Navodaya Vidyalaya at Darsi and one Sainik School at Cumbum 

 

SHRI MAGUNTA SREENIVASULU REDDY (ONGOLE): My Parliamentary 

Constituency Ongole has 3 revenue divisions Ongole Markapuram and Kandakur 

in Prakasam District, Andhra Pradesh. It is a backward district and majority of the 

people are poor and illiterate depending on agriculture and agriculture labour.  

They are very much interested in giving education to their children but most 

of them cannot afford private boarding school and are also not capable to keep 

their family in town or city for education as they depend on agriculture for their 

livelihood.  

I request Hon’ble Education Minister to sanction one Kendriya Vidyalaya at 

Kanigiri that will cater to the need of Kanigiri Assembly Constituency one 

Navodaya Vidyalaya at Darsi to cater to the needs of Darsi Assembly 

Constituency and one Sainik School in Cumbum, Giddalur Assembly 

Constituency for their education. 
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(vii) Regarding alleged harassment of SC/ST employees of BARC 

SHRI RAHUL RAMESH SHEWALE (MUMBAI SOUTH-CENTRAL): It has been 

reported that a senior officer of the rank of CA(P) of Bhabha Atomic Research 

Centre, Mumbai is allegedly harassing SC/ST employees. The SC/ST employees 

of BARC have been served Memorandums asking them to obtain Validity 

Certificate from employees belonging to Maharashtra State and not from 

employees of other States, which is against the rules. It is understood that 

Director, BARC should follow orders of DoPT, Government of India which is Nodal 

Agency. But in case of BARC, they are not following the same and violating 

provisions of Articles 341/342 of Constitution of India regarding reservation 

policies for SC/ST. This unpleasant situation has been creating unrest in SC/ST 

employees of BARC. I request Hon’ble Minister of Department of Personnel to 

direct BARC to follow the rules framed by the constitution and guidelines issued 

by the DoPT, Government of India for SC/ST reservation and give relief to the 

SC/ST employees of BARC. 
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16.24 hrs 

DEMANDS FOR SUPPLEMENTARY GRANTS 
– FIRST BATCH, 2020-21 

AND 
DEMANDS FOR EXCESS GRANTS, 2016-17 

 

माननीय सभापित: मद स�ंया 16 और 17  अब सभा म� अनदुान� क� अनपूुरक मागं� तथा अित�र� 

अनदुान� क� मागं� को एक साथ चचा� के िलए िलया जाएगा । अनपूुरक मागं� पर �ो. सौगत राय जी के 

चार कटौती ��ताव प�रचािलत िकए गए ह� । 

 (�यवधान) 

माननीय सभापित: यिद वह अपने कटौती ��ताव ��ततु करना चाहते ह� तो प��ह िमनट के भीतर 

सभा पटल पर पच� भेज द�, िजसम� उन कटौती ��ताव� क� स�ंयाए ंिलखी ह� िज�ह� वह ��ततु करना 

चाहते ह� ।  

इस �कार ��ततु िकए गए कटौती ��ताव क� �म स�ंयाओ ंको दशा�ने वाली सूची कुछ समय 

के प�ात् सूचना प� पर लगा दी जाएगी । 

 (�यवधान) 

माननीय सभापित: यिद माननीय सद�य� को उस सूची म� कोई िवसगंित िमले तो वह उसक� सूचना 

त�काल सभा पटल पर मौजूद अिधकारी को द ेद� ।  

 (�यवधान) 
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माननीय सभापित: ��ताव ��ततु ह�ए:  

“ िक िसिवल मं�ालय� से सबंिंधत अनदुान� क� अित�र� मागं� क� सूची के �त�भ 2 म� 

दशा�ए गए मागं शीष� स�ंया 13, 21 और 23 के संबधं म� 31 माच�, 2017 को समा� 

होने वाले वष� म� सदंाय के दौरान ह�ए खच� क� अदायगी करने हेत ु अनदुान� क� 

अित�र� मागं� क� सूची के �तंभ 3 म� दशा�यी गयी राज�व लेखा तथा पूजंी लेखा 

सबंधंी रािशय� से अनिधक सबंिंधत अित�र� रािशया ं भारत क� सिंचत िनिध म� से 

रा��पित को दी जाए ं। ” 
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और  

“ िक अनदुान� क� अनपूुरक मागं� क� सूची के �त�भ 2 म� दशा�ये गए मागं शीष� स�ंया 

1,2,4,5, 7 से 9,  14 से 16,  18, 20, 23 से 27, 29, 32, 34, 39 से 44, 48, 51 

से 53, 57, 59, 61, 63, 65, 67, 70, 71, 73, 75, 76, 83 से 88, 92, 94, 95, 

97, 98, 100 और 101 के सबंधं म� 31 माच�, 2021 को समा� होने वाले वष� म� 

सदंाय के दौरान होने वाले खच� क� अदायगी करने हेत ुअनदुान� क� अनपूुरक मागं� 

क� सूची के �त�भ 3 म� दशा�यी गई राज�व लेखा तथा पूजंी लेखा सबंधंी रािशय� से 

अनिधक  सबंिंधत  अनपूुरक रािशयां भारत क� सिंचत िनिध म� से रा��पित को दी 

जाए ं। ” 
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माननीय सभापित:  �ी अधीर रजंन चौधरी जी  

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam, the House is 

not in order.  Kindly bring the House in order …(Interruptions). नह�, ऐसे कैसे हो 

सकता है? आप मं�ी जी को किहए क� ...* �या अभी हमार े…** ह�?  �या यहा ं … **  ह�? सदन के 

अंदर इन लोग� के िखलाफ ... * होता है, सदन के अंदर … **  के िखलाफ ... *  क� �या ज�रत 

थी? नह�, हम� बोलने का मौका दीिजए  ।  (�यवधान) हमारी भी मागं है, अगर आप सदन चलाना नह� 

चाहते तो अलग बात है । आप हमार े पर ... * मत िकया करो, हमार े पर ... *  नह� करो  ।  

(�यवधान)…माननीय सभापित जी, इन लोग� क� बात भी सनुी जाए  । (�यवधान) अगर आप 

जबरद�ती सदन चलाना चाहती ह� तो अलग बात है  ।  (�यवधान) 

माननीय सभापित: माननीय अधीर रजंन जी, अगर आप नह� बोल�गे तो म� �ी जयंत िस�हा जी को 

बोलने के िलए कह�गंी  । 

 �ी जयंत िस�हा जी  । 

 (�यवधान) 

                                                           
 
* Not recorded. 
** Expunged as ordered by the Chair. 
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�ी जयतं िस�हा (हज़ारीबाग): माननीय सभापित जी, म� सव��थम आप लोग� को याद िदलाना 

चाह�गंा िक कल 17 िसत�बर को हमार ेयश�वी �धान मं�ी जी का ज�मिदन था । (�यवधान) इस िदन 

हज़ारीबाग के झडंा चौक और रामगढ़ के सभुाष चौक पर आम जनता केक बाटं रही थी, िमठाई बाटं 

रही थी । आम जनता यश�वी �धान मं�ी जी को अनतं शभुकामनाए ंद ेरही थी, परमे�र से �ाथ�ना कर 

रही थी िक वह सदैव �व�थ रह� और िजस �कार से उनका नेत�ृव और माग�दश�न देश को िमलता रहा 

है, िमलता रहे । जनता न िसफ�  हज़ारीबाग और रामगढ़ म� यह कर रही थी, बि�क देश भर म� माननीय 

�धान मं�ी जी को शभुकामनाए ंदी जा रही थ� । (�यवधान) 

 महोदया, आपको मालूम है और हम सबको भी मालूम है िक आज िकस गंभीर प�रि�थित से 

देश गज़ुर रहा है । पूर ेिव� म� कोिवड का एक तूफान चल रहा है । हम कोिवड क� महामारी से ��त ह� । 

हम जब इस तूफान से गज़ुर रह ेह�, अगर आप िव� भर म� देख�, सब देश� का मआुइना कर� तो हम� नज़र 

आता है िक हम  (�यवधान) 

माननीय सभापित: सभा क� काय�वाही पाचं बजे तक के िलए �थिगत होती है । 

16.27 hrs 

The Lok Sabha then adjourned till Seventeen of the clock. 
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17.01 hrs 

The Lok Sabha reassembled at One Minute past Seventeen of the Clock.  

    (Shrimati Rama Devi in the Chair) 

 (�यवधान) 

माननीय सभापित: आप पहले बैठ जाइए  ।  

 (�यवधान) 

माननीय सभापित: आप सभी अपनी सीट पर बैठ जाइए  । 

 (�यवधान) 

माननीय सभापित : सभा क� काय�वाही पाचं बजकर तीस िमनट के िलए �थिगत क� जाती है  । 

17.02 hrs 

The Lok Sabha then adjourned till Thirty Minutes past  
Seventeen of the Clock. 

____________ 
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17.31 hrs 

The Lok Sabha reassembled at Thirty One Minute 
 past Seventeen of the Clock.  

 
(Shri Rajendra Agrawal in the Chair) 

 (�यवधान) 

 (At this stage, Shri D.K. Suresh and some other hon. Members came and stood 

on the floor near the Table.) 

 (�यवधान) 

माननीय सभापित : आप बैठ जाइए । मेरा माननीय सद�य� से अनरुोध है िक आप अपनी जगह पर 

बैठ जाइए । यह अपनी सरु�ा के िलए और सभी क� सरु�ा के िलए आव�यक है । यहा ं पर जो 

�यव�थाए ंक� गई ह�, उनका कृपा करके पालन क�िजए । 

 (�यवधान) 

HON. CHAIRPERSON:   Please be seated in your seats.  Please go back to your 

seats. 

… (Interruptions) 

माननीय सभापित : आप देिखए, ये सभी �यव�थाए ंइसिलए क� गई ह�, �य�िक आप सरुि�त रह� । 

आप जानते ह� िक यह स� िवशेष प�रि�थितय� म� आयोिजत ह�आ है । आपको सारी �यव�थाए ंदी गई 

ह� । ऐसा पहली बार हो रहा है । 

 (�यवधान) 
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HON. CHAIRPERSON:  Please cooperate with the Chair.  

… (Interruptions) 

माननीय सभापित : मेरा आपसे अनरुोध है िक सदन क� काय�वाही को चलने द� । आप �लीज बैठ 

जाइए । आप अपनी बात अपनी सीट से किहए । �लीज बैिठए । 

 (�यवधान) 

माननीय सभापित: सभा क� काय�वाही छ: बजे तक के िलए �थिगत होती है । 

17.32 hrs 

The Lok Sabha then adjourned till Eighteen of the clock. 
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18.00 hrs 

The Lok Sabha reassembled at Eighteen of the Clock.  

(Shri Rajendra Agrawal in the Chair) 

 (�यवधान) 

माननीय सभापित: आप लोग �लीज बैठ जाइए । 

�ी जयंत िस�हा जी । 

�ी जयतं िस�हा (हज़ारीबाग): सभापित महोदय जी, जब सदन क� काय�वाही �थिगत ह�ई । 

(�यवधान) 

18.01 hrs                 (Hon.Speaker in the Chair) 

OBSERVATIONS BY THE SPEAKER 

(i) Maintaining proper decorum and dignity of the House 

माननीय अ�य� : माननीय सद�य, एक िमनट �िकए । 

 म� सभी माननीय सद�य� से आ�ह करता ह� ं िक आपने इन असाधारण प�रि�थितय� म�, जब 

सारा देश स�ंमण के सकंट से जूझ रहा है, इस प�रि�थित म� भी आप सभी माननीय सद�य� ने अपने 

क���य�-सवैंधािनक दािय�व� को िनभाया और िपछले चार िदन� म� िजस तरीके से सदन चला, सदन 

क� काय�वाही चली, पूर ेदशे ने देखा िक िकस तरीके से हम कोरोना वायरस के स�ंमण के समय म� भी, 

अपने सार े�ोटोकॉल का पालन करते ह�ए, आप सभी ने एक सदंेश देश म� िदया है, �य�िक हम एक 



18.09.2020  626 
 

�यि� नह� ह�, एक स�ंथा ह� ।  हम 15 लाख लोग� का �ितिनिध�व करते ह� और हमारा सदंेश पूर ेदेश 

म� जाता है ।   

इसिलए मेरा �यि�श: आ�ह है िक इस सदन क� बह�त मया�दा रही है । मेर ेपूव�वत� अ�य�� ने 

इस सदन क� ग�रमा को बढ़ाने का काम िकया है । आप सभी माननीय सद�य� ने भी समय-समय पर, 

इस सदन क� ग�रमा बनी रह,े इसिलए आसन पीठ को सहयोग करते रहते ह� । म� यह अपे�ा करता ह� ं

और सभी माननीय सद�य� से आ�ह करता ह� ं िक हम अपने त�य� को रख�, चचा� कर�, वाद-िववाद 

कर�, सवंाद कर�, प�-िवप� क� बात कर�, लेिकन िबना त�य� के आरोप-��यारोप लगाने से हम� इस 

प�रि�थित म� बचना चािहए । इस सदन म� बह�त अ�छी-अ�छी पर�पराए ंरही ह�, उन पर�पराओ ंको हम 

जीवंत रख� । मेरा �यि�श: आ�ह है िक इस स� के िलए जो समय बचा है, उसम� हम सब अपने 

दािय�व�-क���य� का िनव�हन करते ह�ए, सरुि�त तरीके से इस काय�वाही को चलाए ं। 

म� चाह�गंा िक इस स� के इस समय म� िकसी को भी, िकसी भी बात क� पीड़ा पह�चंी हो और 

म�ने आसन से िकसी को कुछ कहा हो, तो मेर ेकहने का ऐसा ता�पय� कतई नह� है । मेर े िलए सभी 

सद�य बराबर ह� और हर सद�य का सरं�ण करना मेरा दािय�व है । यिद म� कोई बात भी कहता ह� ंतो 

सदन को सचंािलत करने के िलए कहता ह� ं। अगर िकसी को पीड़ा पह�चंी हो, तो म� �यि�गत �प से 

माफ� चाहता ह�,ं �य�िक म� िकसी को पीड़ा नह� पह�चंाना चाहता ह� ं। 

________ 
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�ी अधीर रजंन चौधरी (बहरामपुर): अ�य� जी, ऐसी कोई बात नह� है । 

�ी गौरव गोगोई (किलयाबोर): अ�य� जी, ऐसा कोई िवषय नह� है । 

माननीय अ�य� : यह सदन हमेशा बड़ी उ�च मया�दाओ ंसे चला है । हम चाहते ह� िक इस काय�काल 

का स� जब चले, तो देश तथा दिुनया देखे िक भारत के लोकतं� म� सभी माननीय सद�य� ने िवपरीत 

प�रि�थितय� म� सदन को चलाया और देश के रा��ीय िहत म� मदुद्� पर चचा� क� तथा देश क� जनता 

को सकंट से बचाने के समय सभी साथ रहे । म� माननीय अनरुाग ठाकुर जी से आ�ह क�ंगा िक यिद 

माननीय सद�य� को पीड़ा पह�चंी है, तो वे अपनी बात सदन म� रख� । 

िव� म�ंालय म� रा�य म�ंी तथा कारपोरटे काय� म�ंालय म� रा�य म�ंी (�ी अनुराग िसहं ठाकुर): 

अ�य� जी, टै�सेशन एडं अदर लॉज के इं�ोड�शन के समय मेर े�ारा त�य रखते समय िकसी को 

ठेस पह�चंाना मेरा उदद्े�य नह� था । यिद िकसी को ठेस पह�चंी है, तो मझेु भी इस बात क� पीड़ा है । 

र�ा म�ंी (�ी राज नाथ िसहं): अ�य� जी, इसम� दो मत नह� ह� िक जब से आपने अ�य� पद का 

दािय�व सभंाला है, आपने बह�त ही कुशलतापूव�क सदन क� काय�वाही को चलाया है । म�ने महसूस 

िकया है िक आपने सभी स�मािनत सद�य, चाहे वे िकसी भी दल या िकसी भी प� के �य� न ह�, सभी 

का िव�ास हािसल करने क� कोिशश क� है और सभी का िव�ास हािसल करके ही सदन क� काय�वाही 

चलाने का �य�न िकया है । म� कहना चाहता ह� ंिक केवल आपके सामने ही हमारी औपचा�रक �शसंा 

नह� है, बि�क म� जो कुछ भी कह रहा ह� ंवह तहे िदल से कह रहा ह� ं। आज िजस �कार का अवरोध 

पैदा ह�आ, िजस �कार का �टेलमेट ह�आ और िजस �कार से आपने सूझबूझ से काम िलया, उसक� 

िजतनी भी �शसंा क� जाए, वह कम है । इस घटना के बाद जब हाउस �थिगत ह�आ, तब म� आपके 

चै�बर म� गया था और म� महसूस कर रहा था िक आप िकस हद तक आहत ह� । सचमचु मझेु भी उस 

समय बह�त पीड़ा ह�ई । म�ने कहा िक आपने बह�त कुशलतापूव�क सदन का सचंालन िकया है और  आप 
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आ��त रह�, कोई न कोई हल ज�र िनकलेगा । जहा ंतक अनरुाग ठाकुर जी का �� है, वे तेज तरा�र 

और यवुा नेता ह� । वे चार  बार ससंद सद�य रह चकेु ह� और अ�छे व�ा भी ह� । यिद उनके �ारा कोई 

बात िनकली है, तो उ�ह�ने �वय ंमझुसे भी कहा है िक ससंद के िकसी भी सद�य को यिद हमारी बात� 

के कारण कोई पीड़ा पह�चंती है, तो �वाभािवक है िक मझेु भी उसक� पीड़ा हो रही है और उ�ह�ने आज 

यह भावना सदन के सम� ��ततु क� है । म� समझता ह� ंिक उ�ह�ने जो भी भावना �य� क� है, उससे 

सभी सहमत ह�गे और आगे सदन क� काय�वाही सचुा� �प से चलेगी । 

�ी अधीर रजंन चौधरी: अ�य� जी, आप जब पीठ म� बैठकर यह कहते ह� िक आपक� यिद कोई 

गलती है और हम सभी के सामने िसर झकुाते ह�, तो यह हमार ेिलए बह�त पीड़ादायक है और इस तरह 

क� बात यिद आप न कर�, तो हम खशु रह�गे । आप हम सभी के िलए बह�त स�माननीय �यि� ह� । 

जब हम लोग कोरोना के कारण अपने-अपने गावं चले गए, अपने-अपने घर चले गए, तब भी 

आप ने अपना घर-बार छोड़ कर इस सदन को चलाने के िलए िद�ली म� िदन-रात मेहनत क� है । इससे 

बड़ा और �या फज� माननीय �पीकर साहब िनभा सकते ह�, मझेु मालूम नह� है । हम सभी को यह 

सोचना चािहए िक हम इस िवषम प�रि�थित म� सदन म� तब आए ह�, जब कोरोना का स�ंमण �ितिदन 

लगभग एक लाख से �यादा हो चकुा है । हम सभी को सावधानी बरतना ज�री है । इस िवषम 

प�रि�थित म� िसफ�  एक नमुाइंदा होने के नाते, हम अपना कत��य िनभाने के िलए अपना फज� िनभाने के 

िलए,  सार ेदेश के सामने जनता क� बात करने के िलए इस सदन म� पह�चें ह� । सरकार का काम है - 

सरकार चलाना । हमारा काम है, सरकार के काम म� मदद करना और इसके साथ-साथ हमार ेअंदर जो 

कुछ सवाल है, जो कुछ चचा� करना चाहते ह�, उनक� ओर सरकार क� िनगाह� आकृ� कराना चाहते ह� 

िक ये सार ेम�ेु सदन म� रख�, आपके सामने रख� । यही हमारा फज� होता है, यह फज� िनभाने के िलए 

हम सभी यहा ंआए ह� । सर, यह सदन हम सभी के िलए है । यह कोई प� या िवप� के िलए नह� है । 

सदन सभी प�� के िलए बराबर होता है । इंसान के सामने सराहना नह� करनी चािहए । अगर हम 
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आपके सामने आपक� सराहना कर� तो आपको लगेगा िक ये �या बोलते ह�, नह� बोलते ह� । कभी-कभी 

यह भी सोच सकते ह� िक हम लोग िकसी क� चापलूसी करते ह�, लेिकन यह बात नह� है । हम जो भी 

कहते ह�, वह तहेिदल से कहते ह� । सदन के प�-िवप�, हमार ेप� के िजतने माननीय सद�य ह�, सभी 

आपसे खशु ह� । सरकार प� के माननीय सद�य ह� या िवप� के माननीय सद�य ह�, उनको आपसे 

कोई िशकायत नह� है, िब�कुल भी िशकायत नह� है ।  

 सर, जब आप सदन के चेयर पर बैठे रहते ह�, हम सभी महसूस करते ह� िक आप मेर ेआदमी है 

और सरकार प� महसूस करता है िक आप सरकार के आदमी ह� । हम सभी आपको अपना गािज�यन 

समझते ह� । अगर हम� िकसी चीज क� ज�रत होती है, कोई तकलीफ होगी, तो एक गािज�यन क� 

हैिसयत से आप हमारी र�ा कर�गे । इसिलए हम कोई भी बात के िलए हर व� आपके सामने गहुार 

लगाते ह�, �य�िक हम� यह भरोसा है िक अगर आपके सामने सही ढंग से गहुार लगाई जाए, तो सारी 

सम�याओ ंको सलुझाना आसान होगा । इसिलए अगर हम म� से कोई आहत होते ह�, हमार ेबीच कोई 

माननीय सद�य द:ुखी होते ह�, तो आप ही के पास जाते ह� । आपके पास जाकर गहुार लगाते ह� और 

आप एक गािज�यन क� हैिसयत से सार े प� को समझाते ह�ए, सारी चीज� को बह�त आसानी से 

सलुझाते ह� । सर, आपको यह सहयोग लेना ही पड़ेगा । हम सभी िमल कर यह सदन चलाएगें । यह 

सदन हम सभी का है । सदन क� ग�रमा क� र�ा करना, सदन क� ग�रमा को बराबर बनाए रखना, यह 

हम सभी क� िज�मेवारी है, चाहे वह सरकार प� हो या िवप� हो । सर, नम�कार । 
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18.14 hrs 

OBSERVATIONS BY THE SPEAKER … Contd. 
(ii) Availability of copies of list of Demands for Supplementary Grants 

and Demands for Excess Grants 
 
 

माननीय अ�य� : माननीय सद�यगण, अनदुान� क� अनपूुरक मागें 14 िसत�बर को ��ततु क� गई ं 

थ�, त�प�ात् इनक� �ितया ं�काशन फलक पर सद�य� को िवतरण के िलए उपल�ध करा दी गई ं थ� । 

�काशन फलक पर उपल�धता क� सूचना भी नोिटस बोड� पर सद�य� क� जानकारी के िलए लगाई गई 

थी  । 

 अत: 14 िसत�बर से 17 िसत�बर तक कटौती ��ताव क� सूचना दे सकते थे । माननीय 

सौगत राय जी ने कटौती ��ताव क� सूचना भी दी है, जो सद�य� को प�रचािलत िकए गए ह� और यह 

चचा� के पूव� ��ततु िकए जा सकते ह� । अब िदए गए कटौती ��ताव समय बािधत होने के कारण 

�वीकाय� नह� ह�गे, �य�िक इ�ह� जाचंने और प�रचालन करने का समय नह� िमलेगा । 

________ 
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18.15 hrs 

DEMANDS FOR SUPPLEMENTARY GRANTS 
– FIRST BATCH, 2020-21 

AND 
DEMANDS FOR EXCESS GRANTS, 2016-17… Contd. 

 

माननीय अ�य� : जयंत िस�हा जी, आप अपनी भाषण जारी रख� । 

�ी जयतं िस�हा (हज़ारीबाग): अ�य� महोदय, जब सदन क� काय�वाही �थिगत ह�ई, तो म� बस यही 

बता रहा था िक कल जब परम आदरणीय �धान मं�ी जी का ज�म िदन था, तो हमार ेहजारीबाग म�, 

रामगढ़ म�, देश भर म�, सभी लोग चौक-चौराहे पर खड़े होकर केक काट रहे थे, िमठाइया ंबाटं रहे थे, 

फल बाटं रहे थे और माननीय �धान मं�ी जी को अनतं शभुकामनाए ंद ेरहे थे । वे परमे�र से �ाथ�ना 

कर रह ेथे िक उनक� सेहत �व�थ रहे, ठीक रहे और हम लोग� को उनका जो माग�दश�न और नेत�ृव 

िमल रहा है, वे िमलते रह� ।  

 अ�य� महोदय, हम लोग बह�त ही गंभीर प�रि�थितय� से गजुर रह ेह� । पूर ेिव� म� कोिवड-19, 

वैि�क महामारी फैली ह�ई है । पूर ेिव� म� एक तूफान सा फैला ह�आ है और पूरी दिुनया इस तूफान से 

गज़ुर रही है । अ�य� महोदय, यह हमारा सौभा�य है िक इस तूफान म� देश क� नैया एक ऐसे माझंी के 

हाथ म� है, जो हम लोग� को सरु�ा और आ�मिनभ�रता क� ओर लेकर जा रहे ह� । 

 अ�य� महोदय, जब दूसर ेदेश� के �धान मंि�य� और �ेिसड�ट्स क� लोकि�यता के �ाफ को 

देखा जाता है, तब आज के समय म� सबक� लोकि�यता कम होती जा रही है, घटती जा रही है, लेिकन 

हमार े परम आदरणीय �धान मं�ी जी क� लोकि�यता बढ़ती चली जा रही है, �य�िक उ�ह�ने इस 

आपदा को अवसर बनाया है । हम लोग देश को िसफ�  बचाने म� नह� लगे ह�ए ह�, बि�क हम लोग देश को 
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बदलने म� भी लगे ह�ए ह� । हम लोग आज िजस स�लीम��ी िडमाड्ंस फॉर �ाट्ंस पर चचा� कर रह ेह�, उसे 

िसफ�  टे�नीकल नज़�रये से नह� देखा जाना चािहए । इसे हम लोग िसफ�  एक टे�नीकल डॉ�यूम�ट न 

माने । 

माननीय अ�य� महोदय, यह आ�मिनभ�रता के िलए एक घोषणा प� है । माननीय �धान मं�ी 

और माननीय िव� मं�ी जी ने िजस नेत�ृव और कुशलता के �ारा इस द�तावेज को तैयार िकया है 

और हमार ेसम� ��ततु िकया है, यह मेरा सौभा�य है िक म� आज इसे थोड़े िव�तार से आपको और 

पूर ेसदन को बताना चाहता ह� ं । म� आपके मा�यम से देश के सामने कुछ बात� रखना चाहता ह� ं । हम� 

इसके िलए सबसे पहले कुछ आंकड़� को समझना होगा । माननीय िव� मं�ी जी ने जब फरवरी माह म� 

बड़ी कुशलता से बजट को पेश िकया था, तब उ�ह�ने हम� यह बताया था िक बजट म� सरकार के खच� 

30.42 लाख करोड़ �पये होने वाले ह� । अब हम लोग स�लीम��ी िडमाड्ंस फॉर �ाट्ंस म� 2.35 लाख 

करोड़ �पये क� िडमाड्ंस ��ततु कर रहे ह�, िजसम� 1.66 लाख करोड़ �पये अित�र� खच� ह� । अगर 

हम इितहास म� जाकर दखे�, तो देख�गे िक यह अित�र� खचा� जो िक 5.4 �ितशत यािन 1.66 लाख 

करोड़ �पये ह�, जो िक 30 लाख करोड़ �पय� का 5.4 �ितशत है । इितहास म� जब इस �कार का 

स�लीम��ी आता है, तो इतनी बड़ी रािश 5.4 �ितशत क� मागं कभी ह�ई है िक नह� ह�ई है । 

अ�य� महोदय, म� माननीय सद�य� को यह बताना चाह�गंा िक अगर हम िफ�कल 2018 या 

2019 देख�, तो स�लीम��ी म� लगभग 11 हजार करोड़ �पये ही मागें जाते थे । हम लोग इस बार 2.35 

लाख करोड़ �पये मागं रहे ह�, �य�िक हम लोग इस द�तावेज के �ारा देश का न�शा और िदशा दोन� 

बदल रह ेह� । हम लोग इसे आ�मिनभ�रता क� ओर ले जा रहे ह� । 
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अगर हम लोग� को सव��थम िकसी चीज पर �यान देना है, तो हम� इस स�लीम��ी िडमाड्ंस 

फॉर �ाट्ंस म� �वा�थ के �े� म� िकतना पैसा िदया जा रहा है? पहले िडजा�टर �र�पासं म� 46,602 

करोड़ �पये िदए गए ह� । यह सीधा रा�य� को िदया जा रहा है । इसम� काफ� बड़ी रािश दी गई है, िजसे 

वे कोिवड पर होने वाले खच� म� इ�तेमाल कर सकते ह� । इसके साथ ही साथ अ�पताल� को कोिवड 

ि�पेयड�नेस के िलए 6,852 करोड़ �पये भी िदए गए ह� । इनम� म�ुय �प से ए�स, लोक नायक जय 

�काश नारायण आिद अ�पताल ह� । अ�य अ�पताल� को 4,905 करोड़ �पये िदए गए ह� । 

आईसीएमआर को िडजा�टर और पैनडेिमक ि�पेयड�नेस के िलए 2,475 करोड़ �पये िदए गए ह� । 

बॉयोटेक �रसच� के िलए िजसम� वै�सीन क� तैयारी तेज और बेहतर तरीके से हो सके, उसके िलए 

350 करोड़ �पये भी िदए गए ह� । 

 अ�य� महोदय, आप देिखए िक िकस महानता से इस स�लीम��ी िडमाड्ंस फॉर �ाट्ंस को पेश 

िकया गया है िक रलेवे कोचेज़ के िलए भी कुल िमलाकर 620 करोड़ �पये िदए गए ह� । यह दूरदश� 

सोच दशा�ती है िक अगर ज�रत पड़ी, तो हम लोग रलेवे कोचेज़ को भी आईसीयू बनाकर उसका 

उपयोग कर सकते ह� । व�िटलेटस�, मा�क और पीपीई िकट के िलए रलेवे कोचेज़ को भी इस स�लीम��ी 

िडमाड्ंस फॉर �ाट्ंस म� पैसा िदया गया है । इसम� पे�शनस� के िलए भी 745 करोड़ �पये िदए गए ह� । 

कुल िमलाकर �वा��य �े� के िलए करीब 63 हजार करोड़ �पए, out of the 2.35 lakh 

crore यानी 28 परस�ट �वा��य �े� के िलए िदया गया है । इसम� कुछ खच� हो चकेु ह� । इसका �या 

प�रणाम ह�आ? इन खच� का इ�पै�ट और जो तैया�रया ँ क� गई ह�, इसका �या इ�पै�ट ह�आ है? 

महोदय, आपको मालूम है िक 30 जनवरी को हम लोग देश म� िसफ�  10 टै�ट �ितिदन कर पाते थे, 

िसफ�  10 टै�ट और आज के िदन हम लोग 10 लाख टै�ट �ितिदन कर रह ेह� । दिुनया म� और कोई 

नह� हमारा मकुाबला कर सकता है । हम लोग इतने टै�ट आज के समय म� कर रह ेह� । करीब एक 

हजार लै�स ह�, िजनम� से सरकारी लै�स भी ह� और 600 लै�स �ाइवेट से�टर के ह� । आइसोलेशन 
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बेड्स 22 गनुा बढ़े ह�, आईसीयू बेड्स 14 गनुा बढ़े ह� । वै�सीन का डेवलपम�ट बह�त ही तेजी से और 

र�तार से होता जा रहा है । हर िजले म�, यहा ँमाननीय सासंदगण बैठे ह�, सभी अपने िजले म� िडि���ट 

हेड�वाट�स� पर �यान देते ह� । सबको मालूम है िक आज के समय म� हर िडि���ट म� टैि�टंग हो रही है, 

हर िडि���ट म� कोिवड केयर से�टस� खड़े ह�ए ह�, हर िडि���ट म� आईसीयू और व�िटलेटस� तैयार हो 

चकेु ह� । हज़ारीबाग, रामगढ़ आिद सभी जगह� पर हम लोग� ने इसक� तैयारी कर ली है । यह इसिलए 

िकया गया है �य�िक इन रािशय� को हम लोग� ने िजले म� देकर कोिवड क� तैयारी कर ली है ।  

 सािथय�, म� आपको बताना चाह�गँा िक 70 साल म� हम लोग� ने अपने देश म� िसफ�  48 हजार 

व�िटलेटस� बनाए । अब हम लोग� ने 70 िदन� म� 50 हजार व�िटलेटस� तैयार िकए ह� । ये तैया�रया ँहम 

लोग� ने कोिवड के िलए क� है । (�यवधान) लाख� लोग� क� िज�दिगया ँ बचाई गई ह� । हम लोग 

आ�मिनभ�रता क� ओर बढ़ते गए ह� । हमार ेजो कोरोना यो�ा ह�, जो �ंटलाइन के हे�थ केयर वक� स� ह�, 

जो हम लोग� के �ंटलाइन के वक� स� ह�, िज�ह�ने लोग� को बचाया है, देश को चलाया है, हम� उनको 

ध�यवाद देना चािहए, उनका आभार �य� करना चािहए िक उन लोग� ने इतने काम िकए ह� । 

 सीएसआर के तहत कई स�ंथाओ ंने व�िटलेटस�, आईसीयू बेड्स िदए ह� । सीसीएल ने हमार ेही 

�े�- नई सराय म� एक बह�त बड़ा अ�पताल खड़ा िकया है, जहा ँआज के समय म� बह�त-से लोग� के 

इलाज िकए जा रहे ह� । अगर सीएसआर और पीएम केयस� के तहत हम लोग� को यह लाभ नह� 

िमलता, तो आज हम लोग कोिवड के िलए तैयार नह� होते । हमार ेकाय�कता�ओ ंऔर अनेक िसिवल 

सोसायटीज के आग�नाइजेशसं, एनजीओज आिद इन सबने हमारी मदद क� है । जहा ँहम लोग� के पास 

पीपीई िकट्स, मा�क और व�िटलेटस� नह� होते थे, वह� आज हम लोग इन सभी का ए�सपोट�  कर रहे 

ह� । हमार ेदेश से ये सभी चीज� ‘मेक इन इंिडया’ के तहत बनाकर ‘मेक फॉर द व�ड� ’ का काम हम लोग� 

ने िकया है । इस �कार से, हम लोग� ने आ�मिनभ�रता �ा� क� है ।  
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 अ�य� महोदय, यह म�ने आपको �वा�थ �े� के बार ेम� बताया । हम सबको यह भी मालूम है 

िक लॉकडाउन के दर�यान और लॉकडाउन के बाद एक बह�त ही ज�री मामला था िक िजन लोग� को 

अनाज नह� िमल रह ेथे, जो लोग भूखे थे, िजन लोग� क� ज�रत थी, उन सबको हम� अनाज िदलवाना 

है और इस स�लीम��ी िडमाड्ंस फॉर �ाट्ंस म� भी आप देख सकते ह� िक िकस �कार से ‘�धानमं�ी 

गरीब क�याण योजना’ के तहत इस देश म� हर �यि� को अनाज िमला है । िकसी को भूखा नह� छोड़ा 

गया है । (�यवधान) सभी लोग� को जन िवतरण �णाली के �ारा, जो माननीय िव� मं�ी जी ने घोषणा 

क� थी िक हर िकसी को अनाज िमलेगा, हर िकसी को दाल िमलेगी, उन सभी को िदलवाया गया है । 

�ाइस �टैिबलाइजेशन म� हमने 6 हजार करोड़ �पए का �ावधान िकया है, फूड िस�यो�रटी म� 10 

हजार करोड़ �पए का �ावधान िकया गया है, गरीब क�याण योजना के िलए 4,860 करोड़ �पए का 

�ावधान  िकया गया है, िजससे लोग� को गैस के िसल�डस� िमल� तािक वे अपना खाना गैस पर पका 

सक�  । उ�वला योजना  के  िलए  भी इस स�लीम��ी िडमाड्ंस फॉर �ाट्ंस म� 13 हजार करोड़ �पए 

िदए गए ह� ।  

 अ�य� महोदय, जब आपदा आती है, तो आपने पहले जो काम िकए ह�, आपके जो परुाने 

अ�छे-अ�छे िस�ट�स बने ह�, उनका मह�व हम लोग� को तब पता चलता है । हम लोग िमलजलुकर, 

माननीय िव� मं�ी जी उस समय िव� मं�ालय म� थ�, उ�ह� के नेत�ृव म�, माननीय अ�ण जेटली जी 

के नेत�ृव म� हम लोग� ने जन-धन योजना श�ु क� । 

 हम लोग� ने हर प�रवार को ब�क का खाता िदया । आज जन-धन योजना के तहत हम लोग� ने 

करीब 30,957 करोड़ �पये सीधे ब��स म� लोग� के खात� म� िदए ह� । यह जन-धन का कमाल है, 

िजसके �ारा हम लोग� ने सबके ब�क खात� म� पैसे िदए ह� । नैशनल सोशल अिस�ट�स �ो�ा�स जैसे 

व�ृा प�शन, िवधवा प�शन, िवकलागं प�शन का पैसा भी सीधा लोग� के ब�क खात� म� गया है । हम लोग� 

ने चूिंक तैयारी पहले से ही क� ह�ई थी, सबको हम लोग� ने इन क�याणकारी योजनाओ ंसे जोड़कर 
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लाभ पह�चंाया है । आज के समय जब ज�रत पड़ी, जब यह आपदा आई तो सीधा उनके ब�क खात� म� 

हम लोग� ने ये पैसे पह�चंा िदए ।  

 �धान मं�ी िकसान स�मान िनिध क� भी दो िक�त के चार हज़ार �पये हम लोग� ने सबके ब�क 

खात� म� डाले ह� । इसके �ारा जो कई लोग� क� मागं थी, कई बड़े अथ�शा�ी और िवशेष� मागं करते 

थे िक आप सीधे लोग� के हाथ म� पैसे दीिजए । महोदय, अगर हम िहसाब कर� और जानना चाह� िक 

�ामीण �े� म� हर प�रवार के ब�क के खाते म� इन सब योजनाओ ंके तहत िकतने पैसे आए ह�, अगर 

उनम� हम एमएसपी और फसल के भी पैसे डाल द� तो कुछ लोग� ने िहसाब िकया है, अनमुान लगाया है 

िक �ामीण �े� के हर प�रवार को 10-12 हजार करोड़ �पये सीधे उनके ब�क खात� म� गए ह� । जो 

अथ�शा�ी कह रह ेथे िक यह पैसा दीिजए, िजससे हम क�ज़�पशन को मज़बूत रख�, द�ु�त रख�, यह 

भी हम लोग� ने इस सि�लम��ी िडमाडं फॉर �ाट्ंस म� कर के िदखाया है ।  

 अ�य� महोदय, हम रोज़गार क� बात करते ह� । आप सबको मालूम है िक इस देश क� रीढ़ क� 

हड्डी हमारा एमएसएमई सै�टर है । एमएसएमई सै�टर को तीन लाख करोड़ �पये के ऑटोमैिटक 

�ेिडट के बार ेम� कहा गया था िक उसका 20 परस�ट उनको और िमलेगा, उस तीन लाख करोड़ �पये 

के िलए चार हज़ार करोड़ �पये का �ेिडट गारटंी फंड भी इस द�तावेज़ म� है । आज के समय इस तीन 

लाख करोड़ �पये का काफ� िवतरण हो चकुा है, लगभग 1.63 लाख करोड़ �पये का आवंटन हो चकुा 

है । हमने तीन लाख करोड़ �पये का वायदा िकया था, 1.63 लाख करोड़ �पये का हमने आवंटन 

िकया है और इसके �ारा हमार ेजो एमएसएमईज़ ह�, वे सरुि�त रह ेह� । हम लोग� ने ठेले वाल� से भी 

कहा िक हम आपको दस हज़ार �पये द�गे, िजससे आपका कारोबार, �यापार चल सकता है । इस 

सि�लम��ी िडमाडं फॉर �ाट्ंस म� 288 करोड़ �पये का सब ठेलेवाल� के िलए �ावधान िकया गया है । 

िजन एमएसएमईज़ क� िड��े�ड ऐसेट्स ह�, िजनको और पैसे क� ज�रत है, उनके िलए भी 250 

करोड़ �पये का �ावधान िकया गया है । 
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 अ�य� महोदय, आपको मालूम है और यह एक दखुद मामला था िक बह�त सार ेशहर� म� जो 

मजदूर थे, िजनको घर लौटना पड़ा, उनको भी रोज़गार क� ज�रत थी, उनको भी हम लोग� को कोई 

न कोई साधन देना था । इस िडमाडं फॉर �ाट्ंस म� मनरगेा के िलए, िजसके िलए माननीय िव� मं�ी जी 

ने बजट म� 60 हजार करोड़ �पये िदए थे, उसके िलए 40 हजार करोड़ �पये और िदए ह�, िजससे िजन 

लोग� को रोजगार क� ज�रत है और जब वे �ामीण �े�� म� अपने घर जाते ह� तो इससे हम उनको भी 

साधन द ेसकते ह�, उनका भी सवंध�न कर सकते ह� । 

 महोदय, हम लोग� के िलए यह बह�त सतंिु� क� बात है िक हमारी अथ��यव�था �रकवर करती 

चली जा रही है, िफर द�ु�त होती चली जा रही है, उसम� जो �पाइक आया था, मनरगेा के यूसेज़ और 

िडमाडं म� जो पीक आई थी, करीब छ: करोड़ लोग जॉब-काड�  लेकर काम कर रहे थे । मझेु लगता है िक 

इससे पूर ेसदन को सतंिु� िमलेगी िक जो छ: करोड़ लोग मनरगेा म� काम कर रहे थे, आज यह स�ंया 

दो करोड़ से कम हो चकु� है, �य�िक अथ��यव�था अब �रकवर कर रही है, अथ��यव�था को अनलॉक 

के �ारा हम लोग� ने और मजबूत बना िदया है । 

 Sir, there is a particular sector to which I pay great deal of attention. That is 

the financial sector because as we know, credit is the life blood of the economy 

and if during this time of COVID-19 pandemic emergency our financial sector 

suffers and the life blood of our economy is not available, it is very difficult for our 

economy to recover for companies to get the credit that they deserve, for MSMEs 

to be able to get working capital loans and also for smaller entrepreneurs to be 

able to fund their activities and prosper.  
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 So, it is a matter of great satisfaction that in this lot of Supplementary 

Demands for Grants, if you see the various allocations that have been made to 

keep our financial sector robust, you will note that it is having, in fact, the intended 

effect. In the Supplementary Demands for Grants, we have asked for Rs.20,000 

crore for recapitalisation bonds for our Public Sector Banks; we have asked for 

Rs.1,232 crore for a two per cent interest subvention on Shishu loans; and we 

have asked for Rs.1,000 crore to provide partial credit guarantees for the NBFCs. 

The sum of all of these is that we are providing this support at a very, very 

important time. I want to recognise what the Reserve Bank of India has also done 

in this regard. It is because of their intervention and the close coordination 

between our fiscal authorities and our monetary authorities, we have stabilised 

the financial sector.  

 Mr. Speaker, Sir, you will be very pleased to know that today the G-Sec 

rate, the rate at which the Government borrows, which is the benchmark rate, the 

rate at which everybody else in the economy is then benchmarked to and 

everybody is borrowing, that rate is at a 10-year low. जो लोग ईएमआई द ेरह ेह�, जो लोग 

छोटे �यापार चला रह ेह�, उन सब लोग� का िजस ब�चमाक�  रटे पर �याज का दर सेट होता है, आज वह 

5.79% है । यह 10 साल लो है । इसको आरबीआई और माननीय िव� मं�ी जी ने इस �कार सभंाला 

है िक �याज क� दर 10 साल के लो पर 5.79% है । 

There was a lot of panic. A lot of people were very worried about what is 

going to happen in the credit market. Will we have sufficient liquidity for borrowers 
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to be able to get funds for their borrowings? There is sufficient liquidity. It had 

reached up to Rs.7-8 lakh crore. It has now come down to Rs.3 lakh or Rs.4 lakh 

crore. And, what is most important is the G-Sec. I spoke about the G-Sec. I said 

that the G-Sec is at 5.79 per cent right now. But what is equally important is, we 

have to understand what is the spread between the G-Sec and the rate at which 

other borrowers in our economy borrow and those credit spreads are also at 

historic lows. This is again an example of how well the Government in 

collaboration with the RBI has managed the credit markets ensuring that there is 

sufficient credit; sufficient life blood flowing through the economy and thereby 

stabilising the economy. 

Of course, the net result of it is that we are going through a very strong 

recovery. Now, we can argue whether we have reached 90 per cent or 95 per 

cent of pre-COVID-19 levels. But I think what the high frequency indicators are 

telling us is that in many sectors of the economy we are operating at pre-COVID-

19 levels or even beyond pre-COVID-19 levels. Today, power usage is at 100 per 

cent of pre-COVID-19 levels; petrol and diesel consumption is at 100 per cent; e-

way bills are over 100 per cent; and e-tolling rates are over 100 per cent. The 

Index of Industrial Production, steel and PMI is close to 90 per cent right now. Our 

foreign exchange reserves are at 540 billion dollars while most other developing 

countries have seen their currencies depreciate. In India, the rupee has actually 

appreciated against the dollar showing that our macroeconomic stability has not 
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been compromised in any manner. The world still has confidence in India. The 

world has confidence in our leadership.  

जो भारत के नाग�रक ह� और जो हमारा िव�ास है िक हम 78 परस�ट पॉपलैु�रटी रिेटंग, अ�ूवल 

रिेटंग मोदी जी को देते ह�, उसी �कार से िव� भर म� हमारी अथ��यव�था क� पॉपलैु�रटी को अगर आप 

देख�, चाहे �पये के इंडीकेटर से देख� या एफडीआई के इंडीकेटर से देख� तो सब जगह आपको महसूस 

होगा िक लोग हम लोग� को एक वोट ऑफ कॉि�फड�स द ेरहे ह� । यह �वाभािवक है िक जब इतना बड़ा 

एक तूफान आता है, जब इतना बड़ा सकंट और आपदा का समय आता है तो हम लोग� को अपनी 

�ाथिमकताओ ंको बदलना पड़ेगा और हम� आ�मिनभ�र भारत क� ओर बढ़ना पड़ेगा । इसिलए अगर 

हम इस स�लीम��ी िडमाड्ंस फॉर �ाट्ंस म� देख� तो हम लोग न िसफ�  आपदा से बच रहे ह�, बि�क देश 

को बदल भी रह ेह� । वहा ंभी आपको नजर आएगा िक िकस �कार से हम लोग� ने आ�मिनभ�रता क� 

ओर बढ़ने के िलए ठोस कदम उठाए ह� । ये िसफ�  देश को बचाने के िलए ही नह�, बि�क एक नई िदशा 

देने के िलए भी इस स�लीम��ी िडमाड्ंस फॉर �ाट्ंस म� आपको कई चीज़� नजर आएगंी । 

अ�य� महोदय, अगर आपने �यान िदया होगा तो देखा होगा िक ��ैटेिजक पै�ोिलयम �रज़व� 

पर हमने 3,184 करोड़ �पए का अलॉटम�ट िकया है । 

 Now, let us consider that. We know that oil prices are at their lowest level 

than they have been historically. At this point, to set aside Rs.3184 crore and put 

petroleum in reserve for our country demonstrates clearly how we are thinking 

about Atmanirbhar Bharat. जब ज�रत पड़ेगी तो हमार ेपास यह �रज़व� ह�गे और इसके िलए भी 

हमने पैसे का आबटंन िकया है । आप दूरदश� सोच देिखए िक हम लोग अपना �रज़व� िकस तरह से 

बढ़ा रहे ह� । एमएसएमई के फ�ड के िलए 500 करोड़ �पये द ेरहे ह� । अंत�र� के िल�लाइजेशन के 
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िलए भी हमने कई ठोस कदम उठाए ह�, उसके िलए भी 123 करोड़ �पये रखे गए ह� । अफोड�बल 

हाउिसगं के िलए 1366 करोड़ �पये, िफशरीज़ के िलए  560 करोड़ �पये, फूड �ोसेिसगं के िलए 

140 करोड़ �पये, लाइव �टॉक िमशन के िलए 63 करोड़ �पये, ए�ीक�चरल इं�ा���चर के िलए 

180 करोड़ �पये और एक नयी पािल�याम�ट क� िबि�डंग के िलए भी 500 करोड़ �पये रखे गए ह� । हम 

लोग िसफ�  आज के बार ेम� नह� सोच रहे ह�, हम भिव�य के बारे म� भी सोच रहे ह� । हम एक आ�मिनभ�र 

भारत, एक नया भारत इस घोषणा प� के �ारा बना रह ेह� । इस तरीके से आप देख रहे ह� िक खच� तो 

िकया ही जा रहा है, लेिकन देश को भी हम बदल रह ेह� । देश को हम एक नई िदशा क� ओर ले जा रहे 

ह� ।  

माननीय अ�य� :  माननीय सद�यगण, आज सदन क� काय�वाही 6 बजे श�ु ह�ई है । आप सभी को 

पता है िक असाधारण प�रि�थितय� म� हम यह स� चला रहे ह� । सभी माननीय सद�य अपनी बात को 

सिं�� तरीके से कह� तो �यादा उिचत होगा । 

�ी अधीर रजंन चौधरी (बहरामपुर): महोदय, बह�त सार ेमै�बस� ह� और दूसरी पाट� के मै�बस� भी ह� 

और आप इस बात को महसूस करते ह� िक स�लीम�टरी िडमाड्ंस फॉर �ाट्ंस म� हर पाट� के हर मै�बर 

क� िदलच�पी होती है, �य�िक वे अपनी-अपनी बात रखना चाहते ह� । म� आपसे गजुा�रश क�ंगा िक 

अब पौने सात बजने जा रहे ह�, इसिलए आज सात बजे तक सदन म� चचा�  हो और कल िफर से इस पर 

चचा�  हो तो �यादा अ�छा होगा, �य�िक आज बह�त रात हो जाएगी ।  

माननीय अ�य� : कल नह�, आज ही चचा� होनी है । 
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�ी जयतं िस�हा: अ�य� महोदय, अंत म� म� िसफ�  यही कह�गंा िक परम आदरणीय �धान मं�ी जी 

लाए ह� तूफान से देश क� नाव िनकाल के- 

हम� िव�ास है िक मंिजल से आगे बढ़कर मंिजल तलाश कर�गे । 

िमल जाए ंहम� निदया,ं सम�ु तलाश कर�गे । 

आ�मिनभ�रता के िवशाल सागर को पार करके ही िवराम कर�गे । 

 

बह�त-बह�त ध�यवाद । भारत माता क� जय ।      
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�ी अधीर रजंन चौधरी: सर, “दोपहर तक िबक गया बाजार का हर एक झूठ और म� एक सच लेकर 

शाम तक बैठा ही रहा ।” हम बैठे ह� और आपको सच बताएगें । Both the Supplementary 

Demands for Grants for expenditure for the Central Government and the 

Demands for Excess Grants for expenditure for the Central Government related to 

2016-17 – are deemed to have been moved. I have not found anything to come to 

the conclusion that some new services have been contemplated. It is a practice 

that the amount to be voted will be incorporated in the Appropriation Bill. जयंत 

िस�हा जी एक बड़े अथ�शा�ी ह� । मोदी जी को ज�मिदन पर हम सभी क� शभुकामनाए ंह� । हम सब 

चाहते ह� िक �धान मं�ी मोदी जी ल�बी उ� के ह� । हम यह िबलकुल चाहते ह�  । मोदी जी क� 

पॉ�यलेु�रटी क� लहर से आप सब क� नै�या पार हो चकु� है  । लेिकन िजस पॉ�यलेु�रटी क� आप बात 

कर रह ेह�, अब वह नह� रही है, �य�िक उ�ह� के फेसबकु पेज पर लाइक से िडसलाइक अब श�ु हो 

गए ह�  । 

 Sir, the 2020-21 Budget passed in February, 2020 had estimated an 

expenditure of Rs. 30,42,234 crore for the year. This is the first Supplementary 

Demand. The first Supplementary Demands for Grant propose an incremental 

cash outgo of Rs. 1,66,984 crore, an increase of 5.5 per cent in expenditure over 

the budgeted estimate. I must admit it.  

The Supplementary Demand for funds is about Rs. 1.67 lakh crore, of 

which Rs. 1.62 lakh crore is the real revenue expenditure. Most of this amount 

relates to COVID-19 relief announcement made earlier. This amount would be 
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0.23 per cent of GDP. This contradicts the …* claims of the Prime Minister when 

he said that India would spend 10 per cent of its GDP as fiscal stimulus. It was a 

big … *.  The fiscal stimulus was merely 0.23 per cent of GDP. It is not a surprise 

that due to lack of any strategic planning, our GDP for the first quarter of 2020-21 

contracted by nearly 24 per cent.  You have benignly forgotten the contraction of 

our economy.  

The Government has sought an additional amount of Rs. 40,000 crore for 

MNREGS. This is the real contribution. आप लोग कहते थे िक यह मनरगेा मरगेा । मरगेा तो 

नह�, मनरगेा, आप सबको और देश को बचाता है । यह मनरगेा सभी को बचाता है, लेिकन आपने यह 

अिभशाप िदया था िक यह मनरगेा, मरगेा । तब आप लोग इधर बैठा करते थे । आप लोग हर िदन यह 

अिभशाप देते थे िक मनरगेा मरगेा, मर गए ह� । देिखए, आज आप लोग� को मनरगेा क� तारीफ करनी 

पड़ती है । (�यवधान) यह कोई दया नह� है । यूपीए के जमाने म� हमने िजस कानून क� �यव�था क� थी, 

यह आपक� कानूनी मजबूरी है िक मनरगेा म� पैसा डालना है । यह कोई दया नह� है । यह कानूनी 

मजबूरी है । 

There has been a complete breach of trust by the Centre as far as sharing 

of revenue with States is concerned. You have blithely forgotten it. There is a 

revenue deficit of over two lakh crores of rupees that the Centre had to devolve to 

the States. It has sought only Rs. 44,340 crore as additional fund. This is 

unconstitutional and a complete betrayal, especially when the States were asked 

to give up their right to collect taxes. आप लोग तो सेस से कमा लेते ह�, सरचाज़� से कमा लेते 

                                                           
* Not recorded. 
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ह� । सूबे क� सरकार �या खाएगी? वह कैसे चलेगी? वह कैसे कोिवड-19 के साथ मकुाबला करगेी? 

आपका �यान उसक� तरफ नह� है । आप कह रह ेह� िक States have instead been asked to 

borrow from the RBI. मतलब आरबीआई से जो �याज िमलेगा, वह आपके िडिवड�ड म� त�दील हो 

जाएगा । एक तरफ आप सूबे क� सरकार को कुछ नह� देते ह�, िफर यह कहते ह� िक आप बचने के िलए 

उधार लीिजए । उधार लेने के बाद आरबीआई को जो �याज द�गे, आप उसको िडिवड�ड पर ले ल�गे । 

यह बड़ा ही अ�तु है । It is ironical that States are being made to borrow against their 

entitlement. लेिकन  यह �टेट का ए�टाइट�म�ट है । आप उनको बॉरो करने के िलए मजबूर कर रहे 

ह� । The Central Government is profiteering from the misery of the States.  

It is also ironical that only Rs. 2,262 crore is being given to the States under 

Grants-in-Aid (General) for State Disaster Response Fund. The money collected 

under the PM CARES Fund is reported to have Rs. 30,000 crore which the PM 

has sequestered as a private fund. 

 This exposes the Government’s doublespeak and the blatant attempts to 

expose our federal structure. It also exposes the big …*  that Mr. Modi ji spoke 

before the nation about the fiscal stimulus. You were talking about Atmanirbhar. 

The amount of Rs. 20 trillion Atmanirbhar Bharat Package announced in May had 

a fiscal cost ranging between Rs. 1.5 trillion and Rs. 2 trillion.  

 

                                                           
* Not recorded. 
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 Most of the rating agencies and banks had estimated it.  Rs. 98,000 crore 

have come under the Supplementary Demands for Grants.  These reiterate the 

points that we have been making ever since this Package was announced. Close 

to Rs. 18 lakh crore is for credit line expansion. You said that there is no shortage 

of liquidity. This Rs. 18 lakh crore is for credit line expansion and debt 

restructuring. Only five per cent of the economic stimulus package is the actual 

expenditure by the Government. This is nothing but a bluff that the Government 

has tried to pull off.  

 I am breaking up the Rs. 98,000 crore. Out of Rs. 98,000 crore, which 

includes Rs. 40,000 crore of additional allocation to the Mahatma Gandhi National 

Rural Employment Guarantee Scheme, Rs. 33,771 crore is for direct benefit 

transfer to the women holders of Pradhan Mantri Jan Dhan account; Rs. 10,000 

crore is for food subsidy; Rs. 6,000 crore for setting up  Price Stabilisation Fund; 

Rs. 4,374 crore for PM Garib Kalyan Yojana; Rs. 4,000 crore is for emergency 

credit line for micro, small, and medium enterprises. 

 The Government also sought the Legislature’s nod for Rs. 20,000 crore for 

recapitalisation of public sector banks through issue of Government Securities. In 

2017-18, it had infused Rs. 80,000 crore and Rs. 1.06 lakh crore in the net fiscal. 

Rs. 20,000 crore package for the banks is only ten per cent. I would like to 

reiterate that point. Rs. 20,000 crore package for the banks is only ten per cent of 

what is required by the banks on account of pandemic-induced loan crisis.  
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 Where is the Government’s additional spending on infrastructure? Where is 

it? The only way to revive the industrial activity and also to create jobs is by 

pumping huge amount in infrastructure spending. The Government is either 

clueless or does not intend to spend on infrastructure. This is the situation 

especially at a time when the private investment is also very low. As compared to 

Rs. 9,47,000 crore expenditure by the Centre between April and July 2019, this 

year it has only increased to Rs. 10.54 lakh crore. That is also mostly towards 

salaries and other regular expenses. So, the expenditure needs to go up to create 

more jobs. Push the money in the hands of the people so that consumption picks 

up.  

इसीिलए हम �या कहते ह� िक गरीब माइ��ट वक� स� के िलए जनरल �ाटं �क�म बनाइए । आपने 

इतनी बात कही है, लेिकन माइ��ट लेबर के बार े म� एक  श�द आपक� जबुान से  नह� िनकला । 

रात�रात चार घटें का व� देते ह�ए, सारी दिुनया म� सबसे किठन, िनद�यी एक लॉकडाउन घोिषत हो 

चकुा था । उसके बाद �या ह�आ? सार े िह�द�ुतान म� तबाही मच गई । िबना कोई ि�पेरशेसं ले कर, 

अचानक आपने बोल िदया िक लॉकडाउन श�ु हो चकुा है, चार घटें क� मौहलत है । नतीजा �या 

िनकला िक लाख� क� तादात म� लोग सड़क पर उतर े। नगें पावं, भूखे पेट अपने गावं वापस जाने के 

िलए पैदल चलने लगे । कोई साईकल, कोई �क, कोई बस से िनकल पड़ा । आपने इसका �यौरा �य� 

नह� िदया? आपक� िव� मं�ी एक फरवरी को जब बजट पेश कर रही थ�, तो उ�ह�ने �या कहा था?   

The Finance Minister outlined the importance of data and said that in order 

to meet the challenges of real time monitoring of India’s increasing complex 

economy, data must have strong credibility. 
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मेरी बात नह� है । Data is the new oil. मैडम फाइन�स िमिन�टर,  यह  आपक� ही राय है । 

14 िसत�बर को इस सदन म�, इस पािल�याम�ट म� एक �� के जवाब म� यह कहा गया िक it has not 

maintained any data on the number of migrant workers who died while trying to 

reach their homes after the nation-wide lockdown to combat the novel coronavirus 

was announced. इतना डेटा क� बात करते ह� । लेिकन िकतने लोग� क� मौत हो चकु� थी, आपके 

पास कोई डेटा नह� है ।  

Reports are coming from various credible organisations that more than 

1,000 people have died which include getting burnt to death in forest fire, heat or 

crushed by truck, bus, train, exhaustion, heart attack, blood vomiting, chest pain, 

asphyxiation often falling in deep pit, stomach pain, dehydration, fatigue, 

multiorgan failure and snake bite, to name a few.   

आपको एक बार इनक� याद नह� आई? एक 12 साल क� ब�ची ने तेलगानंा से छ�ीसगढ़ 

पैदल जाते ह�ए रा�ते म� दम तोड़ िदया । एक चार-पाचँ साल क� ब�ची क� मा ँको एक �पेशल �ेन से 

उतारा । रलेवे �टेशन म� वीिडयो म� �या देखते थे िक मा ँक� मौत हो गई और छोटी ब�ची आजू-बाजू म� 

घूमती है, मा ँके कपड़े, टागं ख�चती है िक मा ँतमु उठो, अभी तक �य� सो रही हो? चलो मेर ेसाथ 

खेलो । ब�ची को यह जानकारी नह� थी िक उसक� मा ँिज�दगी म� कभी न�द से नह� उठेगी । �या यह 

डेटा आपके पास नह� है? जब हम पूछते ह� िक नौक�रया ँिकतनी द�, आपक� सरकार जवाब देती है िक 

we do not maintain any data.  

यह नो डेटा गवन�म�ट बन चकु� है । आप डेटा-डेटा करके यहा ँबार-बार गहुार लगाते ह�, लेिकन 

सरकार के पास कोई डेटा है ही नह�, तो आपको कहा ँसे डेटा िमलेगा? आप लोग� के सार ेडेटा गलत 
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है । सार ेदेश म� देिखए, दशे क� हालत देिखए, आप लोग� को पता चलेगा । यह सरकार के िदए ह�ए 

आंकड़े से भी पता चलता है ।  

 During April-July, 2020, the Government has collected revenue of Rs. 2.3 

lakh crore out of the budgeted estimate of Rs.22.5 lakh crore for 2020-21 

excluding borrowings. This is 42 per cent less than the revenue collected during 

the corresponding period in the previous year, 2019-20.  

 While gross revenue has been 30 per cent less on year-on-year basis, 

devolution to States has been comparatively lesser, decreased 12 per cent. This 

implies that the States may see a cut in monthly devolution levels in the later part 

of the year.  

 Receipts on account of disinvestment are only a dismal amount and far 

from expectation, target was  2.1 lac crore . As compared to April-July, 2019-20, 

the trends in collection under various components of revenue during April-July, 

2020 are: net tax revenue of the Central Government is 40 per cent less; non-tax 

revenue is 44 per cent less; among major taxes, collection of corporate tax, 

income tax, GST etc. saw a reduction of 39 per cent, 29 per cent, and 35 per cent 

respectively on year-on-year basis.  

 As per the official estimates released by the National Statistical Office on 

31st August, 2020, GDP at constant 2011-12 prices in the first quarter of 2020-21 

is estimated at Rs.26.90 lakh crore as against Rs.35.35 lakh crore in the first 
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quarter of 2019-20, showing a contraction of 23.9 per cent as compared to 5.2 per 

cent growth in the first quarter of 2019-20.  

 GDP estimates by various national and international agencies for India in 

the financial year 2020-21 have already painted a very bleak picture ranging from 

-5 to -11.5 per cent.  आप बताइए । इसके बाद यह 5 ि�िलयन इकोनॉमी का �या ह�आ? 

माननीय अ�य� : माननीय सद�य बैठकर जब बोलते ह� तो �यादा बोलते ह� । 

�ी अधीर रजंन चौधरी : सर, �यादा समय नह� िलया है ।  

माननीय अ�य� : बह�त समय ले िलया । 

�ी अधीर रजंन चौधरी : कहा ँसे िलया? 

 म� आपसे यह पूछना चाहता ह� ँ। What is the fate of $ 5 trillion economy? Already, 

we are facing contraction of 24 per cent and it may be increased to 35 per cent 

according to the experts. Yet, वष� 2024 तक 5 ि�िलयन इकोनॉमी तक आप कैसे पह�चँोगे, 

जब सालाना आपक� पॉिजिटव �ोथ रटे 9 परस�ट होनी चािहए, आप जरा दयापूव�क यह बता देना ।  

 सर, म�ने समय एकदम नह� िलया है । (�यवधान) 

डॉ. िनिशकातं दुब े(गोड्डा): सर, मेरा पॉइंट ऑफ आड�र है । (�यवधान)  

�ी अधीर रजंन चौधरी: देश क� जो हमारी सारी स�पि� है, जो सारी हमारी फैिमली िस�वर है, उसे 

आप बेचना चाहती ह� । BPCL entire 53.29 per cent stake of Government is being sold; 

sale of 53.75 per cent of the Government holding out of 63.75 per cent stake in 
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SCI; and as regards CONCOR, sale of 30.90 per cent stake where the 

Government currently holds 54.80 per cent. The disinvestment proceeds 

generated by the Central Government since 1991, 67 per cent has come during 

the Modi Government regime. आप इन सबको बेचना चाहते ह� ।  

The Government has also frequently resorted to getting one PSU like 

ONGC or LIC to buy another. यह नया च�कर है । 2015-16 म� एलआईसी, 2016-17 म� 

नालको, 2017-18 म� ओएनजीसी, 2018-19 म� िफर एलआईसी को आपने कहा to buy the 

Government’s 51 per cent stake in the distressed Public Sector Bank, IDBI. 

During 2018-2019, the full stake of Government of India in HSCC Limited was 

acquired by NBCC India. इधर से उधर, उधर से इधर करके आप िदखाना चाहते ह� िक आपका 

िडसइंवे�टम�ट िकस तरीके से आगे िनकल रहा है ।  

म� आपसे यह जानना चाहता ह� ँ। Has the Government set the ball rolling on asset 

monetization in the PSU sector? NITI Aayog has already identified assets owned 

by PSUs for monetization and the list is now being vetted by various Ministries. 

पीएसयूज मॉनीटाइजेशन के बारे म� आप �या कर रहे ह�, यह थोड़ा बताइएगा । The Core 

Group of Secretaries for Asset Monetization is already vetting a list prepared by 

NITI Aayog of the State-owned assets that can be monetized. अगर यह सही है, इसका 

अभी �टेटस �या है? The process is categorized under the broad definition of 

disinvestment. However, it does not lead to any changes in the share-holding 

pattern. The amount received by the Government from asset monetization is 
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counted as disinvestment proceeds. The Government is planning to raise Rs. 

2.10 lakh crore from disinvestment. यह िडसइनवे�टम�ट का च�कर �या है? आपक� इसम� 

�या पॉिलसी है? कहा ँतक पह�चेँ ह�? आपका टारगेट �या है? इस टारगेट तक पह�चँने के िलए आप 

�या-�या करना चाहती ह�, आप यह दयापूव�क बता दीिजए । सर, म� 10 िमनट लूगँा । 

महोदय, हम सरकार को जैसे सदन म� मदद करते ह�, वैसे ही हम बाहर भी मदद करना चाहते 

थे, ऐसा नह� है, लेिकन सरकार हमारी बात नह� सनुती है । Despite our pleas, the Modi 

Government took no corrective action. It refused to acknowledge that 

demonetization was a huge blunder. It refused to accept our advice for a simple 

GST with a few and moderate rates of taxes. It refused to defer the 

implementation of GST on the ground that trade and industry were not ready and 

the implementation machinery was not prepared. The result was that the 

economy was in doldrums at the end of 2019-2020 when COVID-19 struck our 

country in March, 2020. The Modi Government’s response to the pandemic-

affected economy made the situation worse. The Modi Government refused to 

heed to our suggestion. महोदय, हमारा सझुाव �या था, हम लोग� ने कहा था to transfer 

cash of Rs. 7,500 to the poorest 50 per cent of the families. हमार ेनेता राह�ल गाधँी जी 

ने 12 फरवरी को ही कह िदया था, and he had prophetically predicted that we are going 

to be fated to face the COVID-19 pandemic situation.  
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19.00 hrs 

The country should be prepared for confronting Covid-19 pandemic.  

राह�ल गाधंी जी ने 12 फरवरी को ही यह कह िदया था । उ�ह�ने ‘�याय’ �क�प के िलए poorest 50 

per cent of family को 5,000 से 7,500 �पये �ासंफर करने के िलए कहा । He suggested the 

Government to use the mountain of  foodgrains to generously distribute to all 

households at 25 kg. a month. 

माननीय अ�य�: माननीय सद�य, एक िमनट �िकए । 

 माननीय  सद�यगण, अगर सदन क� सहमित हो तो सदन का समय 9 बजे तक बढ़ा िदया 

जाए । 

अनेक माननीय सद�य: जी हा,ँ महोदय । 

माननीय अ�य�: माननीय सद�य, आपके भाषण का समय पूरा हो गया । 

�ी अधीर रजंन चौधरी: नह�, सर । 

माननीय अ�य�: आपक� पाट� का ही समय पूरा हो गया । 

�ी अधीर रजंन चौधरी: सर, म�ने आपसे आधे घटें का समय मागँा था । �या आधा घटंा हो गया? 

माननीय अ�य�: नह�, नह� । बीस िमनट हो गए । 

�ी अधीर रजंन चौधरी: सर, लेिकन म�ने आपसे आधे घटें का समय मागँा था ।  

माननीय अ�य�: नह�, नह� । 
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�ी अधीर रजंन चौधरी: सर, सरकार ने हमारी बात नह� सनुी । It refused to cut wasteful and 

vanity expenditure on Bullet Train and Central Vista. अभी जयंत िस�हा जी कह रह ेथे िक 

हम से��ल िव�टा बनाएगें । जेब म� पैसे नह� ह�, लोग भखुमरी म� मर रहे ह� । इस समय आपको से��ल 

िव�टा बनाना सही लग सकता है, पर यह हमार ेिलए सही नह� है । 

 सर, हमारी तरफ से यह कहा गया था िक give relief on indirect taxes like GST; 

extend the pay protection scheme to protect employment and wages; increase 

spending on infrastructure projects; pay the arrears of tax devolution and GST to 

the States so that they may enhance their capital and welfare expenditure. Borrow 

more if necessary, to fund the increased expenditure. हमने उधार लेने के िलए आपको 

कभी मना नह� िकया । If the above measures had been taken, they would have 

amounted to a significant fiscal stimulus to the economy and helped arrest the 

slide. As it turned out, the fiscal stimulus imparted by the Modi Government was a 

pitiable 1.7 per cent of GDP whereas other comparable countries imparted a fiscal 

stimulus ranging from 10 to 20 per cent of GDP.  

सर, इसका मतलब �या ह�आ? आप कहते ह� िक िह�द�ुतान दिुनया म� फा�टे�ट �ोइंग 

इकोनॉमी बन गया है, लेिकन अभी हम �या देख रहे ह� िक िह�द�ुतान फा�टे�ट �लोइंग इकोनॉमी म� 

त�दील हो चकुा है । पूरी दिुनया म� कोरोना स�ंमण म� हम दूसर े�थान पर ह� । 

 सर, ये कहते ह� िक वे सब कर रहे ह�, लेिकन लोग� क� मौत� क� कतार को देखते ह�ए आप खदु 

सोिचए िक आप �या कर रह ेह�? अभी कोरोना क� दूसरी लहर आनी बाक� है । जब कोरोना क� दूसरी 

लहर आएगी तो इससे �यादा खतरा पैदा होने क� सभंावना है । 
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Another direct consequence of the closure of MSMEs is that of the 10 to 11 

crore MSMEs in the country, it is estimated that all of them were closed in April, 

May and June; nearly 30 per cent have shut down permanently. 

सर, सबसे बड़ी बात यह है िक देश म� कोई भी िकसी पर िव�ास नह� करता है । मैडम ब�क� को 

कहती ह� िक आप एम.एस.एम.ईज़. को पैसे दीिजए, पर ब�क नह� देते ह� । आपक� बात आर.बी.आई. 

नह� सनुता, आर.बी.आई. क� बात ब��स नह� सनुते और क�टमस� क� बात भी ब�क नह� सनुते । 

िह�द�ुतान म� अिव�ास का एक माहौल पैदा हो चकुा है, आप यह पता कर लीिजए । 

Despite the fact that crude oil prices declined to a low range of USD 17 to 

USD 42 per barrel, the Modi Government relentlessly increased the price of 

petrol, diesel and LPG and as a result, contrary to conventional wisdom, during 

the period of low demand, India had higher inflation. The CPI has increased from 

5.9 per cent in March, 2020 to 6.7 per cent in August, 2020. According to the 

official data released by the CSO, it is only agriculture and allied activities that 

have recorded  positive growth in quarter one. लेिकन, गावं� म� िडमाडं नह� बढ़ती है । आप 

गावं� म� जाकर यह पता कर लीिजए । गावं� म� िडमाडं नह� बढ़ती है । 

Sir, all other sectors of the economy have registered huge negative growth 

– manufacture - 40 per cent; construction - 50 per cent; travel and tourism - 47 

per cent.  

 सर, �लोबल हगंर इंडे�स म� 117 देश� म� हमारा �थान 102 हो गया है । नेपाल, बा�ंलादेश और 

पािक�तान हम से आगे ह� । आज िह�द�ुतान कहा ँहै, इसे आप खदु देख लीिजए । 
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 सर, नौकरी क� बात तो छोड़ ही दीिजए । अभी िह�द�ुतान म� नौकरी के िलए हाहाकार मच 

चकुा है । जब हम सरकार से पूछते ह� िक िकतनी सारी नौक�रया ँदी गई ह�, तो सरकार कहती है िक 

हमने नौकरी दी है, लेिकन हमार ेपास डेटा नह� है । इसक� डेटा क� बड़ी कमी हो रही है । According 

to a survey by Azim Premji University, 57 per cent of rural workers and 80 per 

cent urban workers lost work during lockdown.  

 सर, आईएलओ क� �रपोट�  �या बोलती है? आईएलओ क� �रपोट�  बोलती है िक 40 करोड़ 

लोग बीपीएल क� सीमा से नीचे ह� और 14 करोड़ लोग� ने अपनी नौक�रया ँखोई ह� । आज नौजवान 

बेकार पड़े ह�ए ह�, �य�िक उनके पास नौकरी नह� है । मोदी जी जब स�ा म� आए थे, स�ा म� आने से 

पहले उ�ह�ने कहा था िक अब िचतंा मत करो बेरोजगार, आ रही है मोदी सरकार । अभी �या हो गया 

है? अभी बेरोजगार लोग� क� �या हालत है? इस बार ेम� सरकार एक बार सोचे तो हम सरकार के �ित 

बड़ा आभार �कट कर�गे । 

माननीय अ�य�: अब आप कन�लूड क�िजए । 

�ी अधीर रजंन चौधरी : सर, मेर ेपास और दो म�ेु ह� । 

 िव� मं�ी जी, आप थोड़ा इस पर �यान दीिजए । �धानमं�ी जी ने हमारी पाट� के दावे पर 

आकर �धानमं�ी गरीब क�याण रोजगार अिभयान िबहार से श�ु िकया था । इसके िलए 50 हजार 

करोड़ �पये क� �यव�था थी । इसम� हमको हर िडि���ट के िलए 25 हजार माइ�े�ट लेबस�  का 

criteria रखना पड़ेगा और उनके िलए 125 िदन का काम होगा । िबहार, यू.पी. और बगंाल, ये तीन 

�टेट्स सबसे �यादा माइ�े�ट लेबस� क� जगह ह� । 116 िजल� को िचि��त िकया गया, जहा ँ25 हजार 

से �यादा माइ�े�ट लेबस� रहा करते ह� । 
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 मैडम, बगंाल म� 11 लाख से �यादा माइ�े�ट लेबस� पह�चँ चकेु थे, यह बगंाल क� सरकार क� 

राय है । िफर भी, 116 िजल� के अंदर बगंाल का एक भी िडि���ट नह� है । म� आपसे गजुा�रश क�ँगा 

िक 116 िडि���ट्स म� बगंाल का कोई �थान नह� है, लेिकन बगंाल म� 11 लाख �वासी मजदूर पह�चँ 

चकेु ह�, जहा ँइस �क�म के िलए 25 हजार माइ�े�ट लेबस� क� ज�रत है । A huge bonanza was 

given to corporates by the Modi Government in the form of a steep cut in 

corporate taxes. The corporates have used the windfall to deleverage and are 

sitting on cash. According to RBI’s Annual Report, the corporates are not making 

new investment as was expected by the Government. Regular salaried jobs are 

not being created. दो करोड़ से �यादा सैलरीड लोग� क� नौकरी चली गई । अथ�शा�ी जयंत जी, 

आप यहा ँ बैठे ह�ए ह� । कहा ँ से इ�वे�टमे�ट आएगा? पि�लक इ�वे�टमे�ट, �ाइवेट इ�वे�टमे�ट और 

हाउसहो�ड इ�वे�टमे�ट, ये तीन इ�वे�टमे�ट्स क� ज�रत है । सरकार पैसा नह� लगाती है । 

मै�यफैु�च�रगं और इंडि��यल चेयस� के साथ हमार े�धानमं�ी कभी बैठकर �ाइवेट इ�वे�टमे�ट क� 

बात नह� करते ह� । हाउसहो�ड इ�वे�टमे�ट कैसे आएगा? हमार ेदेश म� चार� तरफ बेरोजगारी है । दो 

करोड़ से �यादा सैलरीड लोग� क� नौकरी चली गई है । हमार े14 करोड़ वक� स� क� नौकरी चली गई है 

। �या आपको यह जानकारी नह� है? हमारी िडमाडं कैसे पैदा होगी? स�लाई और िडमाडं म� जब तक 

यह िमसमैच रहेगा, हमारा �ोथ कभी नह� होगा । 

 Bank credit to MSME has declined from roughly Rs.5 lakh crore to Rs.4.5 

lakh crore. Completed or semi-completed housing units numbering 4,55,351 

remain unsold at the end of March 2020. Telecom sector has a debt burden of 

Rs.5 lakh crore and has got no relief. Aviation sector is operating at 40 per cent of 

capacity. Discoms are burdened with a debt of Rs.4.5 lakh crore. Demand for 
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power declined by 11.8 per cent in June 2020. Of total installed thermal power 

capacity, the average PLF is only 48.28 per cent. Hospitality and tourism sector is 

estimated to lose by Rs.15 lakh crore in 2020-21. Railway freight earning declined 

by 26.4 per cent in April. अब तो रलेवे का �ाइवेटाइजेशन सरकार का एज�डा  है । 

सर, यह मोदी सरकार �ीन शूट कहती है, तो �ीन शूट आने वाला नह� है । अगर यह कह� िक 

कार क� िब��, मैडम क� बात करते ह�, अगर यह कह� िक कार क� िब�� कम �य� हो रही है, तो  मैडम 

कहती ह� िक लोग अब टै�सी म� चलने लगे ह� । अगर कह� िक �याज क� क�मत� �य� बढ़ गई ं, तो कह�गे 

िक हम तो �याज ही नह� खाते । अगर कह� िक जीएसटी इतना पेचीदा �य� है, तो कह द�गे िक कानून 

ही ऐसा है । कानून िकसने बनाया? अगर कह�गे िक भारत क� अथ��यव�था �य� िगर रही है, तो कह�गे 

िक इसके िलए भगवान िज�मेदार है । अगर कह�गे िक नौक�रया ं�य� जा रही ह�, तो कह�गे िक नौक�रया ं

जाना देश क� अथ��यव�था के िलए शभु सकेंत है । अगर कह�गे िक अथ��यव�था पर कोरोना का कोई 

असर होगा, तो कह�गे िक कोई असर ही नह� पड़ता । यह देश क� िव� मं�ी कह रही ह� । अगर कह� िक 

कोरोना पर िवजय कैसे पाए,ं तो … * कुछ िदन म� कह�गे िक … * और … * कोरोना का इलाज  है, तो 

कह�गे िक … * ये भारत सरकार के मं�ी ह� । कोई … * कोरोना भगा रह ेह� तो कोई … *। चीन को कैसे 

हराए ंऔर अथ�तं� को कैसे बचाय�? इसका एक ही िसगंल पाइंट सो�यूशन है, मोदी जी मोर के साथ 

फोटो िखंचवाय� । यह इस सरकार क� अब हालत है । कोरोना के बार ेम� देश के �वा��य मं�ी कहते ह� 

िक भारत म� कोरोना महामारी है ही नह� ।  

महोदय, इस स�लीम��ी िडमाडं का कोई मह�व नह� है, �य�िक देश क� आिथ�क ि�थित बदतर 

होती जा रही है । यह कहकर म� अपने भाषण को िवराम देता ह� ं। 

                                                           
* Not recorded as ordered by the Chair.  
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माननीय अ�य� : म� पनु: सभी माननीय सद�य� से आ�ह कर रहा ह� ंिक वे अपनी बात को स�ेंप म� 

कह� । 

SHRI DAYANIDHI MARAN (CHENNAI CENTRAL): Thank you, Speaker Sir. I 

will speak within the time limit. 

19.12 hrs                        (Shri N. K. Premachandran in the Chair)  

Sir, I rise to speak on certain troubling aspects of how the Government is 

handling the economic crisis, its misplaced priorities, the deadlock on GST 

compensation issue, and flippant attitude towards the citizens of India, especially 

the middle class. 

 Sir, before I begin my speech, I would like to share a quote from the great 

Thirukkural: 

“Anbilaar Ellaam Thamakkuriyar Anpudaiyaar 

                            Enpum Uriyar Pirarkku.” 

It means, those who are destitute of love, appropriate all they have to 

themselves; but those who possess love, consider even their bones to belong to 

others. 

Sir, we find ourselves in the midst of the worst financial crisis that the nation 

has witnessed in the last 40 years. I understand this is a global pandemic and we 
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are not the only ones trapped in the economic crisis. But let us be clear about one 

thing. We have been the worst affected among the large economies. Much has 

been said but little can be done to help the Central Government out of its 

complacency at this point. The Government keeps calling this as an ‘Act of God’. 

This very attitude is the problem. Statements, such as this, will not help revive the 

sentiments of economy. It will only reduce the global investors’ confidence and 

look like a sign of the Central Government’s fatigue, desperation to the common 

man, who is looking towards the Government for some sign of hope and relief. 

At the same time, Sir, I also register my protest against how the term ‘Act of 

God’ has been used to make the distinction on the issue of GST compensation to 

the States. The Centre’s decision to split the GST compensation into two separate 

categories: (i) revenue loss as a result of GST implementation, and (ii) revenue 

loss as a result of an ‘Act of God’, will betray both the spirit and letter of the GST 

(Compensation to States) Act. The GST (Compensation to States) Act guarantees 

all States an annual growth of 14 per cent in the GST revenues during the period 

July 2017 to July 2022. If a State GST revenue grows slower than 14 per cent, 

such a loss of revenue must be taken care of by the Centre by providing GST 

compensation grants to the State. When the UPA Government planned the GST 

system, it was to ensure a seamless market, free of tax terrorism, and could help 

us realise the full potential of the Indian market. But we all know how the GST 

was introduced. 
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Sir, in 2017, we had a manmade pandemic, called the demonetization, 

which was single-handedly brought by our hon. Minister. And to compensate, to 

save faces, GST was hurriedly introduced in December to cover up the manmade 

disaster. 

 It is a complicated maze of compliance and tax extortion that is leaving both 

the industry and the State with little ability to plan and implement growth 

strategies. When the BJP’s version of GST was implemented in 2017, the 

principle of indirect taxation for many goods and services was changed from 

origin-based to destination-based. This meant the ability to tax goods and 

services and raise revenue shifted from the origin State where goods and 

services are being produced to the destination State where they are being 

consumed. This change came with the risk of revenue uncertainty for States like 

Tamil Nadu. But your ... *Government in Tamil Nadu simply agreed and went 

along with your commands. Luckily, the Compensation Act was made to 

compensate the States for five years to avoid revenue loss due to GST. You are 

now diluting even this promise with your ‘Act of God’ excuse.  

As on date, Rs. 12,250.50 crore is due to Tamil Nadu as compensation for 

the shortfall in GST collection, of which Rs. 11,459.37 crore has accrued from 

April to July, 2020. This money belongs to the State Government and citizens of 

Tamil Nadu and they need it if they are to plan any form of compensation or 

                                                           
* Expunged as ordered by the Chair. 



18.09.2020  662 
 

stimulus to revive the State’s gloomy economic landscape. At a time like this,  that 

is during the pandemic, States need even more spending power. Not only are you 

not giving us the due amount, you are also unjustly trapping the State in financial 

crisis legalese. By delaying the funds due to us, you are weakening the State’s 

autonomy and the ability to handle the fallout of the pandemic. All the States have 

spent to their maximum capacity to handle the pandemic. How can the Centre 

now expect the States to carry out additional borrowing instead of giving what is 

due to us? The Centre’s decision to go for the borrowing route to compensate 

States for the GST revenue shortfall and the options provided to States has been 

seen as nothing short of deception by so many Chief Ministers and State Finance 

Ministers and it is hard to not see it that way. We cannot see any green shoots at 

this point of time.  

After all, as per the Constitutional provision, the Centre is accountable for 

providing GST compensation. If the Centre makes the States borrow loans for this 

purpose, then the financial burden would ultimately fall on the States. Receiving 

the cess for GST compensation from the Centre and repaying the loan through it 

will be a complex and uncertain process for States. States are being served a raw 

deal again. The intent of the Central Government is worrisome. It is reducing the 

States’ federal autonomy but crippling them financially, forcing them to come back 

to the Centre with a begging bowl every time their rightful share of fund is due. 

The DMK has been pointing out that the economy’s response to the Central 
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Government’s relief package and its policy response to the coronavirus pandemic 

has been lukewarm at the best.  

It is important to note that things were pretty bad even before the 

pandemic. The Economic Times in an alarming article dated 16th December 2019 

pointed out that Indian economy grew only by 4.5 per cent in the second quarter 

of the year, making it the sixth successive quarter when the country’s GDP has 

shrunk. Then the pandemic happened, making it not just the longest spell in over 

two decades but also a sign of warning about the onset of the deepest recession 

we have had since 1996. It is no surprise to see why the economy has collapsed 

under the weight of the pandemic and lockdowns.  

We have structural faults that need major overall reforms. This Government 

enjoys a brute majority and has the ability to pass bills with ease. Yet, it has not 

taken up economic reforms in the last six years, which goes to show that they 

care little as long as they can continue winning election after election with ultra-

nationalist rhetoric and hand-out style of populism, liquidating one PSU after the 

other to finance the misguided policies. The inability of the Government to accept 

criticism from the Opposition has proven expensive.  Members of this House have 

been pointing out this danger from as early as the first session of this Lok Sabha 

in 2019. Even during the Budget session, several attempts were made to alert the 

Government about the impending financial crisis. But the Government chose to 

silence the Opposition and stay in denial mode. Now, the Government’s data 
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shows that the Indian economy has contracted to a record low of 23.9 per cent in 

the quarter ending June’ 2020. These numbers can only get worse when the 

estimates of the damage in the informal sector come in, but after the alarming 

attitude of the Government where they have haughtily declared that they do not 

have data on the migrant exodus and loss of lives, I have little faith left. Turning a 

blind eye to the hard data will not make the problem go away. 

 I would urge the Government, especially the Finance Minister to release a 

White Paper on the economic crisis and to adopt a consultative approach with the 

Opposition Parties, the State Governments, and the industry representatives to 

boost confidence in our economy.  It is imperative for us to analyse where we 

stand if the economy must be revived. 

 All four major drivers of the GDP: Government expenditure, consumption, 

investment, and net exports, are in doldrums.  Not even one of the indicators is 

showing any positive trend.  You are only able to see green shoots.  In an 

economy like ours, household consumption is the major driver, the engine that 

accounts for almost 60 per cent of India’s GDP.  This is majorly dependent on the 

ability of the nation’s middleclass consumers to spend. 

HON. CHAIRPERSON : Your allocated time is only ten minutes. 

SHRI DAYANIDHI MARAN : I have 15 minutes, Sir.  I am the only speaker from 

my Party. 
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HON. CHAIRPERSON: Please conclude. 

SHRI DAYANIDHI MARAN: I have a few points to make. 

 Year after year, Budget after Budget, and now relief package instalment 

after relief package instalment, it is the middleclass that is always left out with 

nothing to gain. 

 Even now, when we are desperate for the economy to jump start and 

growth to resume, that too when three major components – exports, private 

investment and Government spending – remain unsure and shaky, consumption 

will be the only driver that can take us forward.  You may say that the Foreign 

Direct Investments are flowing.  India procured the maximum FDI during COVID-

19 pandemic.  What to do?  FDI comes only through the Gateway of India in 

Mumbai  and  only  the Reliance  gets  it  because   Jio’s Brand Ambassador is 

the … *.  No other company is able to get any Foreign Direct Investment. 

 The Coronavirus pandemic and lockdown have hurt the middleclass the 

most.  Families are digging into their savings and bracing for lay-offs, salary cuts 

and deferred salaries as the industries contract, exercising extreme discretion on 

all expenditures.  All non-essential expenditure has come to a near-standstill with 

the disposable component of the income of the middle-class dwindling.  How then 

will we see an uptick in domestic consumption that can revive the economy? 

                                                           
* Not recorded. 
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 The middle class has only got six years of lip service by this BJP 

Government, and very little has been done to help the middleclass.  The people 

who bear a massive chunk of the tax burden, the middleclass citizens have 

always been ignored and unjustly treated by this Government. 

 Yet, once again when the economy is in doldrums, we find that the burden 

to revive has fallen on the common man.  What have you done for the common 

man, the middleclass citizens in your relief package?  How are you putting money 

in the hands of families?  These expensive corporate loans write offs and 

restructuring options from the Ministry can do little to revive the economy if you do 

not offer serious relief to the common man and enable him to spend more and 

consume. 

 The Prime Minister likes to praise the middleclass in his speeches, 

showering praises that the middleclass lives with dignity, the middleclass is the 

strata of the society which contributes the most when it comes to running the 

country and never rely on someone else’s mercy.  The hon. Finance minister has 

also credited the country’s middleclass for keeping the country going by paying 

taxes diligently, timely and honestly.  So, how are you rewarding the middleclass?  

What relief has your Rs.20 lakh crore stimulus package given to the middleclass?  

You have to give us proof of how you could get Rs.20 lakh crore from the Budget. 
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 How does loan moratorium or extra time to pay credit card bills help anyone 

in the long run?  CMIE data shows that the poorly planned lockdown has led to 

the loss of nearly 20 million salaried jobs.  These are not the CEOs and CFOs 

who lost the jobs.  These are the hard-working middleclass blue collared Indians 

who are falling back into the cracks of poverty.  Even the Central banks rate that 

actions in the last year have been bad for the middle-class. 

 Even the Fixed Deposit, which is the main component of Indian 

households’ planning, is yielding much lesser returns due to rate cut, impacting 

the middleclass ability to purchase better. 

HON. CHAIRPERSON: Please conclude now. 

SHRI DAYANIDHI MARAN: Yes, Sir.  I would like to say that in trying to thumps 

up the economy, you have taken away the MPLADS expenditure, to the tune of 

nearly Rs.9,000 crore out of 750 MPs, for two-and-a-half years.  It is like, when 

the Rome was burning, Nero was fiddling. 

This MPLADS money -- that is, Rs. 9000 crore -- is the money to uplift the 

lives of the people and to build Anganwadis and toilets. But the Government is 

building palatial houses for the Prime Minister and for the Parliament. Would the 

people not laugh at us? The hon. Ministers are not cutting down or following any 

austerity measures. You are travelling by special flights and are not even trying to 

save money. …(Interruptions) 



18.09.2020  668 
 

HON. CHAIRPERSON: Please conclude. Shri Sougata Ray will speak next.  

SHRI  DAYANIDHI  MARAN: I will finish in one minute. If this is how you are 

going to go, let me tell you that you will lose the middleclass. In the first six 

months of coming into power, this Government has started losing the allies. The 

Shiv Sena Party left you. Now, an hon. Minister of another Party has resigned. 

You will lose the trust of the people. It is time for the change. Thank you, Sir. 

HON. CHAIRPERSON: Thank you very much.  

 Those hon. Members who would like to place their written speeches, they 

are permitted to place their written speeches on the Table of the House. 

Now, Shri Sougata Ray Ji. 
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PROF. SOUGATA RAY (DUM DUM): Hon. Chairperson, Sir, I will speak on the 

Supplementary Demands for Grants and I will speak in support of four Cut 

Motions proposed by me. 

 The Government has sought the parliamentary nod to incur an additional 

expenditure of Rs. 1.67 trillion for 2020-21 to recapitalise banks, fight Covid-19, 

and fund various welfare schemes announced by the Government. This included 

Rs. 40,000 crore for additional allocation to the MGNREGS, Rs. 33,000 crore for 

direct benefit transfer to women holders of the Pradhan Mantri Jan Dhan Yojana 

Accounts, Rs. 10,000 crore for food subsidy, Rs. 6,000 crore for setting up price 

stabilisation fund, Rs. 4,374 crore for PM Garib Kalyan Yojana, and Rs. 4,000 

crore for emergency credit line for micro, small and medium enterprises.  

Around Rs. 14,000 crore was asked for the health sector, which is in the 

forefront of fighting Covid and Rs. 2,475 crore to the Indian Council of Medical 

Research. Around Rs. 46,000 crore was sought for revenue deficit grants to 

States and disaster response fund in line with the Fifteenth Finance Commission’s 

recommendations. 

 Now, where does that lead the economy? The baseline expectation is now 

that the fiscal deficit of the Government of India will widen to Rs. 14 trillion or 7.4 

per cent of the GDP in the financial year 2021. This is what is happening to the 

economy. The deficit has already touched Rs. 8.2 trillion in the first four months of 
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the current fiscal year, which is 3.1 per cent more than that estimated in the 

Budget. The revenue shortfall would be around Rs. 6 trillion in the financial year 

2021. 

 Now, I do not envy the hon. Finance Minister for presiding over the Finance 

Ministry at this disastrous time. It is, definitely, a by-product of COVID which the 

hon. Minister has called as an ‘Act of God’. But the economy was on a downward 

spiral even before the COVID struck. We reacted to COVID late. It was known in 

January that COVID was coming, but we were still welcoming Mr. Trump to India. 

When the Government suddenly announced a lockdown, already COVID spread 

was taking place.  

Now, what is this leading to? India's GDP shrank by the steepest ever 23.9 

per cent in the April-June period as the coronavirus lockdowns battered an 

already slowing economy. About 24 per cent is the loss to the economy. The 

economy had grown by 5.2 per cent in the same quarter of last fiscal.  

Now, you just compare this to China. China’s economy grew by 3.2 per 

cent in April-June. Ours shrank by 24 per cent. China had a decline of 6.8 per 

cent in January-March, 2020.  

 Now how are you going to compete with China?  Agriculture or poor kisans 

were the only outlier as all other sectors including manufacturing, construction, 

and services suffered a steep decline.  The other thing that this Budget is doing is 
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that it may infuse Rs.20,000 crore into public sector banks to shore up their 

equity.  Now the Reserve Bank has given a report.  It has asked the Government 

to urgently infuse capital and as a reaction to that Rs.20,000 crore is being given.  

But actually earlier Rs.80,000 crore and Rs.1.06 lakh crore were given in the 

previous two fiscals.  We are getting only Rs.20,000 crore for the banks in the 

latest position. 

 What is the total damage to the economy due to COVID-19? The 

coronavirus outbreak has caused losses to the tune of Rs. 30.3 lakh crore to the 

national economy which is 50 per cent more than COVID-19 relief package worth 

of Rs. 20 lakh crore announced by the Finance Minister in her five-day press 

conference.  So, the total loss is worth Rs.30.3 lakh crore and the Finance 

Minister has announced relief to the extent of Rs.20 lakh crore.  So, this is the 

Government’s response to COVID-19.   

 This is an economic mess which has been in the making for some time.  

The economy shrunk by almost a quarter due to the COVID-19 lock down.  The 

seeds of economic disaster were sown much earlier.  The first was the overnight 

demonetisation of 500 and 1000 rupee notes in the name of war on corruption 

and terror which actually did not happen.  To follow it up, the demonetisation 

devasted small business and MSMEs and the largely informal economy.  On top 

of that when there were green shoots of recovery, the botched implementation of 

GST designed by people who probably never ran a business in their lives, almost 
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doubled the cost of compliance for small businesses.  With four non-zero GST tax 

slabs, India keeps company with other chaotic political systems like Italy and 

Pakistan.  Most nations have a maximum of one or two slabs.  So, this is what we 

have done to the economy over which the Finance Minister is presiding.  

 Now the Government and its supporters are behaving like ostriches.  I do 

not know when they will get their collective heads out of the sand and recognize 

that this is a genuine big problem.   

 Having stated the problem of the economy and given the statistics about 

the state of the economy, I must also mention that the hardest hit are employed 

people.  Unemployment levels have reduced as the economy unlocks but 18.9 

million salaried jobs were lost in the lock down.  Now where are you going to give 

them jobs?  This Government has snatched  jobs of the people.   

DR. NISHIKANT DUBEY (GODDA): Sir, I am on a point of order. 

PROF. SOUGATA RAY: How can he have a point of order while I am making a 

speech?  He is a professional …* .  You ignore him.  Sir, you are an experienced 

parliamentarian.  Do not listen to the professional … *. 

HON. CHAIRPERSON: He is on a point of order.  Let us see. 

                                                           
* Not recorded. 
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PROF. SOUGATA RAY: Sir, may I say about the economy that the four key 

engines of growth - domestic consumption, private investment, Government 

expenditure, and exports are faltering.  Unemployment is at an all time high.  

Kaushik Basu was the former Chief Economist of the World Bank.  He has said 

that investment has to go up for economic revival.   

HON. CHAIRPERSON:  Hon. Member, Prof. Sougata Ray, let him make his point 

of order.  

 Dr. Dubey, under which rule are you raising your point of order? 

�ो. सौगत राय: आप �ल पिढ़ए । 

DR. NISHIKANT DUBEY: This is under rule 216 of Rules of Procedure and 

Conduct of Business in Lok Sabha. I quote:  

“The debate on the Supplementary grants shall be confined to the 

items constituting the same and no discussion may be raised on the 

original grants nor policy underlying them save insofar as it may be 

necessary to explain or illustrate the particular items under 

discussion.” 

सर, माननीय सद�य इ��लायम�ट क� बात कर रह े ह�, जीएसटी क� बात कर रहे ह�, 

िडमॉनेटाइजेशन क� बात कर रह ेह�, ये सभी पॉिलसी िडसीज�स ह� और िपछले बजट क� बात कर रहे 

ह� । यहा ंिडमा�ड्स फॉर �ा�ट्स म� जो चीज� ह�, उनके अलावा वे िकसी अ�य चीज पर िडसकशन नह� 
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कर सकते ह� । इसिलए, इसी पर उनको क�फाइन करने के िलए किहए ।  (�यवधान) वह इतने सीिनयर 

सद�य ह� िक हम उनसे सीखते ह�, इसिलए मझेु लगता है िक िनयम 216  (�यवधान) 

HON. CHAIRPERSON: Shri Nishikant Dubey ji, what he is saying is to 

supplement and illustrate his case in relation to the original grants. He is 

absolutely within the rule and, therefore, there is no point of order.  

 Prof. Sougata Ray, please continue.  

PROF. SOUGATA RAY: Sir, thank you for your ruling. You are a wise man, as I 

have always felt.  Now, I have mentioned about the failure of the economy, the 

very bad state in which the economy is. But one may ask that what is the 

formula? 

I have no readymade formula. But it is said that there may be demand side 

interventions -- Demand side interventions by way of Direct Cash Transfers and 

Tax cuts to leave more money with consumers so that domestic consumption 

increases. From the beginning of the lockdown, economists like Dr. Abhijit 

Banerjee, the Nobel laureate, have been suggesting to pay at least Rs. 10,000 to 

the migrant labours whose conditions Shri Adhir Ranjan ji described very aptly. 

Not one single rupee was given.  

HON. CHAIRPERSON: There is one more speaker to speak from your party.  
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PROF. SOUGATA RAY : Sir, let him speak when his turn will come. The more, 

the merrier. …(Interruptions) 

HON. CHAIRPERSON: All I am saying is there is one more speaker to speak 

from your party.  

PROF. SOUGATA RAY : Sir, I am winding up. What is needed is, this demand 

side economists say, that the Government should allocate more funds for income 

transfers to schemes like MNREGA, speed up the process of transfer of revenues 

owed by the Centre to State Governments and increase Government spending on 

public infrastructure. Other proposals include the extension of the free food grain 

distribution system. So, there are formulae available but the Government is not 

realising it. 

 The hon. Finance Minister thought it fit, at this time of Corona pandemic, to 

sell six airports. What have airports got to do with fighting Corona pandemic or the 

economic mess?  They are selling the Public Sector Units, as was rightly 

mentioned by Shri Adhir Ranjan ji. They are selling the family silver. Now, they 

are not giving the GST dues to the States which amounts to Rs. 3 lakh crore. The 

hon. Finance Minister says that the Centre has no money, let the States borrow. 

Is this a responsible statement?  

 Sir, lastly, they are cutting out MPLADS. The amount involved is Rs. 4,000 

crore per year. But as far as the Ministers are concerned, what sacrifice are they 
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making? The Government says that they are reducing the sumptuary allowance of 

Cabinet Ministers from Rs. 2000 to Rs. 1400, that is Rs. 600 less, where as for 

the Members of Parliament, they are cutting Rs. 30,000. The hon. Ministers have 

the sumptuary allowance to treat and entertain guests and for that they have 

reduced the amount from Rs. 2000 to Rs. 1400. This Government does not 

believe in stringency and in any sort of austerity. The hon. Ministers will have their 

money, their salaries and constituency allowances would not be cut. But poor 

MPs would be told otherwise …(Interruptions) Yes, you have to work and 

entertain people. You are an entertainer Shri Babul Supriyo.  

 Sir, I would like to conclude my speech by saying that the hon. Finance 

Minister should show a way out of the tunnel that we are in.  

 She has to tell us whether there is a light at the end of the tunnel.  

 With these few words, I thank you for allowing me time.  Again, I press for 

my Cut Motions on the failure of the Government to tackle the problem of migrant 

labourers and COVID-19.  
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*DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN (CHENNAI SOUTH): 

Hon. Speaker, Sir, the Finance Ministry had issued an order in the first week of 

June that no new scheme/sub-scheme, whether under delegate power of 

administrative Ministry including SFC proposals or through EFC, should be 

initiated this year (2020-21) except the proposal announced under Pradhan Mantri 

Garib Kalyan Package, Aatma Nirbhar Bharat Abhiyan Package and any other 

special package announced.  

 This means, the initiation of new schemes already appraised/approved will 

remain suspended for one year till March 31, 2021 or till further orders, whichever 

is earlier. This is applicable for those schemes as well for which in-principle 

approval has already been given by the Department of Expenditure. Approval of 

the Parliament is sought to authorise the First Batch of Supplementary Demands 

for Grants for 2020-21 under the extraordinary circumstances due to COVID-19 

crisis.  

The total allocation of SDRMF (2020-21) in Tami Nadu is Rs.1,360 crore of 

which Rs.1,020 crore is the Central share and Rs.340 crore is State share. Tamil 

Nadu, being one of the most vulnerable States in the country, requires more funds 

from the Centre. But the Centre had not released amount under certain Centrally 

sponsored schemes for which the Government of Tamil Nadu had already spent. 

This will create a big hole in Tamil Nadu Budget in the coming year.  

                                                           
* Speech was laid on the Table. 
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The Union Government has yet to release an amount of Rs.17,000 crore to 

Tamil Nadu as part of its share for Centrally sponsored schemes or towards 

reimbursing the money spent by the Government of Tamil Nadu. Tami Nadu is yet 

to get post/pre-matric scholarship funds of Rs.1500 crores meant for SC/ST 

students. Similarly, in School Education Department, Rs.1200 crore is yet to 

released.  

Under the Swachh Bharat Mission (Gramin), an amount of Rs.600 crores, is 

still pending from the Central Government. A total amount of about Rs.1500 

crores is yet to be released under the revised restructured Technology 

Upgradation Funds Scheme (TUFS) to entrepreneurs in Tamil Nadu. 

Sir, it is either due to the lackadaisical approach of the Government of 

Tamil Nadu and indifferent approach of the Union Government or by both. But we 

cannot just play like that with lives of the people, poor and downtrodden, SC/ST 

students, farmers and fisher folks, textile workers and MSME people. People of 

Tamil Nadu deserve better.   

Sir, any delay in the release of funds sanctioned will not only affect the 

proper implementation of Centrally sponsored schemes but adversely affect the 

socio-economic and educational status of the beneficiaries. Therefore, I urge 

upon the Union Government to expedite the release of Rs.17,000 crores dues to 
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Tamil Nadu and to avoid any such shortfalls in the approved Central share 

release in future.  

Lots of efforts have to be taken under Chennai Rivers Restoration Trust 

(CRRT) to reduce the sewage let into the rivers and other water bodies of 

Chennai mega city. Creation and restoration of water bodies in Chennai and 

adjoining areas at the cost of Rs.500 crores and restoration of Chennai 

waterways at the cost of Rs.10,000 crores are the need of the hour.  

The Cooum river restoration project had to be implemented at a total cost of 

Rs.3,833.62 crore in five years with Chennai River Restoration Trust as the nodal 

agency. But nothing has been done concretely so far to implement such an 

important programme. Apart from the Adyar River Eco-Restoration Project, 

Rs.150 crore was allocated out of the Environment Protection and Renewable 

Energy Fund to restore lake, water bodies in Chennai and other Cities, including 

Rs.42 crore for restoration of Chetpet Lake.  

The Remediation/closure of Perungudi/kodungaiyur dump yards at the cost 

of Rs. 150 crores and Greenfield Regional Landfill and waste Processing Facility 

at the cost of Rs. 150 crores and an integrated waste collection and Transfer at 

the cost of Rs. 200 crores.  
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The 100 per cent sanitized and open defecation free city project at the cost 

of Rs.300 crores and Slum-free city program at the cost of Rs. 25000 crores 

include 100 per cent sewerage coverage program at the cost of Rs. 7000 crores.  

The Department of Fisheries in Tamil Nadu has pioneered many fishery 

development activities in India. The Union Government has promised to form a 

separate Ministry to develop and conserve the fisheries’ resources and to 

ameliorate the socio-economic status of the fishermen community.  

The allocation made for important Central schemes like Atal Mission for 

Rejuvenation and Urban Transformation (AMRUT), Smart Cities Mission, (iii) 

Pradhan Mantri Awas Yojana Urban (PMAY-U), (iv) Swachh Bharat Mission 

Urban (SBM-U), and Deendayal Antyodaya Yojana-National Urban Livelihood 

Mission (DAY-NULM) is inadequate and insufficient to execute the ambitious 

targets set by the sloganeering Government.  

Sir, under AMRUT Scheme, the Centre has not allocated adequate funds 

except few crores and the Government of Tamil Nadu has not done any 

noticeable work under this Scheme. This is the sorry state of affairs of the 

implementation of this Scheme.  

The Smart Cities Mission lags way behind both in allocation of funds and 

execution of works. Under this Scheme, Government of India have selected 11 

cities in Tamil Nadu to be developed as Smart Cities which includes Chennai, 
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Coimbatore, Madurai, Thanjavur, Salem, Vellore, Tiruppur, Thoothukudi, 

Tirunelveli, Tiruchirappalli and Erode.  

Sir, due to the lack of coordination between the different corporations and 

Tamil Nadu Urban Finance and Infrastructure Development Corporation Ltd. 

(TUFIDCO) as well as due to the political interference, the smart cities project in 

Tamil Nadu is non-starter. There is an urgent need for proper devolution of funds 

from the Centre and allocation and proper utilisation of funds by the Government 

of Tamil Nadu. Otherwise, reaching the desired targets in Smart Cities Mission is 

a distant dream.  

Out of 378 projects sanctioned at a cost of Rs.10,379.14 crore, 63 projects 

at a cost of Rs.248.09 crore have been completed, 199 projects at a cost of 

Rs.5,502.40 crore are under execution and the remaining projects are under 

various stages of implementation. I would like to place on record in this august 

House that under the Smart City Mission, all the 11 cities of Tamil Nadu are totally 

neglected.  

PMAY-U is an Affordable Housing Scheme being implemented from 2015 

to 2022. The budgetary allocation towards the scheme for 2020-21 is Rs. 8,000 

crore. But till December 2019, 103 lakh houses have been approved. Of this, as 

per the Government's data only 31% houses have been constructed. That means, 

the implementation of this Scheme is going at snail's pace and the Governments 
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both at the Centre and State are doing publicity gimmicks only. The percentage of 

beneficiaries is very less and negligible compared to the Mission targets. 

Sir, more than 35 per cent of Chennai population live in slums. Chennai 

metropolitan population has grown from 2.64 million in 1971 to 6.5 Million as of 

now. The expansion of Chennai Metropolitan Development Area (CMDA) from 

1,189 square kilometres to 8,878 square kilometres has increased slum 

population eight-fold. Slums present the most unhygienic, ugliest, nauseating 

scene. During rainy season, the whole area gets flooded, the pathways become 

swampy and the entire colony becomes a fertile breeding place for mosquitoes, 

exposing the slum dwellers living in the area to all sorts of diseases. During 

summer, the thatched huts are prone to fire accidents. Thus, the slum dwellers’ 

life is the most miserable one.  

The major factor contributing the development of slums is the lack of 

employment in rural areas and rapid urbanisation. People migrate from their 

hometown to Chennai and get employed in different unorganised sectors.  

The Government did not have any policy for the welfare of slum dwellers 

until our visionary leader, Dr. Kalaignar, empowered the government to protect 

the rights of slum dwellers from eviction or relocation in 1971. The policy helped in 

created Tamil Nadu Slum Clearance Board (TNSCB) in 1971.  
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The Tamil Nadu Town and Country Planning Act, 1971 mandates a review 

of the Master Plan in every five years. This was not taken up by the CMDA and 

the Tamil Nadu Government. The CMDA has forgotten to address the changes 

due to climate change, urbanisation, and Chennai’s expansion. Most of the slums 

do not have drainage facilities and open toilets are widely used, resulting in 

spread of diseases. The slum dwellers of Chennai are the worst affected due to 

very heavy rains, frequent floods and cyclonic storms during monsoons.  

Development for the urban poor is beyond the provision of social housing. It 

involves the improvement of people’s capacities within the urban sphere. This 

requires around 1.5 lakh houses with all the associated infrastructure facilities for 

providing quality education to medical care to create Smart Slums in Chennai 

Metropolitan Area.  

I, therefore, urge the Government to take appropriate steps to provide 

funds for the construction of 1.5 lakh houses under the Pradhan Mantri Awas 

Yojana - Housing for All (Urban) and also initiate the Smart Slums Programme 

under the Smart Cities Initiative in Chennai metropolitan area which cover my 

South Chennai constituency.  

The much publicised and projected, Swachh Bharat Mission (SBM) to 

eliminate open defecation is also falling in gutters. The Government's 
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proclamation of achieving 100 per cent scientific management of municipal solid 

waste in all 4,041 statutory towns by October 2, 2019 has gone in thin air.  

In 2020-21, Rs. 2,300 crore has been allocated towards the Scheme. The 

total estimated cost of implementation of SBM-U is Rs. 62,009 crore but the 

results achieved so far do not justify both allocation and proclamation. I do not 

know whether the Government could continue this scheme considering the 

extraordinary situation due to COVID-19 as the country’s GDP witnessed an 

abysmal fall. 

Sir, Chennai, a thriving metropolis, is also known for its diverse ecosystem. 

The Pallikaranai marshland covering a geographical area of 80 square kilometres 

is one of the most significant wetland ecosystems which play an important role in 

the natural drainage systems in South India. Unfortunately, mindless damages 

have been done to its environment, making its very existence uncertain in future. 

It is most unfortunate that the Government at the State is the biggest culprit in the 

last decade. The lack of scientific approach coupled with inept and corrupt state 

Government made the things bad to worse and the disaster is awaiting.  

The marshland has come under serious threat due to the developmental 

programmes adopted by the Government. Major problem faced by the marsh is 

the dumping of municipal wastes. The Corporation of Chennai is dumping about 

2,200 tonnes of garbage in landfills right over the marsh. Besides, due to a 
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sewage treatment plant which is located in this region, 32 million litres of 

untreated sewage are being let into the marsh on a daily basis. This has done an 

irreparable damage to the Pallikaranai marsh, which is most vulnerable to 

encroachment and degradation.  

“If you mess with nature, it messes with you”. This suits best for Pallikaranai 

marshland. At present, the Chromium content in the land and groundwater is 

hazardously high and the air quality is too deteriorated and it exceeds the healthy 

limits by manyfold.  

Due to rapid urbanisation and industrialisation, Pallikaranai marshland was 

reduced to one-tenth of its original extent. The presence of a major dump-yard 

and sewage treatment plant operated in the ecologically sensitive areas of 

Pallikaranai marsh poses a great threat to the biodiversity of the wetland. If the 

landfills are closed and sewage treatment plants relocated, the damage can be 

curtailed. The Madras High Court, in one of its recent verdicts, has ruled for the 

protection and preservation of 1,716 acres of marshland. 

As a first real effort to protect the wetlands, Dr. Kalaignar’s Government 

declared 317 hectares (780 acres) of the marsh as a reserve forest on 9th April, 

2007 (Gazette notification G.O.Ms.No.52, dated 9 April 2007) under the Forest 

(Conservation) Act of 1980 and brought under the jurisdiction of Tambaram 
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range, a separate range in Chengalpattu Forest Division with headquarters at 

Pallikaranai. 

The Government of Tamil Nadu, in its State Budget of 2019-20, has 

allocated Rs.165.68 crore for restoration of the Pallikaranai marshland. But none 

of the projects announced so far to protect Pallikaranal marsh lands have been 

property done. 

Therefore, I urge the Union Government to initiate immediately a 

comprehensive biodiversity protection and conservation project under the 

National Wetland Conservation Programme to save the marshland of Paliikaranal.  

Given the pace of urbanisation, large capital investments are needed for 

infrastructure projects which include support from Central and State Governments 

in the form of capital grants.  

Sir, Tholkappia Poonga or Adyar Eco-Park in the Adyar estuary area of 

Chennai is the brain child of our mercurial leader, Dr. Kalaignar and Thalapathy 

M.K. Stalin. The remarkable Poonga which acts as the oxygen factory of Chennai, 

is located in my South Chennai constituency. The project envisages the 

restoration of vegetation of Adyar estuary and creek, and the beautification of 358 

acres of land once discarded by the local people as city’s sewage and effluence 

dumping ground.  
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The Eco Park was inaugurated on 22 January, 2011 by Dr. Kalaignar and 

named after the renowned Tamil scholar, Tholkappiar. 500 acres of undisturbed 

tropical dry evergreen forest remain in Tamil Nadu and the Eco Park, serves as a 

significant conservation effort to bring this vegetation back to the Coromandel 

coast. But the present State Government has almost jeopardised the priority 

accorded to this very important eco restoration project in the heart of Chennai city. 

Though two-and-a-half years passed after the Government of Tamil Nadu 

announced Rs.555.46 crore for executing the third phase of Adyar river 

restoration project, the project is still very much wanting. Therefore, I urge the 

Union Government to provide necessary financial and technological support 

through the Central agencies and sanction Rs.500 crores for the development 

and expansion of Tholkappiar Poonga and to expedite the Adyar River 

Restoration Project.  

In 2020-21, Rs.20,000 crore has been allocated towards metro projects. 

This is a 6 per cent increase over the revised estimates of 2019-20. As of 

December 20, 2018, there are 27 on-going metro rails that have been set up as a 

50:50 joint venture between the Central Government and respective State 

Governments. These have a total approximate completion cost of Rs 3,36,954 

crore.  

The metropolitan Chennai has been growing rapidly and traffic volumes 

have increased greatly. To promote and ease public transport of various forms 



18.09.2020  688 
 

including metro rail and to ensure that the share of public transportation in 

Chennai city is substantially increased, top most priority was accorded by our 

beloved leader, Dr. KaIaignar during his golden reign.  

A detailed feasibility report for the expansion of the Chennai Metro Rail 

Project Phase II along 3 corridors - North West to South East; West to East; and 

an orbital corridor for a length of 118.9 kms. at an estimated cost of Rs.69,180 

crore is very important for the people of Chennai, particularly my South Chennai 

constituency which extends up to Sholinganallur and beyond.  

Also, the integration of the Chennai Mass Rapid Transit System (MRTS), 

with the Chennai Metro Rail is desirable and would enable effective synergies 

between various modes of public transport and increase share of public transport.  

I urge upon the Government to support the Phase II of the Metro Rail 

Project of Chennai and to ensure that all necessary clearances are provided 

expeditiously to fulfil the dream and aspirations of the people of Chennai to 

provide the much-needed fillip to the public transport system in the Chennai 

metropolitan city. I urge the Union Government to expedite the Phase-II of 

Chennai Metro Rail Project.  

The Chennai metropolitan city is bursting with almost one crore people and 

also has a huge floating population converging from all corners of Tamil Nadu, 

India and world over. Unfortunately, the capacity of the city roads to handle the 
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surging population of people and vehicles continues to be same and awfully 

inadequate, resulting in frequent traffic snarls and blockades. The people of 

Chennai city are often marred with traffic congestion, aging and worn-out road 

infrastructure and pedestrian-vehicular conflicts. 

South Chennai constituency is formed by a major part of Chennai metro city 

and is affected very badly due to frequent traffic snarls, road blocks due to 

pedestrian-vehicular conflicts occur at Virugambakkam, Valasaravakkam, 

Vadapalani, T.Nagar, Adayar, Velacherry, Tharamani, Thiruvanmiyur, Perungudi 

and Sholinganallur road junctions. Chennai city has become the worst affected 

city due to frequent road accidents and fatal deaths. The Government of Tamil 

Nadu is blind and crippled.  

The Chennai metropolitan city desperately requires several new impetuses 

in urban road infrastructure to mitigate traffic hurls and pedestrian-vehicle conflicts 

in almost all the road junctions.  

Sensing the need for a skywalk or Foot Over Bridge demand for the same 

was proposed by several civic organizations and NGOs. Two years over, nothing 

has happened in bringing the proposal into reality. Skywalks with escalators and 

travelators are the need of the hour and should be established under the Smart 

Cities Mission. However, it is learnt that no such efforts were taken under Smart 

Cities Mission so far.  
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The Chennai Metropolitan Development Authority is all set to draw up a 

Third Master Plan for the Chennai Metropolitan Area (CMA) whose size would 

increase seven-fold. In these circumstances, I urge the Union Government to take 

necessary steps to expedite the sanction and construction of skywalks, Foot Over 

Bridges with escalator and travelator facilities at all the vantage road junctions in 

my South Chennai Constituency. As a member of Parliament from Chennai South 

parliamentary constituency, I urge the Hon. Minister once again to expedite the 

second phase of Chennai Metro Rail Project. I would aIso request the Union 

Government to set up a vigilance inquiry by Central agencies to find out how 

much funds allocated through the various Central schemes were siphoned by the 

corrupt agencies in Tamil Nadu, like what has happened in the PM Kisan 

Samman Yojana recently. Thank You.  
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DR. KALANIDHI VEERASWAMY (CHENNAI NORTH): Though the 

Supplementary Demand for Grants is almost a ritual every year, the handling of 

the current year by the Government, especially, during the global pandemic of 

COVID-19 -- which has affected India more than most other countries -- leaves us 

wondering if things could not have been better handled by this Government. 

The decision to cut the salaries of Members of Parliament is more symbolic 

than of actual value as it will yield only less than Rs. 500 crore. However, the 

decision to cut the MPLADS for two years is shocking as this is the peoples fund 

provided for by the Constitution of India, and depriving the people of their rightful 

funds is deplorable. This amounts to almost Rs. 10,000 crore. The decision to 

proceed with construction of the new Parliament building amounts to spending 

MPLADS for the Parliament building construction and not to combat the health 

and economic fallout of COVID-19. I would urge the Government not only to 

rescind the decision to deprive the people of MPLADS, but to enhance the 

amount from Rs. 5 crore to Rs. 10 crore. 

The hon. Prime Minister of India has been elected with a huge mandate for 

the second consecutive term. Hundreds of lakhs of citizens have great 

expectations from him. The hon. PM, I am sure, has great love and affection for 

his citizens. However, we expect more from him -- as one of the most powerful 
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leaders of the free world -- than to call for clapping hands, clanging utensils, 

lighting lamps, switching-off lights, which incidentally threw a huge spanner in the 

power distribution of this country and which had to be carefully handled by the 

Energy Ministry. We have enough and more Godmen, Saints, Priests and Imams, 

etc. for this kind of religious hopes. 

With his reputation and clout with international leaders due to his excellent 

foreign policy, I would urge upon the hon. Prime Minister to drum-up support from 

leaders of friendly nations and move the United Nations to pass a resolution for a 

‘No First Aggression Policy’ by all its member countries for a period of 3-5 years. 

This will enable all countries to stop Capital Expenditure on Defense and use this 

to combat the health and economic fallout of COVID-19. 

May I humbly submit that we will be able to generate more than Rs. 

100,000 crore, which can be of great use during this period of crisis. Though the 

unplanned announcement of lockdown has led to a lot of hardships for migrant 

labourers, industries, huge fall in GDP, unemployment reaching record heights, 

which is bound to increase crime rates and that is already evident, closure of 

several MSMEs that were left in the lurch, and deprivation of States of their 

rightfully due GST payments under the guise of ‘Act of God’. 

The announcement of the so-called ‘Financial Package’ by the hon. 

Finance Minister was a huge disappointment for every citizen of this country. I 
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would urge upon the Government to kindly reconsider the decision on MPLADS 

as there are several other ways to generate funds. Even the idea of monetizing 

during this crisis would not be a bad one as suggested by several economists. I 

am hoping that this Government will do all in its capacity and not disappoint the 

citizens who have such great expectations. Thank you. 
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*SHRI SAPTAGIRI SANKAR ULAKA (KORAPUT): I express my views  on 

`Supplementary Demands for Grants’. We have many pressing issues in my 

constituency which I would like to highlight.  

 Regarding railways, I would like to say that the Gunupur-Therubali railway 

project is in the backburner. Despite being approved in the budget of 2017-18, it is 

still not yet started. The Railway Minister has mentioned that the project would 

start if the State Government provides land free of cost and bear 50 per cent of 

the cost. In this regard, I met the Chief Minister of Odisha and the State 

government has agreed to provide land free of cost and bear 50 per cent of  the 

project cost. I would request the Ministry of Railways to urgently take this project 

up with the State government and revive the project. 

 We would need a new day time train from Jeypore/Koraput to 

Bhubaneswar via Rayagada. The work towards the new approved Railway 

Division at Rayagada is also going very slow. I would request the Ministry of 

Railways to expedite the work. Jeypore-Malkangiri and Jeypore-Nabarangpur 

railway projects are also moving very slowly. I would request the Ministry to 

expedite the work and revert with updates in this regard. 

Regarding National Highways, the stretch from Barigumma-Jeypore-

Koraput-Sunki in NH-26 is in  very bad shape. Even after raising the issue 
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multiple times, not much progress is seen. I would request the Government to 

repair the stretch and approve four laning of NH-26, especially the stretch in the 

undivided Koraput district. On the construction of Road Over Bridge in Sindhiripur 

Ghat, Lamataput under CRF, I have requested the Central Government multiple 

times. I would request the Ministry of Road Transport & Highways to approve the 

Road Over Bridge. The bypass road at Jeypore and Koraput on NH-26 and 

bypass road at Rayagada on NH-326 would need to be expeditiously approved. 

This has been a long-term demand of the people of Rayagada and Koraput 

districts. 

Mobile connectivity is still not available in most of the areas in 

Koraput/Rayagada districts. There are 51 Gram Panchayats in Koraput district 

and 69 Gram Panchayats in Rayagada district, which have no network coverage, 

especially during lockdown online classes for tribal students of these districts is a 

dismal proposition. Hence, I would request the Ministry of Communications to 

kindly set up mobile towers of BSNl network in all the Gram Panchayats in 

Rayagada and Koraput districts where there is no network coverage. Also, I would 

like to urge you kindly to ensure 4G connectivity of BSNL in these areas. 

The National Testing Agency has selected seven places as Entrance Test 

Centres for JEE, NEET in Odisha. For students of undivided Koraput district, a 

predominantly tribal area, the Centres are over 400-500 km. away and it is difficult 

to travel to take the Entrance Tests.  Hence, I would urge the Ministry of 
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Education to introduce additional JEE, NEET Entrance Test Centres at Jeypore 

and Rayagada to enable the students from undivided Koraput district to appear in 

the Entrance Tests without travelling 400-500 km. Also, the Kendriya Vidyalaya at 

Jeypore is progressing at a snail’s pace. I would request the Ministry of Education 

to expedite construction/approval of Kendriya Vidyalaya at Jeypore. A lot of 

money has been sanctioned previously to the Central University of Odisha(CUO), 

Koraput but the same has been returned back. I would request for a one-time 

grant of Rs.500 crore for infrastructure development of CUO, Odisha. 

The UDAN airport project at Jeypore has been pending for a long time. I 

would request the Ministry of Civil Aviation to expedite the airport strip at Jeypore 

by removing impediments. Advanced treatment is not available in undivided 

Koraput district. Serious patients who are in need of referral treatment have to 

travel 400-500 km. I would request the Government to set up Air Ambulance at 

Jeypore airport strip. 

Regarding tourism, a proposal has already been sent to the Central 

Government to allocate Rs.220 crore in regard to Rayagada and Koraput districts 

towards developing rural and tribal circuits under Swadesh Darshan Scheme. I 

would request the Ministry of Tourism to approve the funds urgently.  

Finally, under Phase III of the Centrally-sponsored scheme for setting up of 

medical colleges, I would urge the Government to kindly approve a Government 
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Medical College at Rayagada. The people have been demanding for a long time 

for the same. The same is very much required as the district is a tribal-dominated 

district where there is problem of unavailability of medical infrastructure. 

With these words, I conclude.  
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SHRI P.V. MIDHUN REDDY (RAJAMPET): Sir, thank you for this opportunity.  

First of all, I would to thank the hon. Minister for taking up multiple measures to 

tackle this COVID-19 induced economic crisis. I urge upon the hon. Minister to 

help the State Governments tide over this fiscal challenge posed by this 

pandemic. It is more so compounded for us because the effects of the bifurcation 

which we are actually facing, timely release of the dues from the Centre is of 

paramount importance to us.   

 Talking about GST compensation, from 1st April, no compensation has 

been given and about Rs. 4,594 crore is pending till 1st August. GST 

compensation for 2017-18 is also pending to the tune of Rs. 237 crore and Rs. 32 

crore is  pending for the year 2019-20. So, I request, through you, the hon. 

Finance Minister to take note of this and help us get this amount at an early date.  

The GST compensation has been linked to additional borrowing facility of the 

State. We object to it strongly and we request the Centre to work out a 

mechanism where the GST Council sits together and comes out with a 

mechanism and where the funds are raised from the open market. We have 

reluctantly agreed to option one.  Both options one and two amount to borrowing 

money for the State.  

 Polavaram is an important project for us.  It is a national project.  Both the 

hon. Ministers are here.  So, I would like to tell them, through you, that the 

payments are not being released on time and if you see the dates, the last 
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payment released after 2018 was on 5.2.2020.  After that, recently the hon. 

Finance Minister and the Water Resources Minister have told that the amount 

would be released soon. I thank them for that, but 6-7 months’ delay is huge.  The 

project was slated to be completed by 2021. So, we request the Government to 

work out a mechanism because any delay, even by a year, will be a loss of like 

more than Rs. 1,000 crore in terms of escalation. Even the people will get to lose.  

So, I request that the process of release may be streamlined by authorizing 

NABARD to open a direct line of credit as revolving fund with Polavaram Project 

authority, so that any national project or any other NABARD funded project is 

centrally aided.  The amount is to be paid within a week of the submission of the 

bills.  So, we request the Government to think about it.  There is a lot of R&R and 

land acquisition amount that has to be cleared. If the project has to be completed 

in 2021, the huge amount of Rs. 28,000 crore also needs to be released. So, I 

request the hon Ministers to take note of this. 

 Regarding the local body grants, I would like to say that under the 14th 

Finance Commission grant,  Rs. 2,279 crore  is pending.  Most of the projects are 

almost due for completion and this amount which is going to be released will help 

complete these projects.  For rural local bodies, the pending amount is Rs. 1698 

crore and for urban local bodies, it is Rs. 581 crore.  Even according to the 15th 

Finance Commission’s interim report/recommendations, an amount of Rs. 1312 
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crore is pending for rural local bodies and Rs. 1015 crore is pending for urban 

local bodies. So, I request, through you, the hon. Minister to take a note of this. 

 Regarding the Pradhan Mantri Garib Kalyan Anna Yojana (PM-GKAY), the 

State has 1.49 crore ration cards covering  4,27,99,712 units.  In this, we have a 

peculiar problem.  The NFSA units in this are 2,68,25,000 and non-NFSA units 

are 1,59,74,000.  So, there is no difference with respect to priority households of 

NFSA and priority households of non-NSFA State cards with respect to eligibility 

criteria. So, all these 4,27,99,000 people are having eligibility, but only a few 

people are being covered under this scheme.   

The Scheme will be existing till November, 2020.  So, we request the 

Government to provide the benefits to all the eligible people in the State.    Under 

the Garib Kalyan Rozgar Abhiyan, AP has not been included.  We have seven 

backward districts; we have a huge number of migrant jobless labourers who 

have returned to the State. So, we request the Government to include the seven 

districts of Andhra Pradesh under this Scheme.   

We also request the Government to release the grant meant for backward 

districts which is part of the AP Reorganisation Act and Rs. 700 crore is pending 

for almost more than one and a half years.   

 We also request the Government to release the dues of AP Civil Supplies 

Corporation which is to the tune of Rs. 1728 crore.  It is an old due and it has 
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been ratified. The figures which I am mentioning have been ratified both by the 

Centre and the State.  There is no discrepancy in any form.   

  As regards  Andhra Pradesh, special status has been promised on the 

floor of this House.  We demand that special status be given to Andhra Pradesh.  

It was promised by the NDA and the UPA.  We request and we demand that 

special status be given to us.  

 I also want to bring one more important point to the notice of the 

Government.  One of the main points on which the NDA Government came to 

power in 2014 and 2019 was that they will weed out corruption and that they will 

recover all the corrupt money that has gone into the system. I just want to know 

the steps taken by the Government to recover all the corrupt money.  

 I want to mention about a Press note released by the CBDT.  It was 

released on 13th February, 2020 from New Delhi. It says that searches were 

conducted by the Income Tax Department leading to detection of unaccounted 

income of more than Rs. 2000 crore.  In this Press note, there is also one more 

line which says that search operations were also carried out on an ex-Personal 

Secretary of a prominent person and incriminating evidence was seized.  It is 

none other than our former Chief Minister’s Secretary. …(Interruptions) 

HON. CHAIRPERSON:  No, you cannot quote a press report. 

… (Interruptions) 
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SHRI P.V. MIDHUN REDDY:  We want to know the action being taken by the 

Government and the status of this.…(Interruptions) 

HON. CHAIRPERSON:  That will be looked into.  

… (Interruptions) 

HON. CHAIRPESON:  Please do not mention the name.  

SHRI P.V. MIDHUN REDDY : Can I say ‘former Chief Minister’? 

HON. CHAIRPERSON:  May be. 

SHRI P.V. MIDHUN REDDY: Thank you, Sir.  When the hon. Prime Minister 

visited our State, he commented in a public meeting that Amaravati, the capital, 

has been made a scam by our former Chief Minister. The hon. Prime Minister 

himself told this in a public meeting. This is a fact and he said that they have 

made an ATM of corruption.  So, we demand a CBI inquiry into this 

matter.…(Interruptions) Even the State BJP unit has demanded a CBI inquiry into 

this issue.  We request you for a CBI inquiry on this matter.  …(Interruptions) I can 

hear the Telugu Desam Members supporting CBI inquiry.…(Interruptions) 

 I  have one more point to raise.  As regards AP Fibre Grid, public money is 

involved.  I can place the proof on the Table of the House, if you allow me. In AP 

Fibre Grid, ten-lakh Set Top Boxes were bought and each Set Top Box was 

charged at the rate of Rs. 4400 but even a third-class kid or a fifth-class kid goes 
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to a shop and buys a Set Top Box at the rate of Rs. 2000.  At this rate, ten-lakh 

Set Top Boxes were bought and out of these, two lakhs of them are not working.  

They are not hi-tech boxes. …(Interruptions) We request the Central Government 

to look into this issue.   We have already put up a request for a CBI inquiry.   CBI 

inquiry should be conducted.  It is very blatant.  We can see that more than Rs. 

2000 crore has been swindled from the funds of AP Fibre Grid.  

 There are two reasons as to why we are asking for a CBI inquiry. One is 

that we do not want to be branded vindictive.   We expect a fair inquiry and we 

want a fair inquiry into this matter. …(Interruptions) So, we want a CBI inquiry into 

this issue.…(Interruptions) 

HON. CHAIRPERSON:  He can very well seek an inquiry.  There is no problem in 

it.  

SHRI P.V. MIDHUN REDDY: Secondly, I would like to quote what our honourable 

late Finance Minister, Shri Arun Jaitley said.   I would like to bring it to the notice 

of the House.  Please give me time to mention it.  I think I have three more 

minutes to speak.  

Sir, when he was speaking on the Finance Bill in 2016, he said: 

“The judiciary had been encroaching on legislative and executive 

authority. Step-by-step, brick-by-brick, the edifice of India’s 

legislature is being destroyed.” …(Interruptions) 
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HON. CHAIRPERSON: He is not mentioning any name. He is only making a 

general statement.  

… (Interruptions) 

HON. CHAIRPERSON: No, he is only making a general statement. He is quoting 

the speech. 

… (Interruptions) 

SHRI P.V. MIDHUN REDDY: Sir, whatever hon. Arun Jaitleyji had spoken on the 

Floor of this House, I am quoting that. The same thing is happening in Andhra 

Pradesh. The SIT has been stayed by the hon. High Court, and they have passed 

a Gag Order, reason being that a … * was named indeed, and the kith and kin of 

a …* was named in the FIR. …(Interruptions) Sir, it is not good. …(Interruptions) 

If the country has to prosper, the whole Collegium System has to be revoked and 

re-thought. …(Interruptions) People, who appeared as lawyers for Telugu Desam 

Party, have now become …*. We cannot expect a fair judgement in our State. 

…(Interruptions) We want the Government to have a fair discussion on the 

selection of these …*. These judgements are not in line, and there is a very thin 

line between judiciary and legislature. They should not encroach upon the powers 

of the legislature. …(Interruptions)  

                                                           
* Not recorded. 
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HON. CHAIRPERSON: Please conclude. 

…(Interruptions) 

SHRI P.V. MIDHUN REDDY : Sir, the Government should take cognizance of 

this, and should protect the interests of the State. Thank you very much. 

माननीय सभापित : �ी अरिवंद सावंत जी । 
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�ी अरिवदं सावतं (म�ुबई दि�ण): म� िडमाड्ंस फॉर �ाट्ंस पर अपने िवचार �कट करते ह�ए और 

बाक� राजनीितक चचा� पर न जाते ह�ए, माननीय िव� मं�ी जी I will confine only to the 

Demands for Grants. यह थोड़ा-बह�त इधर-उधर हो सकता ह� ं । आपने िमिन��ी ऑफ आयवु�द 

योगा एडं नैचरुोपैथी के िलए 190 करोड़ �पये िदए ह�, म� उसका �वागत करता ह� ं। कल इस पर बात 

ह�ई थी । कल इस पर िवधेयक लाया गया और आज आपने िडमाड्ंस फॉर �ाट्ंस म� इसे शािमल िकया 

है, म� इसके िलए आपका �वागत करता ह� ं। 

 आपने िसिवल एिवएशन के िलए जो पैसा िदया है, म� उस पर आपसे एक िवनती करना चाहता 

ह� ं। अभी मं�ी जी नह� ह�, हम लोग एयर इंिडया क� जो हालत कर रहे ह�, उसके िलए सरकार से मेरी 

�ाथ�ना है । हमने जेट को डूबते ह�ए देखा है, वह �ाइवेट था । हमने िकंगिफशर को डूबते ह�ए देखा है, 

लेिकन वहा ंकाम करने वाले भारतीय कम�चारी अपने ही ह� । वे बेरोज़गार हो गए ह� और हम बैठकर 

उ�ह� देख रहे ह� । आज हम कह रहे ह� िक अगर एयर इंिडया को कोई नह� ले रहा है, तो उसे बदं कर 

द�गे, तो उन कम�चा�रय� का �या होगा? इसी दरिमयान एयर इंिडया के म�नेजम�ट ने पूर ेभारतवष� म� 

िपछले 10-20 वष� से काम करने वाले टे�पेररेी कम�चा�रय� को रगेलुराइज़ करने का काम िकया है, 

लेिकन म�ुबई म� काम कर रहे कम�चा�रय� को आज तक रगेलुराइज़ नह� िकया गया है । िसफ�  म�ुबई के 

कम�चारी बचे ह�ए ह� । मेरी आपसे �ाथ�ना है और म� आपके मा�यम से यह कहना चाहता ह� ं िक आप 

सरकार को कह द� िक यह काम बचा ह�आ है और आप वहा ं�यान द�गे, तो अ�छा होगा । 

 तीसरी बात यह है िक ‘�धान मं�ी म�ुा योजना’ म� अ�छा �ावधान िकया गया है, लेिकन जब 

म� म�ुबई जैसे शहर� को देखता ह�,ं म�ने िदशा क� दो बार मीिटंग ली है । म�ने ब�क वाल� से पूछा िक 

िकतने लोग� क� ए�लीकेशंस आई ह�, तो वे बता भी नह� पा रहे ह� । उ�ह� जब लोग� क� जानकारी ही 

नह� है, तो िकस बात क� म�ुा योजना है? ये इस तरह से बात करते ह� । म� आपका �यान इस पर 
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आकिष�त करना चाहता ह� ंिक आप उनसे खासकर इसका डेटा मािंगए िक उ�ह�ने महारा�� रा�य म� 

िकतना काम िकया है और बड़े शहर� म� िकतना काम िकया है? इससे अनेक लोग� को मदद िमलेगी । 

 िमिन��ी ऑफ हे�थ एडं फैिमली वेलफेयर के िलए कोिवड-19 म� अ�छा �ावधान िकया गया 

है । म� �ी अनरुाग ठाकुर जी क� बात से सहमत ह� ं। आपने कहा है िक देश कोरोना से लड़ रहा था, तो 

लोग राजनीित कर रहे थे । म� आपसे �ाथ�ना करता ह� ंिक आपक� पाट� वहा ंिवप� म� है और वह वही 

राजनीित वहा ंभी कर रही है । आप उनसे किहए िक वहा ंक� सरकार कोरोना से लड़ रही है और 

कोरोना का सकंट िसफ�  म�ुबई या महारा�� के िलए नह� है । महारा�� कोरोना से सबसे �यादा 

अफे�टेड है । आप भी जानते ह� िक ऐसी ि�थित म� भी महारा�� ने, म�ुबई ने बह�त अ�छा काम िकया 

है । ड��यूएचओ ने भी इसक� सराहना क� है । म� आपसे �ाथ�ना करता ह� ंिक जो राजनीित वहा ंचल 

रही है, वह राजनीित नह� होनी चािहए । इतनी गंदी राजनीित ह�ई है िक Madam, you will be 

surprised to know, and you may also be knowing that. 

महोदय, जब  पीएम केयस� फंड क� बात आई, तो पीएम केयस� फंड के िलए म�ने भी चेक िदया 

है । यह ठीक है िक म�ने �रजाइन िकया और म� बाहर आ गया, लेिकन मेर ेमन म� कुछ भी नह� था । म�ने 

सोचा  िक  म� रा�य को भी पैसे दूगंा और के�� को भी पैसे दूगंा । म�ने दोन� के िलए चेक साइन िकया 

था । म� जब चेक देने गया, तो मझेु पता चला िक महारा�� म� बीजेपी के सार ेसासंद� ने िसफ�  पीएम 

केयस� फंड म� पैसे िदए ह� । रा�य� को पैसा नह� िदया है, उनके िवधायक� ने भी सारी तन�वाह पीएम 

केयस� फंड म� दे दी, रा�य को नह� दी ।लेिकन रा�य को पैसे नह� िदए । उनक� सारी तन�वाह यहा ँदे 

दी । उनके िवधायक� ने भी पीएम केयस� फ�ड म� अपनी-अपनी तन�वाह� द ेद� । लेिकन रा�य को नह� 

िदया, जबिक रा�य सबसे �यादा अफे�टेड था, दभुा� �य इस बात का है । मैडम, मेरी एक और �ाथ�ना 

है । म� पीएम केयस� फ�ड के िडटे�स म� नह� जाना चाहता ह� ँ । पीएम केयस� फ�ड म�, जो डोनस� 

डोनेशन द�गे, उनको आपने 80 जी क� सह�िलयत द ेदी । लेिकन रा�य क� सरकार ने भी उसी तरह का 
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फ�ड बनाया । आपने उसको सह�िलयत नह� दी । यह अ�छा नह� ह�आ । मझेु लगता है िक you 

should be magnanimous towards the State; this is not a fair attitude towards the 

State. The State is also raising money for the same purpose. But it is being 

deprived of the benefit of concession under Section 80G of the Income Tax Act. 

That is not being given to the Maharashtra Chief Minister’s Covid-19 Fund. So, I 

request the hon. Finance Minister to look into it and grant relief under Section 80G 

to the Maharashtra Chief Minister’s Covid-19 Fund so that they will also be able to 

help the people. 

  पीएम केयस� फ�ड पर सभी लोग बोलते रहते ह�, मझेु अ�छा नह� लगता है, म� इतना ही कह�गँा 

िक why should I fear? उसको भी आरटीआई म� जाने दो, �या है? मोदी जैसा एक �ामािणक 

�यि� कहता है िक म�ने इसके िलए फ�ड बनाया है, तो डर िकस बात का, आने दो लोग� को, िजनको 

आरटीआई म� जानकारी चािहए, तो जानकारी ले लो भैया । इतने पैसे आए, िजनका इ�तेमाल हम 

इसके िलए कर रहे ह� । उसम� �या डरना है, मझेु लगता है डरना नह� चािहए ।  

 एक और बात है । जीएसटी के 22 हजार करोड़ �पए, महारा�� रा�य के 22 हजार करोड़ 

�पए अभी तक नह� िमले ह� । आप उनको �ाथिमकता से द ेद�गी, तो बह�त-बह�त भला होगा, यह मेरी 

आपसे �ाथ�ना है । कोिवड-19 के िलए वही तकलीफ हम� भी होती रहती है ।  

 अब बात है ‘�धानमं�ी गरीब क�याण योजना’ क� । िमिन��ी ऑफ लेबर के िलए आपने पैसे 

रखे, पे�ोिलयम के िलए रखे । मझेु समझ म� नह� आता है िक जब हम ये सार ेकाम करते रहते ह�, तो 

आगे चलकर you have made allocation to public sector banks through the 

Department of Financial Services and that is for meeting expenditure towards 
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recapitalisation of public sector banks. I welcome it; there is no objection. लेिकन 

�या, हम ब�क� के कम�चा�रय� का समाधान �य� नह� कर रहे ह� । आपने कल एक अ�छा काम िकया 

है, जो अ�छा काम है, उसको अ�छा बोलूगँा । पीएमसी ब��स के िलए आप जो कदम उठा रही ह�, म� 

चाहता ह� ँिक उनको ज�द-से-ज�द �याय िमले । उसका अमलगमेशन िकसी ब�क से हो ।  

मैडम िव� मं�ी जी, आप िव�ास नह� कर�गी, मेर ेपास उ�हासनगर से मिहलाए ंआई ं । एक 

मिहला रो रही थी । म�ने पूछा �या ह�आ? वह बोली, जब म� �रटायर ह�ई थी, तो म�ने अपनी िज�दगी क� 

सारी आमदनी 50 लाख �पए वहा ँरखे । म�ने पूछा �य�? वह बोली िक इं�े�ट �यादा िमलता है । वहा ँ

पि�लक से�टर ब��स से भी �यादा इं�े�ट िमलता है, इसिलए म�ने वहा ँरखे । आज वे लोग रो रहे ह� । 

आप उनका समाधान करने क� कोिशश कर� । म� आपको शभुकामनाए ंदेता ह�,ँ उसका ज�दी-से-ज�दी 

समाधान हो । पि�लक से�टर ब��स के बार ेम� अमलगमेशन करते समय आप जो कदम उठाने जा रही 

ह�, उसम� आपको �यि�गत �यान देने  क�  आव�यकता है । ऐसा मझेु लगता है । आप उनके वेज 

ए�ीम�ट कर रही ह�, लेिकन उस वेज ए�ीम�ट से भी उनका समाधान होगा, ऐसा मझेु नह� लगता है ।  

 इसके बाद म� दूसरा म�ुा रखूगँा । िमिन��ी ऑफ अथ� साइंस के िलए आपने पैसे रखे । 

आईएमडी उसके अंडर आती है । आपको पता नह� होगा िक उसके साइंिट�ट कहते ह� िक none of 

them is doing research work; they are just copying from Google and those 

Scientists in the IMD are like officers. उनके �मोशन होते ह� और नीचे वाला, जो ए�चअुल म� 

वहा ँकाम करता है, िक�तु उसका नह� होता है ।  

माननीय सभापित : अरिव�द सावंत जी, इधर ए�ेस कर� ।  

�ी अरिवदं सावतं: म� राजनीित नह� कर रहा ह�,ँ म� पॉइंटेड बोल रहा ह� ँ।  इसिलए म� आपसे �ाथ�ना 

करता ह� ँिक आईएमडी के काम पर �यान देने क� आव�यकता है ।  
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 जहा ँतक िमिन��ी ऑफ हाउिसगं एडं अब�न क� बात है, म�डम म� एक कैटेगो�रकल िवषय बता 

देता ह� ँ। म� आपक� सरकार को, यह मत समझना िक म� िवप� का ह�,ँ अगर कोई सूचना आई है, तो वह 

आपके िलए �वागतयो�य है । आज हाउिसगं से�टर म� हम �धानमं�ी आवास योजना लाए । म�ुबई 

शहर म� परुानी इमारत� ढह रही ह� ।  (�यवधान) सर, म� एक-डेढ़ िमनट म� ख�म कर रहा ह� ँ।  

HON. CHAIRPERSON: Please conclude. There is one more speaker from your 

party.  

�ी अरिवदं सावतं: हा,ँ मालूम है । उनको भी दो िमनट �यादा द ेदो, �या फक�  पड़ता है । म� कन�लूड 

कर रहा ह� ँ। इसिलए म�ने कहा िक म� राजनीितक बात� नह� क�ँगा ।  अभी हमारी रा�य सरकार ने 

बीडीडी चॉल के डेवलपम�ट का �लान लाया । म�ुबई म� बीडीडी चॉ�स के कल�टस� ह� । एक बीडीडी 

चॉल का कल�टर म�ुबई पोटस� क� ल�ड पर है । आप िव�ास क�िजए । आज तक सरकार उसको 

अनमुित नह� द ेरही है, न आप करती ह�, न उनको करने देती ह� । जैसे एलआईसी क� िबि�डंग है, 

एनटीसी क� िबि�डंग है, ये परुाने हो गए ह�, ये ढह जाएगें, लोग मर जाएगें । ये िबि�डं�स सौ-सौ वष� 

परुानी हो गई ह� । आपको इसके िलए नीित लानी पड़ेगी । आप िसफ�  कह�गी िक �धानमं�ी आवास 

योजना है, तो उससे काम नह� होगा ।  

20.00hrs 

 सर, आपने समय कम कर िदया है, इसिलए म� सीधे आिखरी िवषय पर आता ह� ं । म� �ाथ�ना 

करता ह� ंिक माननीय इंिदरा गाधंी जी ने उस व� सार े�े�� का िनजीकरण िकया, रा��ीयकरण िकया, 

चाहे ब��स ह� या इं�योर�स हो । आपक� जन-धन योजना िकसके कारण सफल ह�ई? वह इन पि�लक 

सै�टर ब��स क� वजह से सफल ह�ई या �ाइवेट सै�टर ब��स क� वजह से सफल ह�ई?  (�यवधान) 

सर, मेरा एक ही वा�य बचा है, म� उसे पूरा करता ह� ं । यिद आप पि�लक सै�टर ब��स और पि�लक 
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सै�टर को नह� बचाएगंी तो रोज़गार भी जाएगा । सबसे मह�वपूण� यह है िक लोग� को रोज़गार िमले 

और गरीब� को �याय िमले । आज हमारी जो �ितभा बन रही है, उसे आपको बेचना है? म� इसिलए 

�ाथ�ना करता ह� ंिक आप उसे बेचने क� सोचते हो, हम बचाने क� सोच रह ेह� ।  (�यवधान) अगर हम 

दोन� इक�े आएगें तो बेचना भी होगा और बचाना भी होगा ।  (�यवधान) हम िमलकर काम कर�, यही 

मेरी �ाथ�ना है । ध�यवाद । 

�ी राम�ीत मडंल (झझंारपुर): सभापित महोदय, वष� 2020-21 अनदुान� क� अनपूुरक मागं� के 

िवषय पर बोलने हेत ुसमय देने के िलए म� आपका आभार �य� करता ह� ं।  

 सभापित महोदय, वष� 2020-21 क� पूरक अनदुान मागं� के िलए पहले बैच म� 54 अनदुान 

मागं� का एक िविनयोग है । 2,35,852.87 करोड़ �पये के सकल अित�र� �यय को अिधकृत करने के 

िलए ससंद का अनमुोदन मागंा गया है । इसम� से िनवल नगद �यय के ��ताव� से सबंिंधत कुल खच� 

1,66,983.91 करोड़ �पये है और सकल अित�र� �यय, िजसे मं�ालय�/िवभाग� क� बचत या बढ़ी 

ह�ई �ाि�य� और वसूिलय� से समतल िकया जाएगा । 68,868.33 करोड़ �पये के अित�र� नई सेवा 

या नई सेवा िलिखत वाले मामल� म� बचत पूण� िविनयोग के िलए �यय के ��येक मद हेत ुएक लाख 

�पये के साथ 63 लाख �पये का साकेंितक �माणन मागंा गया है ।  

 क� � सरकार का राजकोषीय घाटा लॉकडाउन के कारण कमजोर राज�व स�ंह के चलते िव� 

वष� के श�ुआती चार महीन�, अ�ैल-जलुाई म� ही पूर ेसाल के बजट अनमुान को पार कर गया है । 

महालेखा िनयं�क सीजीए �ारा जारी आंकड़� के मतुािबक चालू िव� वष� म� अ�ैल से जलुाई के दौरान 

राजकोषीय घाटा, इसके वािष�क अनमुान क� तलुना म� 130.1 �ितशत यानी 8,213.5 करोड़ �पये 

तक पह�चं गया । एक साल पहले इ�ह� चार माह क� अविध म� वािष�क बजट अनमुान का 77.8 �ितशत 

रहा था । सरकार का राजकोषीय घाटा उसके कुल राज�व खच� के बीच का अंतर होता है । िपछले 
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साल अ�ूबर म� यह वािष�क ल�य से ऊपर िनकल गया था । िव� मं�ी िनम�ला सीतारमण जी �ारा इस 

िव� वष� 2020-21 के बजट म� राजकोषीय घाटे के 7.96 लाख करोड़ �पये यानी सकल घरलूे उ�पाद 

जीडीपी का 3.5 �ितशत रहने का अनमुान लगाया गया है । कोरोनावायरस महामारी के फैलने से 

उ�प�न ि�थित को देखते ह�ए इन आंकड़� को सशंोिधत करना पड़ा है । कोरोना महामारी के कारण लगे 

लॉकडाउन से आिथ�क गितिविधय� म� �यवधान ह�आ है । म� और मेरी पाट� इस िबल का समथ�न करते 

ह�, इन मागं� को पूरा िकया जाए । ध�यवाद । 
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SHRI  BHARTRUHARI  MAHTAB (CUTTACK): Mr. Chairman, Sir, India is, 

today, confronted with a dangerous trinity of military, health, and economic 

threats.   Diverting people’s attention from these threats will not help.  These are 

extraordinarily difficult times for our nation and also for the world.  People are 

gripped with the fear of disease and death from COVID-19.  This fear transcends 

geography, religion, and class. 

 There is unanimity that global economy will experience one of its worst 

years in history. While estimates vary, it is clear that for the first time in many 

decades, India’s economy will contract significantly. The contracting economy can 

adversely impact our ability to feed and educate our children owing to a shortage 

of financial resources. 

 It is these imperatives to act with utmost urgency to nudge the economy 

back to good health, which I believe, this Government is doing diligently. It is also 

expanding public expenditure to build infrastructure of various types.  

Recently, Dr. Montek Singh Ahluwalia has said: “Reforms fall into three 

groups.  About 40 per cent can be done by the Central Government alone, 

another 40 per cent require action by, both, the Centre and States and the rest 20 

per cent can be done by the States alone.”  Therefore, there is a need to be 

agreeable across the Centre and States which is not easy but the present Union 
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Government, under the able leadership of Prime Minister Narendra Modi, can get 

things done.   

20.05 hrs   (Shri Kodikunnil Suresh in the Chair)  

Sir, despite strained revenues, the Government is not skimping on 

misspending and has proposed infusing Rs. 20,000 crore into public sector banks 

and allocating a further Rs. 40,000 crore for MGNREGA. The bank 

recapitalisation will not entail any fresh expenditure while the allocation for rural 

employment, as part of Atmanirbhar Bharat, will be a part Government’s demand 

for fresh spending of Rs. 1.67 lakh crore in fiscal year 2020-21.   

Around Rs. 68,868 crore will be met through savings in other schemes.  

According to estimates by ICRA, the Central fiscal deficit will touch 7.4 per cent of 

GDP in fiscal year 2021.  The rating agency has, however, assumed 7.5 per cent 

contraction in GDP at current prices in the current fiscal year.  Sir, here, I would 

like to mention, with revenue collection hit amid disruptions due to lockdowns, the 

fiscal deficit is likely to touch 7 per cent of GDP.  Here, there is 30.5 per cent fall 

in revenue from Income Tax.  There is 34 per cent fall in revenue from GST and 

13.1 per cent rise in expenditure due to additional spending incurred to save lives 

and livelihood.  At the same time, I would also mention, around Rs. 33,771 crore 

have been allocated for cash transfer to women Jan Dhan accounts and in 

accounts of old people. The Ministry of Consumer Affairs, Food and Public 
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Distribution has been provided an additional allocation of Rs. 16,000 crore for 

distribution of foodgrains and other expenditure. Around Rs. 14,000 crore have 

been allocated to the Ministry of Health and Family Welfare in its COVID fight. 

The National Credit Guarantee Trust Company has been allocated Rs. 4,000 

crore for guaranteeing Rs. 3 lakh crore of loans to micro, small, and medium 

enterprises; and Rs. 46,600 crore have been allocated for revenue deficit grants 

to States as recommended by the Fifteenth Finance Commission.   

Here, I would like to mention that while amidst calls for big push, the 

Government spending has gone up just by 11 per cent in April to July from last 

year, the expenditure pattern in rural development increased by 145 per cent. The 

allocation for agriculture cooperation and farmer welfare has been increased by 

51 per cent.  In transfer to States, it has been increased by 35 per cent. The 

allocation for Department of Revenue and GST compensation has been 

increased by 120 per cent.  In case of the Ministry of Health and Family Welfare, it 

has been increased by 34.24 per cent, the Ministry of Labour and Employment by 

150 per cent and health research by 200 per cent.  

Here, last year, between April to July, the expenditure was Rs. 9.47 lakh 

crore.  This year, despite the stimulus package, there is expenditure of about Rs. 

10.54 lakh crore which is Rs. 1.07 lakh crore more or around 11 per cent. Why I 

am saying this is that there is a need to push more money into the economy and 

that is what this Government has been doing. That should be the actual medicine 
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to revive our economy.  I would say, there is also a dire need to restore 

confidence in the financial system which acts as the vital lubricant for the 

economy. A large direct cash assistance to people, improving capital adequacy of 

banks, and providing credit guarantee schemes for corporates require 

significant financial resources.  

 Government finances are already stretched and there is a major shortfall in 

revenues. New avenues for tax are not feasible in the short term. Higher 

borrowing by the Government is inevitable. India cannot afford to be too fiscally 

restrained in these distressing times. The Government should make full use of 

loan programmes of international institutions. 

 Recently, I saw some comments from Opposition parties why they have 

taken a loan from a bank which is stationed in Beijing.   It is not a Chinese bank.  

It is an international bank where India also has its share.  We have taken a loan 

and there is no harm in taking a loan from international institutions.  Our long track 

record as an impeccable borrower with no default, timely repayments, and full 

transparency makes us an ideal borrower. 

 Tax revenues are going to fall short by about 2.5 per cent of GDP, but it 

makes no sense to respond by cutting expenditure to preserve the fiscal deficit. A 

slippage in the deficit should be accepted on this count.  I believe, there should be 

larger consensus, cutting across party line, in this country. 
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HON. CHAIRPERSON: Mahtab ji, please conclude. 

SHRI BHARTRUHARI MAHTAB : Sir, I hardly have spoken for five minutes. 

HON. CHAIRPERSON: You have already taken eight minutes; your allotted time 

is seven minutes. 

SHRI BHARTRUHARI MAHTAB: Please allow me some more time. 

HON. CHAIRPERSON: Okay, please. 

SHRI BHARTRUHARI MAHTAB : Higher fiscal deficit necessitated by short-term 

compulsions in the current year must be followed by bolder steps to achieve fiscal 

consolidation once normalcy is restored. A credible plan for consolidation in the 

next five years is what is needed. This has to be part of the longer term agenda.   

Some steps are being taken by the Government by increasing the role of 

the country’s private sector in improving agricultural marketing, making it easier 

for industrial and housing projects to acquire land, introducing greater flexibility in 

the labour market, and expanding public expenditure to build infrastructure of 

various types, to name a few. Now, I come to the third point. 

HON. CHAIRPERSON: This is your last point. 

SHRI BHARTRUHARI MAHTAB:  I have some more points but I will come to the 

third point.  If you allow me, I will come to the other points relating to my State.   
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Now, I have a point to make on GST.  The friction between the Centre and 

the States over GST compensation is the most important political economy 

challenge India faces today.  It all goes back to the grand bargain to usher in 

GST. To create a common market that would subsume 17 taxes and 13 cesses, 

States voluntarily surrendered unilateral powers of taxation over half of their 

revenue base. To help them, a five-year compensation for revenue shortfall was 

legislated. It was believed that if the compensation fund did not have enough 

money, the Centre would step in. The legal position has two elements: States are 

entitled to compensation; and the GST Council shall decide the solution if there is 

not enough money in the compensation fund.  The Centre cannot sidestep.  The 

Centre has disproportionate powers when it comes to borrowing.  But I believe, 

the way out requires the States to come forward to work with the Centre. 

You have split the anticipated revenue shortfall between one arising out of 

implementation issues, amounting to around Rs 97,000 crore, and the residual 

amount presumed to be an act of God. You have offered two options to borrow on 

their own account. This is not what Mr. Arun Jaitley had assured.  

 Yet, I would say as the global pandemic has played havoc with the 

economy, revenue streams of the Government have been severely impacted.  

You have provided two options. Option one seems to be better. If Centre is not 

coming forward to borrow, option two will hurt and will push up the interest rate.  
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 In option one, the single window being arranged by the Centre and the 

entire debt being serviced from future cess receipts will ensure that the cost 

remains close to G-sec rate. Moreover, there will be no variation in the interest 

rate between the States. There will be a considerable flexibility in borrowing from 

the States in those stressed times as certain conditionalities have been relaxed.   

 Most significantly, 14 per cent assured growth has been maintained.  Only 

a part of it has been deferred.  Those who are harping on to take the pound of 

flesh from the Centre at this juncture should remember the VAT regime that was 

prevalent before the GST came into existence. I would ask those States to put 

themselves in that VAT regime and consider what would have been their position 

today in this time of contraction.  

 Sir, many things have been said about the migrant labour issue. I am not 

going more into it. 

HON. CHAIRPERSON: Please conclude.  

SHRI BHARTRUHARI MAHTAB: Just give me two or three minutes more.  I will 

just shorten it.  

HON. CHAIRPERSON: It is very difficult to give two or three minutes.  
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 SHRI BHARTRUHARI MAHTAB : Sir, we will be sitting here till 11 ‘o’Clock. You 

understand that. I will also be sitting to hear what the Minister is going to say 

because I have participated in this discussion.  

HON. CHAIRPERSON: We have to accommodate everybody in this discussion. 

There are a number of hon. Members to speak.  

SHRI BHARTRUHARI MAHTAB: I know about that. This is a Supplementary 

Demands for Grants, particularly, first Supplementary Demands for Grants, and 

this is the first discussion that we are having after six months.  

HON. CHAIRPERSON: Your party has been allotted five minutes. But you have 

taken more time.   

SHRI BHARTRUHARI MAHTAB: I know that and that is why, I am requesting 

you.  

 Even today, nobody knows for sure what is the number of migrant workers 

in our country. Therefore, it is necessary that we have to keep track of all these 

migrant workers.  

 The fourth thing is about urban poor. What Mr. Sawant was mentioning was 

relating to urban poor. There are migrant workers who are also urban poor but 

there are large number of urban poor who stay, reside or live in urban areas. 

What specific programme is being made for them?  We are doing a lot of things. 
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The Government is doing a lot of things for the rural poor. But there is a necessity 

to have something for urban poor. 

Recently, Odisha faced severe flood.  Nineteen districts of Odisha have 

been affected. A Committee had gone there from the Union Government and 

there is a demand from the Odisha Government to provide Rs. 1100 crore for that 

flood.  

Lastly Sir, I would talk about the MPLAD.  The first notification of MPLAD 

was given on 8th April where it was told that for two years, MPLAD will be 

suspended. Subsequently, on 12th May, another notification came where it was 

mentioned that this includes the unreleased instalment for any hon. MP as on 31st 

March, 2020 which means those MPs who have already utilized five crore of 

rupees, have been provided five crore of rupees but those who could not utilize 

five crore of rupees, have been denied. There has to be parity.  That is why, I 

request the hon. Minister because in that Ministry, there is zero amount.  

HON. CHAIRPERSON: Please conclude.  

SHRI BHARTRUHARI MAHTAB: I am concluding. In that Ministry, there is zero. 

Therefore, justice should prevail. While concluding, I will just mention here that 

economic revival must focus on creating jobs. That is the highest challenge today.  

Now, it has assumed tsunami-like dimensions. The rise in utilisation of MNREGA 

scheme is witnessed by the workers.  
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HON. CHAIRPERSON: Mahtab Ji always concludes his speech within the time. 

Today, he has taken more time.  

SHRI BHARTRUHARI MAHTAB: I am concluding. Therefore, I would request 

that restoring confidence in people through direct cash assistance and other 

welfare programmes can help them live their life and also spend money to revive 

the economy.             

SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, I rise here to present the 

views of Bahujan Samaj Party and Behen Kumari Mayawati Ji.  

 Hon. Chairperson, this Government has described COVID-19 as a blessing 

in disguise. All of a sudden, it can blame every policy failure of the last six years 

to this act of God but the people of this country should not forget that the failures 

of the once vibrant promising Indian economy are not an act of God. They are an 

act of Government; they are an act of bad governance. 

मा�यवर, अथ��यव�था लॉकडाउन से पहले िकस ि�थित म� थी, इस पर ज़�र हम लोग� को 

थोड़ी सी समी�ा करने क� ज�रत है । बेरोज़गारी 45 साल क� अपनी सबसे चम�सीमा पर थी । 

िकसान� क� आय म� 40 साल� म� सबसे कम विृ� हो पाई थी । माच�, 2020 म� खपत म� दस साल� म� 

सबसे कम विृ� पाई गई थी और इसका �मखु कारण था िक तेज़ी से महगंाई बढ़ रही थी और उसी 

तेज़ी से लोग� क� आमदनी नह� बढ़ पा रही थी । िपछले छह साल� म� नोटबंदी, जीएसटी का खराब 

ि�या�वयन और अि�थर नीितय� क� वजह से अथ��यव�था क� ि�थित बह�त बद से बदतर होती चली 

गई ।  
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Hon. Chairperson, while the COVID-19 cases rapidly rose in every State 

and in every Union Territory of the country, the GDP collapsed with April-June 

recording a 23.9 per cent decline compared to the same period in the year before. 

While every economy has faced a decline due to COVID-19, the Indian economy 

saw this deepest decline of any group of 20 countries. 

 Now, I am going to come to the Supplementary Demands for Grants 

relating to the Ministry of Labour and Employment. मा�यवर, इसम� चार हजार 374 करोड़ 

�पये �धान मं�ी गरीब क�याण योजना के िलए आवंिटत िकया गया है । सरकार क� धमाकेदार 

हेडलाइंस म� आता है िक 42 करोड़ लोग� को अब तक मदद क� गई है, लेिकन इस दावे को गहराई से 

जाचंने क� ज�रत है । दो करोड़ 81 लाख व�ृ, िवधवा और िद�यागं गरीब� को मा� एक हजार �पये 

िदए जाते ह� । �या सरकार यह समझती है िक एक हज़ार �पये म� लॉकडाउन म� ये लोग गज़ुारा कर 

पाएगं? 20.6 करोड़ लोग� को जन-धन खाते म� �ित माह 500 �पये िदया जाता है । जो यह पाचं सौ 

�पये, मतलब एक िदन का 16 �पये 66 पैसा होता है, �या सरकार यह समझती है िक 16 �पये 66 

पैसे म� इस जन-धन योजना के तहत हमारी मिहलाए ंअपना जीवन-यापन कर पाएगंी? 

मा�यवर, दो करोड़ 66 लाख �वासी मज़दूर� को पांच िकलो अनाज �ित महीने, दो महीन� के 

िलए िदया गया । लेिकन मई के अपने आ�मिनभ�र पैकेज म� माननीय िव� मं�ी जी ने यह घोषणा क� थी 

िक इस पैकेज से आठ करोड़ लोग� को फायदा होगा । िजस िहसाब से अभी िसफ�  और िसफ�  एक 

ितहाई लोग� को फायदा ह�आ है, बाक� दो ितहाई लोग अभी भी इस नीित का फायदा उठाने के िलए 

लालाियत ह� । इसके साथ-साथ म� यहा ंज�र कहना चाह�गंा िक इसी लेबर और ए�ंलॉयम�ट बजट म� 

हमार ेयहा ंके बनुकर� और खास तौर से पूवा�चल और अंबेडकर नगर के बनुकर� के िलए कोई �ावधान 
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नह� िकया गया है । आज उनक� ि�थित बद से बदतर हो गई है । यहा ंतक िक िबजली िवभाग के लोग 

आए िदन उनके साथ ज़बरद�ती करने का काम कर रह ेह� ।  

 Now I come to the Supplementary Demands for Grants relating to the 

Ministry of Statistics. The Ministry of Statistics has been granted Rs.30.04 crore 

for the new scheme, ‘National Programme for Improving Quality of Statistics.’ I 

would like to ask the Government to clarify this. Will we now see the real data on 

unemployment, GDP, and farmers’ suicide? Will we finally get a database on 

migrant workers? Over the last six years, the Central Government has worked to 

weaken the financial autonomy of the States and this crisis has culminated during 

the pandemic. The GST compensation due to the States now stands at Rs.2.35 

lakh crore. 

HON. CHAIRPERSON : Please conclude. 

SHRI RITESH PANDEY: Sir, I am about to conclude. I have seven minutes’ time.  

HON. CHAIRPERSON: No. 

SHRI RITESH PANDEY: I am not going to get into too much details because I 

have very little time.  But as it stands today, roughly Rs.2.35 lakh crores are still 

falling short. The Finance Minister really needs to look into it.  

 I have two more points on Demands for Grants to raise and I will conclude. 

In the Supplementary Demands for Grants, the Ministry of Railways has been 
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granted Rs.620 crores in terms of COVID-19 emergency response and health 

system. It is appalling to see that the Railway Ministry has recently accepted that 

97 people have died while travelling through Shramik Special trains till 9.9.2020. 

In May, newspapers documented an article on how a four-year old died in a 

Shramik Special train. ....(Interruptions)  

HON. CHAIRPERSON: Please conclude. 

SHRI RITESH PANDEY: Sir, I am about to conclude. 

 After all this starvation and suffering, migrant workers were charged ticket 

fares.  

 I want one more thing to add. In Ambedkar Nagar, two trains had been 

suspended because of COVID-19. I would speak on it later on because there is 

less time.  

अंत म�, म� यही कहना चाह�गँा िक िजतना भी धन यह सदन स�लीम��ी �ाट्ंस म� सरकार को 

देगा, मेरी उ�मीद है िक वह धन गरीब� के हाथ म� जाएगा, तािक उसका फायदा ले पाए ं। स�चाई यह है 

िक सारी क� सारी सरकारी नौक�रया ँका��ै�ट यानी िक सिंवदा पर दी जा रही ह� । हाल ही म� यूपी 

सरकार ने ��ताव िकया है िक सरकारी नौक�रय� पर पाचँ साल सिंवदा पर काय� करना अिनवाय� 

होगा, जो िक नौजवान� के साथ िव�ासघात है । नौजवान� को स�मानजनक आय िदलाने के िलए 

सरकार क� �ितब�ता कमजोर लग रही है । शायद सरकार अपना वादा भूल गई है, देश भर के करोड़� 

नौजवान खास कर अ�बेडकर नगर और उ�र �देश के यवुा अभी भी आशा और �ती�ा म� बैठे ह� िक 
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हर-हर नौकरी, घर-घर पैसा आने का काम होगा । लेिकन मा�यवर, यह िब�कुल नह� हो पा रहा है । 

(�यवधान)  

HON. CHAIRPERSON: Please conclude. 

SHRI RITESH PANDEY: Sir, I am concluding. This is the last line.  

 मेरा िव� मं�ी जी से िनवेदन है िक ए�ट ऑफ गॉड ने एक बह�त ही अ�छा मौका माननीय िव� 

मं�ी जी को िदया है िक वह एक नए िसर े से अपनी अथ��यव�था को सधुारना आर�भ कर� । मेरा 

आदरणीय िव� मं�ी जी से िनवेदन है िक अथ�शाि�य� और सभी रा�य सरकार� को (�यवधान) 

HON. CHAIRPERSON: You always say that you are concluding but you do not.  

SHRI RITESH PANDEY: Sir, this is my last line.  

HON. CHAIRPERSON: Okay, conclude it in one minute only. 

�ी �रतेश पा�डेय: मेरा िव� मं�ी जी से यही िनवेदन है िक सभी रा�य सरकार� और अथ�शाि�य� 

को िन�प� �प से साथ लेकर एक मजबूत अथ��यव�था को गढ़ने का काम कर�, िजससे िश�ा, 

िचिक�सा और नौकरी हर भारतीय को समान �प से िमले । बह�त-बह�त ध�यवाद । 
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SHRI MOHAMMED FAIZAL P.P. (LAKSHADWEEP): Thank you very much, 

Chairman, Sir, for allowing me to participate in this discussion on Demands for 

Grants. I know that there is paucity of time. I will confine to the particular points 

and I will conclude my speech within the time limit.  

 Sir, there are certain points to which I would like to draw the attention of the 

hon. Minister. Specially during the COVID-19 time, the Government of India had 

been giving assistance to the States in terms of equipment like ventilators, PPE 

Kits, masks, and everything till August. It is the common issue for all the States. 

But in the case of Maharashtra, the Government of India has stopped supply of 

such kits from the month of September. As you know, Maharashtra has been 

badly affected by COVID-19 pandemic. If the Government does not resume the 

supply of these safety kits, it will be very difficult for the State Government to 

control the situation and it will be an additional burden on the State Government. I 

would request the hon. Minister to kindly look into it.  

 The second point that I want to raise is with regarding to GST 

compensation. As per the CGST Act, the States are required to be compensated 

for loss of revenue due to implementation of GST for 5 years' period. But in the 

COVID-19 situation, from April to till date, the GST compensation of about 

Rs.25,000 crores to Maharashtra are still pending. So, it will be very difficult for 

the State Government to tackle the COVID-19 crisis without the help of the 

Central Government. I would also request the hon. Minister to take note of this.  
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 Now, I come to the tax devolution part. The devolution of taxes has already 

been done. As per the recommendations of the Finance Commission, during the 

period between April and August, the State of Maharashtra has just received 

Rs.13,372 crores against an amount of Rs.20,045 crores. So, there is a shortfall 

of about Rs.6672 crore.  

 Under the Atmanirbhar Bharat scheme, the Government of India has 

announced to strengthen the MSME sector by providing a loan of about Rs.2 

crore. As far as Maharashtra is concerned, about 20 lakh MSMEs have registered 

themselves for the incentive announced by the Government. But out of 20 lakhs, 

only 2.5 lakhs qualify to get this incentive.  

 So, these stringent guidelines, which are published by the Government of 

India, need to be relaxed so that maximum MSMEs can take advantage of these 

incentives being provided by the Government. Otherwise, it is going to affect the 

lowest part of our economy which will, again, be attributing and contributing to 

unemployment in the country.  

 Sir, I will come back to the nutrition of women and children. During this 

COVID-19 situation, Maharashtra Government demanded an assistance of Rs. 

2,000 crore from the Government of India. So far they have sanctioned Rs. 1,330 

crore. I would request the hon. Minister to look into that aspect also.  
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 Sir, I am coming to the issues of my constituency now. Our main income is 

generated from the fisheries development. The only source of  earning for the 

fishermen is the tuna and the dried tuna mass being produced out of it. So, for an 

effective marketing of this tuna mass being produced and for bringing 

technological advancement for tuna development, even the Standing Committee 

on Home Affairs have recommended releasing Rs. 12 crore to the Lakshadweep 

Administration so that there may be an effective marketing of these products. I do 

not say that the hon. Minister should provide it only because it has been 

recommended by the Committee, but if we get it, it will provide a great benefit to 

the fishermen who are already a vulnerable part of the society.  

 My second issue is regarding smart city project. Kavaratti Island has been 

given the Smart City Project. For that, Rs. 60 crore have to be contributed from 

the State head. So, Lakshadweep Administration has put the demand before the 

Central Government to grant special allowances for implementing the Smart City 

Project.  

 Sir, you know that our total allocation is ranging from Rs. 1,300 crore to Rs. 

1,400 crore annually. From that, 20 per cent is already cut. Over and above, my 

MPLAD Fund, which was also being used for the development of my Island, is 

also taken away for two years. My request to the hon. Finance Minister is that in 

the Revised Estimate, which is going to come, if the Central Government 

considers it on humanitarian ground, it will be a great help. Otherwise, 
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Lakshadweep will be in a very difficult position to go ahead because lot many 

development projects are pending. I would request the hon. Minister not to go for 

any further cuts when we ask for the revised estimates. 

 Sir, there was one proposal given under Khelo India for construction of an 

indoor stadium amounting to almost Rs. 18 crore. That has been pending for 

almost one year. No amount has been released for that.  

 I took even the meeting of DISHA. For MNGREGS, not a single pie has 

been released for Lakshadweep Administration.  

 The NHM, National Health Mission, is contributing to lot many things as an 

easy way to buy the equipment and appointment of specialist doctors. There are 

three posts of specialist doctors lying vacant. We are not in a position to appoint 

them because of paucity of funds. We had requested for Rs. 11.6 crore, of which 

Rs. 7.5 crore have been approved, but only Rs. 4 crore have been released. I 

urge upon the Government to release that.   

 Finally, I come to the wage component. The issue of enhancement of 

wages of local labour has been pending since 2011. The Labour Welfare Board 

has recommended for the enhancement of wage which is pending for want of 

additional five crores of rupees so that wage component can be given to them. 

This is the need of the hour also because wage loss and everything is happening.  

 I thank you for allowing me to speak. 
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Mr. Chairman, Sir, I thank you 

for giving me this opportunity to speak on Supplementary Demands for Grants.  

 Firstly, the Finance Minister is seeking approval for an expenditure of Rs. 

2.35 lakh crore, which includes Rs. 1.66 lakh crore for the ongoing COVID-19 

pandemic. I would just request the Finance Minister to give the break up of  Rs. 

1.66 lakh crore as to how much is being given to each State, particularly 

Telangana, to combat COVID-19. 

 Secondly, the Finance Minister is also seeking Rs. 46,600 crore towards 

the revenue deficit grants to the States as recommended by the 15th Finance 

Commission. What is the share of Telangana and when will the revenue deficit 

grants be given to the States? 

 I would like to make a few points. The first point is about the revenue deficit 

grants. Revenue deficit grants are calculated as recommended by the Finance 

Commission. But our hon. Chief Minister, Shri KCR Garu, has been requesting 

the Centre to release additional funds in the form of special package over and 

above clearing the pending dues of States to fight this pandemic. So, what does 

the Ministry have to say on this?  

 Secondly, the Finance Commission was to meet the Economic Advisory 

Council with a view to revisiting some of the recommendations made by it. What 

happened to that meeting? That may kindly be informed. 
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 The next point is about the GST dues to States. I will focus on the State of 

Telangana only. Like other States, Telangana also agreed for GST when GOI 

assured in this very august House, with legislative backing, that compensation 

would be paid to States for five years. But now the Finance Minister is taking 

shelter under ‘act of God’. It is not acceptable.  

 The late Shri Jaitley, while replying to the debate on the GST 

Compensation Bill in Parliament had said and I quote: “States have pooled in their 

national interest to the GST Council, the Centre has also pooled in to the GST 

Council. So, the GST Council is India’s first federal institution where national 

interests of the Centre and States have been pooled together in a federal 

institution. It is incumbent upon all of us to make sure that the federal institutions 

work. Therefore, in order to make this federal institution work, the delicate balance 

between what the Centre and States have unanimously agreed upon is to be 

maintained.” He further said, “It is a federal contract”. 

 So, this federal contract has to be honoured. The States always get a 

dribble whenever new taxes are implemented. After the introduction of the GST, 

Telangana is losing revenue. The GOI is saying that it would not compensate the 

GST revenue loss which is not acceptable. The agreement should strictly be 

followed. Now, as on date, there is more than Rs. 9,000 crore of dues to our 

State, Telangana, towards GST and IGST. The GST dues are Rs. 5,500 crore 

and the balance are the IGST dues.  
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 The States are in the forefront in fighting COVID-19 and reviving the stalled 

economic activities. For all these measures, adequate funds are needed. The 

State is in dire need of funds and has requested the Centre for its due share as 

the GST compensation.  

 The issues related to the GST have also been raised by our hon. Chief 

Minister, Shri KCR Garu, who has written a detailed letter to the hon. Prime 

Minister recently.  

 Section 8 of the GST Act, 2017 stipulates that the Centre shall levy a cess 

on the Central GST and the Integrated GST for five years in respect of specified 

goods and services for the purpose of providing compensation to States.  

 There is no provision in the law that the States would borrow in case of 

shortfall in GST compensation pay-out by the Centre. It is legally the responsibility 

of the Centre as the administrator of public accounts of India, of which the GST 

Compensation Fund is only a part.  

 To calculate the compensation, the projected revenue is to be calculated by 

applying 14 per cent annual growth over the 2015-16 base revenue from taxes 

subsumed under GST.  

 The Centre promised that cess will come down after introduction of GST. 

But the reality was totally different. Most importantly, these cesses are not 

sharable with the States. For example, the cess of Rs. 13 per litre on petrol is 
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yielding Rs. 2 lakh crore revenue to the Centre. But on the other hand, the States 

are losing their chance to tax.  

 The Centre has violated the provisions of the GST Compensation Act by 

parking the surplus cess in its Consolidated Fund instead of parking them in the 

non-lapsable Compensation Fund in the Public Account and using the surpluses 

for meeting its expenditure.  

HON. CHAIRPERSON: Hon. Member, please conclude.  

SHRI NAMA NAGESWARA RAO: Sir. I am concluding. The argument that 

borrowing by the States will be helpful for reducing the burden of the national 

economy is not correct. The borrowings by the Centre as well as by the States are 

from the same financial system and same pool of investors and their impact on 

the micro-economic situation is not very different. Borrowings by the States will 

also push up the yields on Government securities.  

 By borrowing and paying shortfall in compensation, the Centre is not going 

to lose anything. The Act provides for the levy of cess beyond five years. The 

Centre can revamp its borrowings and the cess will be levied for five years.   

 Sir, my last point is, in the difficult COVID-19 situation, हमार े�टेट तेलंगाना म� 

हम लोग रायत ुबधूं �क�म के तहत इंिडया म� पहली दफा �ित एकड़ एवं �ित ईयर के िलए 10,000 

�पये देते ह� । ला�ट ईयर हम लोग� ने 39,000 करोड़ �पये िकसान� के एकाउंट म� डायर�ेट िदया है । 

We are giving 24 hours electricity …(Interruptions) Within one minute, I will 
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conclude. Recently, in pandemic situation, 64 lakh metric ton of paddy, हम लोग� ने 

फाम�स� से डायर�ेट परचेज़ करके उनके एकाउंट म� पैसा डाला है । उसी तरह से हमने 9 लाख मीि�क 

टन म�का भी परचेज िकया है । इसके िलए 18,000 करोड़ �पये िदए गए ह� । 

 

  

  



18.09.2020  736 
 

*SHRI OM PAVAN RAJENIMBALKAR (OSMANABAD): I would like to thank for 

this opportunity to submit my speech on the Supplementary Demands for Grants 

2020-21.  When Hon’ble Prime Minister Narendra Modiji assumed his office, he 

attended the Inauguration Programme of Solapur-Aurangabad Highway and 

visited Tuljabhawani Shrine at Tuljapur.  He announced this Solapur-Tuljapur-

Osmanabad Rail Project in 2014.  But unfortunately this project did not get 

sufficient funds.  Lacs of devotees visit Tuljapur every year from every corner of 

India, and they have to suffer due to the non-availability of Rail Service.  Hence, I 

would like to request you to make budget provisions for this railway project and it 

should be completed as early as possible to fulfill Hon’ble Prime Minister’s 

assurance. 

 I represent Osamanabad district of Maharashtra which is a drought ridden 

region.  Due to the non-availability of drinking water and irrigation facilities, 

farmers suicide cases are very high in this area.  Hence I would like to request 

you to kindly complete Krishna-Marathwada Irrigation Project by declaring it a 

project of National importance.  

 Osmanabad district is at number 3 in the list of most backward districts.  

This district desperately needs a medical college as during this Corona pandemic, 

thousands of people have to lose their lives due to the non-availability of modern 

medical facilities.    Kindly provide funds for medical college.   

                                                           
*  English translation of the speech  laid on the Table originally  in Marathi. 
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 In my constituency Osmanabad, around 8 to 10 lac people have to migrate 

to earn their livelihood as there are no employment opportunities available there.  

Hence, I would like to request Union Government to develop industry in this 

region so that the unemployed youth could get employment. 

 There are very few branches of Nationlised Banks in my constituency and 

the serving branches have higher work load.  Hence, I would like to request you to 

kindly open more branches in my constituency to enable direct benefits of Central 

Government Schemes.  It could help in distributing loans to the needy and 

unemployed youth.  It would also be beneficial for the growth of industry and trade 

in this region.  

People from this area are continuously demanding to run an inter-city train 

between Latur and Pune.  Rack point facility is available at Osmanabad Railway 

Station but the supplementary facilities like shelter shed, floating facility are not 

available.  People are also demanding a passenger / express train stoppages at 

Kalamb Road, Talwada and Dhoki railway station.  Kindly provide these facilities 

urgently. 

 Union Government has announced that the income of farmers will be 

doubled by 2022.  But to achieve this target the recommendations of Dr. 

Swaminathan Commission Report should be implemented.  Only by implementing 

it, we can fulfill this assurance.  
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 Lastly, I would like to request Union Government to increase the amount of 

grant given to the physically challenged persons.  Currently the grant is meagre 

and therefore it should be increased to Rs. 5000 per month. 

 I request the Government to take necessary steps in this regard.  Thank 

you.  
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*DR. HEENA VIJAYKUMAR GAVIT (NANDURBAR): I would like to submit my 

views on supplementary demands for grants 2020-21.  

 India is facing the most disastrous pandemic so far in the past few 

decades. COVID-19 pandemic has brought several challenges before the 

Government. It has affected each and every sector of the industry vis-à-vis the 

people belonging to different strata of the society. 

 To overcome these challenges, the Government of India has taken several 

steps like distribution of free foodgrains to poor and BPL card holders and giving 

money to the women who have opened Jan Dhan Yojana accounts. The biggest 

step of the Government is the announcement of Atmanirbhar Bharat, it will solve 

the problems of unemployment, economic upliftment of budding businesses and 

provide entrepreneurs an opportunity to give jobs to more people, especially to 

youngsters. 

 I am taking this opportunity to also raise the issues of my constituency 

Nandurbar which is a tribal area and an aspirational district. As a tribal district, 

almost 70 per cent of the population is tribal. There are many problems like lack of 

educational facilities, irrigation potential not being fully utilised, malnutrition, 

anaemia and lack of connectivity of road and internet etc.  

                                                           
* Speech was laid on the Table. 
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 With regards to education, the literacy rate of tribal area is less than 

national and State average. It needs to be given more focus so as to bring the 

tribal people in the mainstream. Eklavya Model Residential Schools need to be 

opened in every taluka which has more than 50 per cent tribal population. Also, 

after school education, vocational training of the tribal youth will provide them jobs 

so I request the Government to start CIPET college in Nandurbar district. I would 

like to thank the hon. PM Modi ji for fulfilling the promise of opening New Medical 

College in Nandurbar and sanctioning Rs. 195 crore for my constituency.  

With regards to irrigation, Nandurbar district is located on the banks of river 

Tapi and Narmada. The water available in and around the district needs to be 

utilised fully. The irrigation facilities should be provided to these tribal areas since 

the tribal people do not have funds to make private lift irrigation scheme and, 

therefore, they can do good farming and fulfil the dream of PM Modi ji. 

 With regards to doubling farmers’ income, improving irrigation facilities by 

doing lift irrigation schemes from Tapi and Narmada river basins, the per capita of 

income of the tribal farmers will increase. Most of these tribal farmers are small 

and marginal, so these farmers will be benefited by the irrigation schemes. So, I 

demand that the irrigation facilities be made available to these small and marginal 

farmers belonging to tribal community. There is a lot of irrigation potential in 

Nandurbar constituency, only the full utilisation is required. 
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 Regarding health and nutrition, while fighting COVID-19 pandemic, our 

district had some other issues also which were big challenges for our tribal area. 

We have been fighting anaemia in girls and women in our area. Malnutrition has 

been a long-standing challenge which our tribal people are facing. We are 

working in this sector for last ten years and I am happy to share that the cases of 

malnutrition amongst the new born and neo-natal have reduced.  

 With regards to road connectivity, the road connectivity has improved in last 

five years as PMGSY and National Highways were sanctioned by PM Modi ji and 

the Government of India. Some highways were declared by Shri Nitin Gadkari ji, 

the Union Minister of Road, Transport and Highways, Government of India. These 

are the Ankaleshwar-Burhanpur National Highway, Dhule-Dondaicha-Shahada-

Dhadgoon-Molgi-Pimpalkhuta-Dediapada-Baroda National Highway, Shevali-

Nandurbar-Taloda-Ankaleshwar National Highway, Visarwadi-Khetia National 

Highway.  

 I would like to draw the attention of the Government that out of the above 

mentioned National Highways, only one NH work has started i.e. Visarwadi-Khetia 

National Highway and in that too, the work sanctioned is only half of the length of 

the National Highway.  

 Therefore, I request the Government to kindly sanction funds for my 

national highways so that the connectivity of my constituency will increase. Also, 
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the padas (hamlets) of tribal area are still not connected which need to be 

connected. I request the Government to provide funds either under PMGSY or 

Tribal Department Funds to increase the connectivity of my district. 
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�ी सुनील कुमार िसहं (चतरा): माननीय सभापित महोदय, म� आपके �ित आभार �य� करता ह� ँिक 

आपने इस मह�वपूण� अनदुान� क� पूरक मागँ� पर मझेु बोलने का अवसर िदया है । साथ ही साथ 

आपसे िनवेदन करता ह� ँ िक म� अपनी पाट� क� तरफ से दूसरा व�ा ह�,ँ इसिलए समय के मामले म�  

आपके सरं�ण क� कृपा �ा� हो । 

       माननीय सभापित महोदय, स�लीमे��ी िडमाड्ंस फॉर �ा�ट्स मूलत: दो वजह� से सदन म� आता 

है । जब ऑथराइ�ड अमाउंट सिफशए�ट नह� रह जाता, या िफर जब एिडशनल ए�सप�िडचर क� 

ज�रत पड़ती है, इन स�लीमे��ी िडमाड्ंस फॉर �ा�ट्स के मा�यम से आदरणीय िव� मं�ी जी ने 

लगभग 2.35 लाख करोड़ �पये क� रािश का िनधा�रण इस लोक सभा के अंतग�त रखा है । 

      जहा ँ तक मेर े �यान म� आता है िक भारत के ससंदीय इितहास म� यह सबसे बड़ा रकम वाला 

िडमाड्ंस फॉर �ा�ट्स होगा । इसके तहत लगभग 1.67 लाख करोड़ �पये का नैट कैश जो अित�र� 

�यय के �प म� इस देश के सामने आएगा । जबिक 68,868 करोड़ �पये क� रािश का इंतजाम िविभ�न 

मं�ालय� और िवभाग� म� बचत को बढ़ावा देकर तथा अ�य मद� म� �ाि�य� के मा�यम से पूरा िकया 

गया है । यह िडमाडं फॉर �ा�ट इस मह�वपूण� दौर म� सदन के सामने आया है, जब पूर ेिव� के साथ-

साथ भारत भी कोरोना क� वैि�क चनुौती का सामना कर रहा है, इसिलए कोिवड महामारी के मा�यम 

से ये पैसे समाज और िव�ीय ढाचेँ को मजबूत  बनाने के िलए खच� ह�गे । 

      माननीय सभापित महोदय,  म� आकँड़� म� बह�त इसिलए नह� जाना चाह�गँा, �य�िक हमार ेपाट� के 

पूव� व�ा आदरणीय जयंत िस�हा जी ने आकँड़े आपके सम� रखे ह� । म� म�ुय �प से यह कहना 

चाह�गँा िक जहा ँमनरगेा म� हमने 40,000 करोड़ �पये का अनदुान िदया है, वह� �धानमं�ी जनधन 

योजना और सामािजक सहायता काय��म के मा�यम से लाभािथ�य� के खाते म� नकदी �ा�सफर के 

िलए 33,771 करोड़ �पये मागेँ ह� । वह� कोरोना से लड़ने के िलए और उसक� चनुौितय� से सामना 
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करने के िलए हमने 14231.96 करोड़ �पये क� मागँ क� है, िजसम� कोरोना महामारी के शोध काय�  के 

िलए आईसीएमआर के मा�यम से 2,475 करोड़ �पये उपल�ध कराने का ��ताव िदया गया है । 

भारत के म�यम वग� और भारत क� जनता को �यान म� रखते ह�ए, हमारा मू�य ि�थर रहे, 

बाजार म� कोई आपाधापी नह� मचे, इसिलए मू�य ि�थरीकरण के िलए हमने 6 हजार करोड़ �पये रखे 

ह� । उसी के साथ-साथ जो खा� सि�सडी क� योजना माननीय �धान मं�ी जी ने नवंबर तक जारी 

रखने क� बात कही है, उसके िलए भी हमने 10 हजार करोड़ �पये उपल�ध कराए ह� । वह� नौजवान� 

के िलए, म�ुा योजना के िलए लगभग 1,232 करोड़ �पये और गरीब क�याण योजना के िलए 4,800 

करोड़ �पये उपल�ध कराए ह�, वह� सहकारी ब�क� के िलए 20 हजार करोड़ �पये, ‘�धान मं�ी 

उ��वला योजना’ के लाभािथ�य� के िलए लगभग 13 हजार करोड़ �पये उपल�ध कराए ह� । मेर ेकहने 

का ता�पय� यह है िक हम� यह �यान रखना होगा िक इस िडमाडं फॉर �ाट्ंस के मा�यम से हम एक नए 

भारत क� रचना करने जा रहे ह� । िनि�त �प से हम� यह देखना होगा िक इस िडमाडं फॉर �ाट्ंस म� जो 

इतनी बड़ी रािश आई है, उसके पीछे का मूल त�व �या है? हमारी िवचारधारा �या है? हमारी सोच 

�या है? यह सोच सदन के मा�यम से देश क� जनता को बताना तब और ज�री हो जाता है, जब 

�ितप� के नेता यह कहते ह� िक कोरोना से लड़ने के िलए थाली बजायी, ताली बजायी, िदया जलाया, 

इसक� उपयोिगता �या है और वह अथ��यव�था को भगवान के भरोसे छोड़ते ह� । हम िनि�त �प से 

भगवान के भरोसे अथ��यव�था को नह� चलाते, लेिकन हम भगवान के मा�यम से िदए गए सकेंत� को 

पहचानते ह�, िजसको हम ईश वाणी कहते ह�, िजसको ई�रीय वाणी कहते ह� । 

हमार ेपरुाण� म�, हमार े�थं� म� हमार ेमनीिषय� के मा�यम से जो �वर अिभ�य� ह�ए ह�, िजस 

अथ�शा� को पहचानने क� शि� भारत क� आजादी के बाद क� बनी सरकार� म� नह� थी, उस �वर को 

हमने पहचाना है और अपनी नीितय� के मा�यम से आ�मिनभ�र भारत बनाने क� योजना क� श�ुआत 

क� । इसिलए आपको मौिलक अंतर आएगा । हमने कभी यह चचा�  नह� क� िक जब महा�मा गाधंी ने 
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चरखे के मा�यम से देश को �वतं�ता िदलाने क� बात कही थी, हम सबको पता है िक चरखे से 

�वतं�ता नह� िमलती, हम यह भी जानते ह� िक नील क� खेती का िवरोध करने से �वतं�ता नह� 

िमलती है, लेिकन वे भूल जाते ह�, �य�िक वे यहा ंक� सा�ंकृितक एकता और िवरासत को नह� जानते । 

हमार ेसा�ंकृितक रा��वाद को स�प�ाय के च�मे से देखते ह�, नह� तो उनको पता होगा िक इन सकेंत� 

से इन काय��म� के मा�यम से देश का एक िवराट जा�त होता है, िजसको पिंडत दीनदयाल उपा�याय 

ने "िचती " श�द से नवाजा है । उसी िवराट िचती का �दश�न था िजस िदन देश के अंदर जनता ने 

थाली बजाई और दीप जलाया । हम सब जानते ह� िक अंधेर ेम� गजुरते ब�चे को उसके बाप क� उंगली 

सहारा देती है । कोई सकंट आएगा, तो ठीक है, हो सकता  है वह सामना नह� कर,े लेिकन उस ब�चे 

को भरोसा होता है िक उसका गािज�यन, उसका िपता, उसका अिभभावक उसक� र�ा करने के िलए 

साथ चल रहा है । वह� हमने इन मा�यम� के मा�यम से देश के सामने देश क� िचती को जा�त करने 

का काम िकया िक आओ, हम सब िमलकर इस कोरोना क� वैि�क महामारी से लड़� और उसी का 

नतीजा है िक दिुनया के अ�य देश� के ससंद स�, पािल�याम�ट ने एक-दो िदन का र�मी काय��म करके 

उ�ह�ने िनभा िदया । लेिकन आज प� हो या �ितप� हो, भारत क� पािल�याम�ट 18 िदन क� लगातार 

चचा�  के िलए बैठी है, तािक हम आने वाले सनुहर ेभारत के भिव�य का िनमा�ण रख सक�  और जो हमार े

पूव�ज� ने हम� स�पा है, वह हम आने वाली पीिढ़य� को द ेसक�  । इस �ि� से इस िडमाडं फॉर �ाट्ंस क� 

मह�ा बढ़ जाती है । 

 म� इसिलए भी यहा ंकहना चाहता ह� ं िक कल का जो िदन गया है, जहा ं वह हमार ेमाननीय 

�धान मं�ी नर�े� मोदी जी का ज�म िदवस था, वह� वह िव�कमा� िदवस भी था । िव�कमा� िदवस क� 

चचा�  म� इसिलए करता ह� ं िक जब माननीय द�ोपनत् ठ�गड़ी जी के नेत�ृव म� भारतीय मजदूर सघं ने 

उसको ‘�म शि� िदवस’ घोिषत िकया था, तो देश के बह�त सार ेराजनीितक िवचारधाराओ ंके लोग� 
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के बीच खलबली मच गई िक यह िव�कमा� कौन आया? यह ि�थित इसिलए उ�प�न ह�ई िक हमने 

अथ�शा� क� �ाचीन िव�ा को नह� पहचाना ।       

अगर हमने कौिट�य का अथ�शा� पढ़ा होता तो मालूम होता, कौिट�य के अथ�शा� म� 114 

बार अपने पूव�वत� अथ�शा�ी के िनद�श� और सदंभ� का उ�लेख िकया गया है । हमारी अथ�शा� क� 

भूिमका िवदेश से नह� आती है, हमारी इसी िम�ी से ज�मती है । म� यह बताना चाह�गंा, अगर आपको 

िह�दू अथ�शा� के बार ेम� जानना है, तो श�ु नीित को जािनए, िजसम� �वय ंरोजगार और वेतन प�ित 

क� चचा�  है, िव�कमा� िदवस �वय ंरोजगार िजसको हम सै�फ ए�पलायम�ट कहते ह�, क� धारणा को 

मजबूती देता है, उसी क� ओर से िविभ�न मा�यम� से देश के यवुाओ ंको लोन देने और बाक� का 

�ावधान िकया गया है ।  

 सभापित महोदय जी का समय क� ओर सकेंत है । हमार ेअथ�शा� का अथ� है, अथ�शा� के 

�े� म� सव�समावेशक मानवता क� दीनदयाल जी क� �ि�, उस �ि� म� भारतीय स�ंकृित क� पहली 

िवशेषता यह है िक वह संपूण� जीवन और सपूंण� सिृ� का सकंिलत िवचार करता है । उसका �ि�कोण 

एका�मकवादी अथा�त् इंटी�ेटेड होता है । म� इसे इसिलए कोट कर रहा ह� ंिक हम ससंद म� टुकड़े-टुकड़े 

भारत का िवचार करते ह� । हम ससंद म� िवचार करते समय िविभ�न रा�य� के �ित भेदभाव क� चचा� 

करते ह� । हम भूल जाते ह� िक आजादी के बाद क� सरकार� ने अगर पूर ेभारत का एक �ि� से िवचार 

िकया होता है तो आज ई�ट ऑफ कानपरु और वे�ट ऑफ कानपरु के बीच जो खेती क� खाई खड़ी है, 

वह खाई खड़ी नह� होती और पूरा भारत िवकिसत होता । इस �ि� से इस िडमाडं ऑफ �ाट्ंस क� 

आज आव�यकता पड़ गई ।  

म� िसफ�  एक बात कहकर अपनी बात समा� क�ंगा । �ितप� के मा�यम से बार-बार कहा 

जाता है �य�िक हमार ेअथ��यव�था म� इसके मा�यम से भी हमने खेती-िकसानी के िलए रािश िदया है । 
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यह बार-बार कहा जाता है िक हम ह�रत �ािंत लाए थे । म� सदन को याद िदलाना चाहता ह� ंिक आप 

ही के समय म� 1986 म� डॉ�टर एस.के.राय भारत सरकार म� �यूरो�ेट्स थे, उ�ह�ने इंिडयन इकोनॉमी 

क� िकताब िलखी थी, उ�ह�ने एक चै�टर िलखा है, `How Green was Revolution’? म� उसे स�ेंप 

म� पढ़ना चाहता ह� ं । म� उनको कोट करना चाहता ह� ं  `If the Green Revolution cannot be 

taken to the rest of India, the prospect for India’s agriculture is not very bright. We 

have made a certain amount for the progress but this is still inadequate’. म� इन बात� 

को कहते ह�ए एक बात और कहना चाहता ह� ं। म� िसफ�  यह कहना चाह�गंा िक हम� िडमाडं ऑफ �ाट्ंस 

के मा�यम से काम, अथ�, धम� और मो� का जो िचतं है, आपको लगेगा िक म� �या कह रहा ह�,ं लेिकन 

काम, हमारी इ�छा, हमारी आव�यकता है और अथ� उसको पूरा करने का साधन है, धम� तय करता है 

िक देश के िलए �या ज�रत है और �या ज�रत नह� है । इसके आधार पर देश परमवैभव को �ा� 

करता है । िजसको हम मो� कहते ह�, यह उस िदशा क� ओर चलने का रा�ता है । िडमाड्ंस फॉर 

�ाट्ंस के मा�यम से माननीय िव� मं�ी जी ने इकोनॉिम�स के साथ-साथ ऐिथ�स, एजकेुशन और 

इकोलॉजी का इंटी�ेटेड ए�ोच अपनाया है । यह आ�मिनभ�र भारत क� सकं�पना को आने वाले समय 

म� पूरा करगेा, इतनी बात िनवेदन करके इसका समथ�न करते ह�ए म� अपनी बात को िवराम देता ह� ं । 

ध�यवाद । व�देमातरम ् 
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*SUSHRI S. JOTHIMANI (KARUR): Thank you for giving me opportunity to 

participate in the discussion on the Supplementary Demands for Grants 2020-21.  

The very infamous economic stimulus package announced by our Prime 

Minister mentioned that 10 per cent of the GDP will go towards reviving the 

economy. But the devil in the detail is that only one per cent of fiscal stimulus was 

given and everything else was the money that the Government owed people, for 

example, the dues owed to the MSMEs.  

Global crude oil prices have gone down drastically but the price of 

petroleum products has increased even in a scenario where purchasing power of 

people is low. Why has this benefit of lower prices at global level not translated to 

the citizens? Where has this money gone?  

PSUs are bleeding, they have been forced to give money to PM-CARES 

Fund details of which the Government refuses to make public. PSUs are already 

in bad shape and yet they are being subjected to more financial distress.  

GST dues to States are pending. As mentioned by hon. Finance Minister 

today, our current Prime Minister, who has also been a Chief Minister for 12 

years, knows the importance of State revenues. Then, does he not know that in a 

crisis situation like this the primary responsibility of the Government is to pay its 

dues to the States so that they can tackle the problems. When asked for a 

                                                           
* Speech was laid on the Table. 
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solution, the Union Government directed the States instead of addressing their 

incompetency in financial management.  

The condition of economy is at its worst. Unemployment rate is at an all-

time high. GDP is in shambles. Amidst this, sanctioning a project to spend 

Rs.20,000 crore to construct a new Parliament building is senseless.  

There is no development whatsoever in agricultural, railways, airways, 

education, health and many more sectors. No spending towards improving the 

condition of the suppressed sections of the society like women, SC/ST, the 

disabled, the transgenders and others. Farmers are protesting across the country. 

Crime rate amongst women has also spiked.  

Demand for work under MGNREGA has increased by 21 per cent in the 

month of June. However, the number of persondays provided in June was 32 per 

cent lower than what was given in May. MGNREGA has clearly emerged as a 

safety net for migrant workers during COVID-19 pandemic. If the Government 

really wants to improve unemployment status and condition of migrant workers of 

the country, they should use the opportunity under MNREGA and increase the 

daily wages provided.  

Agriculture is the largest employing sector in India. That is also the section 

that gets affected the most in a crisis situation like the one we are in now. 

Especially, currently when the farmers are protesting against the three farm sector 
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Bills, the Government should think hard about destressing their situation. The 

Government should consider waiving off interest on loans and instigating jewel 

loans. Consider offering zero per cent interest loans to farmers.  

MSME sector is the backbone of economy in a country like this. With forced 

lockdown, they were affected the worst. Reforms like restructuring the loans are 

just a drop in an ocean. My constituency Karur is surviving on textiles, bus body 

building and mosquito net industries. The Government needs to impart more 

money towards revival of the sector.  

Reduction in corporate tax has borne no results and is today costing us a 

huge loss. The one significant area of revenue for Government was reduced by 

the Modi Government. This Government is clearly favouring corporates by the 

way of their 'free market' policies and relaxation on taxation. The money is going 

to electoral bonds which in turn is being fed to BJP.  

In addition to be so poor in giving financial assistance to the States, the 

Union Government has the audacity to cut MPLADS fund completely 

handicapping MPs to do any betterment in their constituencies.  

The mysterious PM-CARES fund is claimed to have collected Rs.127 crore 

but yet there is no significant economic package for the revival of the economy.  
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The pertinent question is, where is the money going? Why do MGNREGA 

workers have to wait for months together to get their pay? Why is there no visible 

improvement in the condition of people of this country? The only visible change is 

in BJP!  
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SHRI GAURAV GOGOI (KALIABOR): Hon. Chairperson, I rise to speak on this 

Bill. At this moment, the only defence against China, the only pill for       COVID-

19, and the only solution for employment is the economy. Unfortunately, the 

Prime Minister has ignored this advice. This is precisely the reason why India has 

seen the deepest reduction in GDP, – minus 23.4 per cent. It is the only country in 

the world where the COVID-19 infection curve has not flattened. And the reason 

why the Prime Minister’s statement on the Indo-China border is similar to the 

position of the Chinese government. This is a Government whose sole agenda is 

to protect the image of one man.  

 It is unfortunate that while Parliament is discussing COVID-19, the state of 

economy, and the integrity of our territory, the Prime Minister chooses to be 

absent from Parliament. He is busy preparing his election speeches for Bihar or 

taking a picture with a peacock.  

Whenever Rahul Gandhi ji has advised the BJP Government, he was found 

to be true. On 12th February, he spoke of COVID-19, he was right. In March, he 

spoke of economic tsunami, he was right. He pointed at the presence of the 

Chinese in the Galwan Valley, he was right. History will remember Prime Minister 

Modi having wasted his mandate while Congress and Rahul Gandhi ji continued 

to raise issues of national importance.  
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In India right now, we have had the strictest lockdown, the smallest fiscal 

stimulus, the greatest GDP crash, and the highest inflation rate. The last eleven 

days have seen a rise of 13 lakh cases of COVID-19. India has the most COVID-

19 deaths reported in the world between 1st September and 15th September at 

16,307. The Rs. 20 lakh crore stimulus package announced by the BJP 

Government is only a diversion to manage the news headlines.  

 The Pradhan Mantri Garib Kalyan Yojana gives only Rs. 1000 per person, 

the Jan Dhan Yojana gives only Rs. 500 per month and the Migrant Labourer 

Grain Package gives 5kg of grains per month. Rs. 500 per month, Rs. 1000 per 

month and 5kg of grains per month do not even qualify as basic humanitarian 

relief to a nation that is struggling, let alone being described as a stimulus 

package.  

The burden on the poor has increased with the rise in petrol and diesel 

prices having crossed Rs. 75. The migrant labourers were unable to pay their rent 

and still find themselves jobless. Therefore, the BJP Government should follow 

the advice of the Congress Party and Rahul Gandhi ji and give Rs. 7,500 to the 

poorest of the poor families.  

 I am afraid that today also, the hon. Finance Minister will only shift the 

accountability to God, global markets, and the Governments of the past. Hon. 

Finance Minister, it is not God who is to be blamed but your Government’s focus 
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on following Godse. Even now the Finance Ministry is only focused on catchy 

words like ‘Atmanirbhar Bharat’ which is only a rehashed version of ‘Make In 

India’.  

Meanwhile, the States are increasingly worried about the rising number of 

COVID-19 cases and the shortage of emergency medical infrastructure like ICU 

beds and ventilators. On 23rd April, it was pointed out that States like UP, Bihar, 

Assam and Madhya Pradesh faced grave shortages of isolation beds, ventilators, 

and ICU beds; yet after five months, the situation has not changed. The Ministry 

of Health in Assam says that COVID-19 cases are going out of control and, there 

is shortage of ICU beds. Who will answer the families who have to run from 

hospital to hospital searching for ICU beds and ventilators? The State, the Centre, 

the Health Ministry or the Finance Ministry? Have the dias, the thalis and the talis 

helped the 84,000 families who have lost their loved ones? Instead of helping the 

States at the time of need, the Finance Ministry is shifting additional burden of the 

revenue shortfall in GST to the States. The hon. Finance Minister simply cannot 

abdicate her legal and moral responsibility to the States.  

Instead of asking the States to borrow, the Central Government should 

relax the norms under FRBM, borrow from the global market, and take 

international assistance from IMF, World Bank and ADB. The hon. Finance 

Minister must reconsider her options because what is at stake are the salaries of 

thousands of State Government employees, teachers, medical staff, the funds for 
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rural roads and hospitals, and the money needed for scholarships of SC/ST 

students. You are unable to compensate the States, but instead you have the 

money to spend Rs. 20,000 crore on an extravagant Central Vista Project. You 

want to add to the financial burden of the States but you reduce the tax rate for 

your corporate friends and reduce their financial burden. What is the revenue loss 

to the Centre after the reduction in corporate tax rate? What is the subsequent 

private sector investment after the reduction in corporate tax rate? Do you have 

the data with you?  

This Bill completely misses the needs of the States, especially my home 

State of Assam. People of my State have rejected the overdependence on 

privatisation, the sale of the Lok Priya Gopinath Bordoloi Airport, our oil fields, and 

the proposal of sale of Hindustan Paper Mills in Cachar and Nagaon. The 

students want a research fund in universities; the students want a second Sainik 

School in Golaghat. Our State wants the Union Ministers who give attention to our 

problems. The Jal Shakti Minister did not even visit the State during floods. He 

was busy trying to pull down the Government in Rajasthan. The Road Transport 

Minister, Nitin Gadkari ji, inaugurated two bridges over Brahmaputra for which the 

DPR had not been prepared. The oil fields in Baghjan is still on fire.  

 I am concluding, hon. Chairperson. For all the reasons I have cited in my 

speech, I regret to reach my conclusion. Hon. Finance Minister, while I hold you in 

high personal esteem, I submit my demand to the Union Finance Minister of India. 
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I request you to step aside for the sake of unemployed youth, for the sake of 

starving labourers, and for the sake of distressed farmers. Please step aside.  

21.00hrs  

Not that I recommend another person from the Union Cabinet, the Cabinet 

simply lacks the necessary talent, but the responsibility of putting India back on 

the economic growth track cannot be yours alone. It needs to be a collective 

effort. I propose the creation of an Emergency Economic and Financial Recovery 

Council, similar to the GST Council, a council of State Finance Ministers with past 

Union Finance Ministers as members, Ministers such as Shri Yashwant Singh and 

Shri P. Chidambaram, to be steered by the person who led India out of the 2008-

09 global financial crisis, the former Prime Minister Dr. Manmohan Singh.  

I say to Prime Minister Modi that the gospel of one man, one saviour has 

completely failed. Time has come to rise above the image and think about the 

nation. We need a bold effort, through collective effort, through consensus and 

dialogue. That is the Indian way. That is how we protect our youths from 

frustration. That is how we protect our small business owners from depression. 

That is how we protect our farmers and labourers from suicide. And most 

importantly, that is how we protect the future of our children. 

 Thank you. Jai Hind! 
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HON. CHAIRPERSON: Hon. Members, there are ten more Members who want to 

take part in the discussion. If they take three minutes each, I may extend the 

House till 10 p.m. which includes hon. Minister’s reply. Does the House agree? 

SEVERAL HON. MEMBERS: Yes. 

SHRI JAYADEV GALLA (GUNTUR): Thank you, Chairman, Sir, for giving me 

this opportunity to express my views on the Supplementary Demands and the 

Excess Grants placed before the House by the hon. Finance Minister. 

 Sir, the COVID-19 pandemic is a shock that not only shattered our 

economy but also affected consumer sentiment in an unprecedented manner. The 

negative 24 per cent GDP growth year on year of the first quarter of this fiscal 

indicates the recession that India has to pass through this year and in subsequent 

years, if the corrective interventions are not made. This indicates that Rs.8.5 

trillion of national income, or about USD 115 billion at the current exchange rate, 

has gone up in smoke. There is no doubt that it is due to the unprecedented 

suspension of economic activity. But even after the lockdown, the situation is not 

so bright either. So, we have to focus on this.  

 Sir, there are indications coming from the RBI that there would be a second 

stimulus. I wish that this stimulus would be focused entirely on how to make 

money available to individual citizens of this country so that they will spend the 

money, create demand, and the wheel of the economy starts rolling.  
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 Sir, we are all facing the same storm but we are all not in the same boat. 

Some businesses - such as travel, tourism, construction, MSMEs across verticals 

- have suffered much more while others - such as technology, telecom, pharma, 

healthcare and e-commerce - have prospered. For the middle class and the rich, 

the pandemic has been an inconvenience. But for the poor, including the migrant 

labour and the daily wage workers, it has become a matter of life and death. The 

financial support and the stimulus package needs to be directed to support the 

most vulnerable people and the most vulnerable businesses. I wish and hope that 

the second stimulus will come very soon. 

 Sir, I request the hon. Finance Minister to release the pending GST dues to 

the tune of Rs.3600 crore to Andhra Pradesh, and also the Finance Commission 

grants immediately. I also request the hon. Finance Minister to release the 

pending bills of Rs.3200 crore towards Polavaram project. I am making this 

request because the financial position of Andhra Pradesh is on the verge of 

collapse with nearly five per cent fiscal deficit, revenue deficit shooting up to 2.5 

per cent in 2019-20 against the target of 0.16 per cent, borrowings already 

pegged for this financial year at Rs.60,250 crore, and there was a 20 per cent 

increase in the fiscal deficit. Sir, I am giving these statistics from the Budget 

papers of Andhra Pradesh which indicate the pathetic financial position. That is 

the reason why I am requesting you to help my State. 
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 Sir, 29 commitments were made in the Andhra Pradesh Reorganisation 

Act. None of them has been fully implemented and no funds have been allotted to 

this including for SCS. 

 Sir, instead of focusing on vindictive politics, YSRCP’s priorities have 

become very clear. They are not talking about COVID-19 situation, they are not 

talking about the economy, they are trying to cover up their failures and diverting 

the attention and misleading the House. 

When we look at classifying the expenditure into critical, essential and 

desirable, MPLAD Funds certainly fall under critical and they should not be 

touched and we should not be denied of that opportunity. 

HON. CHAIRPERSON: MPLADS has already been discussed. 

SHRI JAYADEV GALLA: Sir, my last point is this. The AP Government has been 

in power for 16 months. They have taken a vindictive approach right from the 

beginning. During the 16 months of investigation, they have been unable to do 

anything. They are now insisting that cases should be handed over to the CBI to 

ensure fair and unbiased investigation with credibility. Is it not an admission of 

their own failure and their own inability to provide a fair and unbiased investigation 

with credibility? More than 80 cases in the High Court and Supreme Court have 

gone against the YSRCP Government. Instead of being ashamed of this record, 

they have the audacity to cast aspersions on the courts and the judges of this 
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country. They are proving again that they have no respect for rule of law nor the 

Judiciary. What about the CBI cases pending against the prisoners of AP for more 

than ten years? 

 With these observations, I support the Demands for Grants. Thank you, Sir. 
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SHRI E.T. MOHAMMED BASHEER (PONNANI): Sir, thank you very much for 

giving me this opportunity. 

 Sir, the simple theory of scientific financial management is using the 

available funds effectively, efficiently and transparently. It is true that global 

economy has its own shock due to COVID-19. India will also have its impact. But 

even before COVID-19, India’s financial shape was poor because of the 

disastrous demonetization policy, rushed implementation of GST, and lack of 

sense in prioritization of spending of the available wealth. 

 At this juncture, we have to examine/introspect where have we stumbled in 

managing the COVID-19 situation; what have we missed; and what the 

Government did. When WHO and other countries were spreading the message of 

social distancing, what was happening on the Indian streets? Throughout Indian 

streets, the migrant labourers were moving like a flow of ferocious river. They 

were really deep-rooted with sorrows and difficulties. We have witnessed that. 

Why? It was because of the midnight declaration of lockdown. That was the root 

cause for all those kinds of things. 

 Sir, I would like to say one more thing. What exactly should be the wise 

leadership quality during the crisis? I believe, whether it is pandemic, or 

disastrous kind of thing, or health emergency, the approach should be of 

compassion, kindness and unity. You are missing that. What have we witnessed? 
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What should we do? Developing the feeling of togetherness is the need of the 

hour. We all know that Government was really opting for this kind of dividing 

tendency. They were creating dividing methods on the grounds of caste, creed, 

and religion. 

 Sir, I would like to say with painful feeling what you have succeeded. You 

are all claiming, and tall claims were presented here, that under Prime Minister 

Narendra Modi, we are making wonders. But what really happened? What have 

you succeeded in? You have succeeded in scapegoating the poor section of the 

society, that is, SCs, STs, and minorities. 

I have two documents in my hands. One is the report of the Delhi Minorities 

Commission Fact-Finding Committee. The other one is the Amnesty International 

Report. It tells the story of blood and tears of the minorities in this country. We all 

know that witch hunting is going on in this land ruthlessly. Various laws namely, 

UAPA, NSA, and sedition charges are going on in this country. 

 Sir, I would like to tell you one thing. Kindly note three latest judgements. 

One judgement is by the Allahabad High Court about Kafeel Khan. The second 

one is by the Aurangabad Bench of Mumbai High Court. 

HON. CHAIRPERSON: Basheer Ji, please conclude. 

SHRI E.T. MOHAMMED BASHEER: Yes, Sir, I am concluding. And the latest one 

is the Supreme Court judgement on Jihad. 
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 All these things are going on. Instead of keeping the Indian people together 

and developing the feeling of togetherness, you are trying to divide the people. I 

want to say only one thing. Money is not the criteria in deciding things; mentality 

should also be there. Unfortunately, you do not have that mentality. You do not 

believe in that mentality. That is a bad thing. I would like to say one more thing 

about transparency. What about this PM CARES Fund? Why is it not transparent? 

What exactly are you hiding? Why are you not putting it within the purview of 

Right to Information Act? Do not hide things; be transparent; be straightforward; 

believe in truthfulness. Towards the end, I would like to tell you that your mentality 

towards India should change. I want to say only this much. With these few words, 

I conclude. 
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ADV. A.M. ARIFF (ALAPPUZHA): Hon. Chairperson Sir, I would like to register 

my dissent on Supplementary Demands for Grants for 2020-21 presented by the 

hon. Finance Minister. Why should I support the Demands for Grants for police? 

Though additional amount is not demanded, the police force is using it for 

targeting its political opponents like the …* and many intellectuals and leaders of 

Opposition parties including Congress for opposing the Government on CAA and 

NRC issues and has put many behind the bars, without even bail and charging 

with UAPA. Every person in this country has the democratic right to criticize the 

Government and its policies. You are trying to put all of them behind bars for 

criticizing the Government. I urge upon this Government to withdraw the move to 

register the case against these people and announce a judicial inquiry in 

connection with the Delhi riots. 

 Secondly, why should I support the Demands for Grants for Civil Aviation, 

Agriculture and others under items no. 1 and 8 in the given Schedule. The 

Government has already written off the land, sea and sky of this country to … * 

For that, the laws of land, be it related to agriculture, labour, banking, seaports or 

airports, are supported to suit the corporate agenda. 

 Thirdly, how is this Government handling the COVID-19 situation? This 

Government tries to wash its hands off the mismanagement of the economy by 

covering up its failure behind COVID-19, which is an ‘act of God’ according to our 

                                                           
* Not recorded. 
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Finance Minister. There was news in a newspaper that the Finance Minister said 

this. This Government was clueless in handling the COVID-19 pandemic, 

unilaterally announcing nationwide lockdown without any planning or consultation 

and forcing millions of poor labourers of this country jobless. Now the Government 

says it has no data on how many migrant labourers lost their lives while 

desperately trying to reach their homes during the lockdown. This mishap is not 

an ‘act of God’ but an act of mismanagement by the Modi Government.  

Coming to the Finance, the Government cannot shy away from the bitter 

truth staring at it. The GDP which contracted by 24 per cent in the first quarter of 

2020-21, is the lowest in 24 years. We are facing the highest unemployment rates 

in recent decades and there is no let-up in farmers’ suicides in this country. 

Millions of this country are desperate to get a job. There is an undeclared 

prohibition about filling up of vacancies in all Central Government departments 

and PSUs in the country. In each and every step it has taken in the sphere of 

economy, the Government has failed to solve the pressing needs of the common 

people. So, I request the Government to raise the working days under MGNREGA 

to 200 days a year. Without giving statutory compensation under GST regime and 

denying the benefit of the tax exemption to State CMDRFs, the Government is 

literally crunching the States’ finances and they are finding it difficult to make both 

ends meet in the wake of the COVID-19 pandemic. Even worse, this Government 
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has not done anything substantial to the States from the PMNRF and PM CARES 

Fund.  

HON. CHAIRPERSON: Please conclude now. 

ADV. A.M. ARIFF: Sir, I come to the Demands for Grants for External Affairs 

under item no. 26. What is the state of affairs at our borders? 

HON. CHAIRPERSON: Shrimati Anupriya Patel. 
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�ीमती अनुि�या पटेल (िमजा�पुर): सभापित महोदय, म� माननीय िव� मं�ी �ारा पेश क� गई 2.35 

लाख करोड़ �पये क� अनदुान� क� अनपूुरक मागं के समथ�न म� अपने िवचार रखना चाहती ह�,ं िजसम� 

1.66 करोड़ �पये क� �यव�था के िलए ससंद क� अनमुित ली जा रही है । इसम� 68868 करोड़ �पये 

क� जो �यव�था है, वह सरकारी खच� म� कटौती के मा�यम से क� जाएगी । इस समय सरकार क� दो 

ही �ाथिमकताए ं ह� – पहली कोिवड-19 के �बधंन को देखना और दूसरी इसके साथ ही देश क� 

आिथ�क गितिविधय� को पनु: स�ुढ़ करना । म� बताना चाहती ह� ं िक सरकार ने कोरोना महामारी के 

दौरान गरीब वग� क� तमाम आव�यकताओ ंके िलए चाहे रोजगार सजृन हो, चाहे भोजन हो या अ�य 

आव�यकताए ंह�, उनक� �यापक िचतंा करते ह�ए तमाम �यास िकए ह�, िजसम� 80 करोड़ लोग� को 

साल के अंत तक म�ुत अनाज देने क� �यव�था क� गई है । मिहला जनधन खाताधारक� के खाते म� 

कैश �ासंफर क� �यव�था क� गई है और 20 लाख करोड़ �पये के आ�मिनभ�र पैकेज के अंदर 

एमएसएमई के स�ुढ़ीकरण को लेकर 15 हजार �पये तक का वेतन पाने वाले कम�चा�रय� के िलए 

उनके पीएफ अंशदान को सरकार �ारा िदए जाने क� घोषणा क� गई है । तमाम िक�म के ऋण क� 

ईएमआई के भगुतान क� ि�थित को टालना और यहा ंतक िक माननीय रा��पित जी से लेकर हमार े

माननीय �धान मं�ी और हमार ेमंि�गण तथा सासंद� के �ारा अपने वेतन से 30 �ितशत का योगदान 

िदया है, जो इस कोरोना महामारी म� हमार ेदेश के लोग� के िलए एक साथ खड़े होने के िलए और सभी 

को िमलकर एक साथ कोरोना महामारी का मकुाबला करने म� सहायक होगा । 

महोदय, अनपूुरक मागं� के अंतग�त मनरगेा काय��म के िलए चालीस हजार करोड़ �पये का 

�ावधान िकया गया है, जो समय क� मागं को देखते ह�ए एक बह�त ही प�रप�व �यव�था है, �य�िक इस 

कोरोना आपदा म� िजस तरीके से मजदूर� का िविभ�न रा�य� से अपने गहृ रा�य� क� ओर पलायन 

ह�आ है और तमाम आिथ�क गितिविधयां ठप पड़ गई ह�, उनके सामने रोजी-रोटी का सकंट उ�प�न हो 

गया है, ऐसे म� मनरगेा सबसे बड़े से�टी नेट के �प म� काम कर रहा है, �य�िक जहां रोजगार के तमाम 
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अवसर सीिमत ह�, वह� मनरगेा रोजगार सजृन का एक बह�त बड़ा साधन बन सकता है और इसके िलए 

म� सरकार को बधाई देना चाहती ह� ं। सरकार ने इससे पहले मनरगेा के तहत जो वेजेज िदए जाते थे, 

उ�ह� 182 �पये से बढ़ाकर 202 �पये करने का काम िकया है । मेरा सरकार से आ�ह है िक इसम� 

कुछ और विृ� क� जाए और इसके साथ ही मनरगेा मजदूर� के िलए हर गावं के अंतग�त जो काय� 

योजनाए ंह�, उनक� स�ंया बढ़ाई जाए । सबसे बड़ी बात यह है िक मनरगेा मजदूर� का जो भगुतान है, 

वह समय पर हो । इसके साथ ही जो एनअुल वक�  गारटंी है, उसे सौ िदन से बढ़ाकर दो सौ िदन� तक 

ले जाया जाए । िजतनी भी कोिवड-19 से�टी गाइडलाइ�स ह�, उनका अनपुालन मनरगेा क� साइट्स 

म� काम करने वाले वक� स� के िलए िकया जाए । उनके िलए पानी, साबनु, सैनेटाइजर क� सारी 

�यव�थाए ंद�ु�त क� जाए ं। अनपूुरक मागं� के तहत 14231.96 करोड़ �पये क� जो �यव�था है, वह 

देश म� �वा��य ढाचें को स�ुढ़ करने के िलए क� गई है । इसके अंतग�त 5915 करोड़ �पये महामारी के 

�बधंन के उदद्े�य से और 2475 करोड़ �पये आईसीएमआर को शोध काय� के िलए उपल�ध कराए 

जाएगें । म� इस सबंधं म� कहना चाहती ह� ंिक आज हमार ेदेश म� कोरोना मरीज� क� स�ंया 52 लाख से 

अिधक हो चकु� है और �ितिदन एक लाख का आंकड़ा सामने आ रहा है । सरकार ने धीर-ेधीर ेटैि�टंग 

क� स�ंया बढ़ाई है, नए टैि�टंग लै�स �थािपत िकए ह� और आज क� तारीख म� हम रोज लगभग 10 

लाख टै�ट कर रहे ह� और 6 करोड़ के करीब टै�ट कर चकेु ह� । यहा ंतक िक पीएम फंड से व�िटलेटस� 

क� भी बह�त बड़ी स�ंया म� �यव�था क� गई है । यहा ंयह �यान देने क� ज�रत है िक हमारा जो 

सरकारी ढाचंा है, वह बड़े शहर� म� तो जैसे-तैसे काम कर रहा है, लेिकन जो हमार ेछोटे शहर या क�बे 

ह� या �ामीण �े� ह�, वहा ं�वा��य का ढाचंा काफ� अपया�� है और िवशेष �प से जो आ�सीजन बैड्स 

ह�, उनक� कमी देखने को िमल रही है । 

HON. CHAIRPERSON: Please conclude.  There are other Members to speak. 

�ीमती अनुि�या पटेल: सभापित महोदय, आप मझेु केवल एक-दो िमनट का समय और दीिजए । 
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 महोदय, यिद िकसी भी मरीज को अ�पताल म� दािखल करना है या िकसी भी मरीज को 

कोिवड केयर स�टर म� आइसोलेट करना है, इसम� बह�त बड़ा िडफाइिनगं पैरामीटर होता है िक उसके 

�लड म� आ�सीजन का सैचरुशेन लेवल �या है, जो सामा�यत: 95 से 99 परस�ट तक होता है और 

यिद ल�बे समय के िलए इससे नीचे लेवल चला जाता है, तो उस मरीज को ि�िटकल केयर क� 

आव�यकता होती है और व�िटलेटर क� आव�यकता होती है । लेिकन जो माइ�ड और मोडरटे केसेज 

होते ह�, उ�ह� हम आ�सीजन स�लाई बैड से मैनेज कर सकते ह�, इसिलए आ�सीजन बैड्स क� कमी 

इस देश म� महसूस क� जा रही है, उसके िलए �बधं करने क� आव�यकता है, िजसके िलए हमार ेबैड्स 

पाइप आ�सीजन स�लाई के साथ या आ�सीजन कंस��ेटर के साथ या आ�सीजन िसल�डस� क� 

�यव�था के साथ ह� । 

HON. CHAIRPERSON: Please conclude.   

�ीमती अनुि�या पटेल : सभापित महोदय, आप मझेु बोलने दीिजए । I have not even covered 

two points, Sir. हम� ये �यव�थाए ंछोटे शहर� म�, क�ब� म� और �ामीण इलाक� म� तेजी से करने क� 

आव�यकता है । 

 जहा ंतक शोध काय� क� बात है, तो वै�सीन क� उपल�धता को लेकर माननीय �वा��य मं�ी 

जी ने कहा है िक यह वष� 2021 के �थम �वाट�र तक आने क� सभंावना है । हम सभी उससे काफ� 

उ�मीद लगाए ह�ए ह� । हमार ेदेश म� वै�सी�स के िडफर�ट फेजेज के �ायल भी चल रह ेह� । अभी हम यह 

मान लेते ह� िक अगर पहले �वाट�र म� वै�सीन आ भी जाती है तो लोग� तक वै�सीन पह�चंने म� लगभग 

एक साल का समय लगेगा, तब तक इन �यव�थाओ ं को द�ु�त करना बह�त ही आव�यक है । 

(�यवधान) 

HON. CHAIRPERSON: Please conclude. 
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�ीमती अनुि�या पटेल: 15व� िव� आयोग क� िसफा�रश� के मतुािबक रा�य� को 46,602 करोड़ 

�पये आवंिटत करने का ��ताव भी इसम� शािमल है । (�यवधान) िजसम� जीएसटी क� �ितपूित�  नह� 

होने से िव�ीय तौर पर परशेान रा�य� को भी इससे राहत िमलेगी । 

HON. CHAIRPERSON: Please conclude. 

 Hon. Member, Shri Unmesh Bhaiyyasaheb Patil. 

SHRIMATI ANUPRIYA PATEL: I have just two more points. Let me just finish it. 

अनपूुरक मागं� के तहत 33,771 करोड़ �पये क� �धानमं�ी जन-धन योजना और रा��ीय सामािजक 

सहायता काय��म के तहत लाभािथ�य� के खाते म� कैश �ासंफर के िलए भी मागें गए ह� । जन-धन 

योजना के तहत अब तक 40 करोड़ खाते खोले गए ह�, िजनम� से 64 �ितशत �ामीण �े�� म� ह� और 

लगभग 55 �ितशत मिहलाओ ंके खाते खोले गए ह� । इस कोरोना आपदा के दौरान िजस तरह से इन 

जन-धन खात� के मा�यम से सामािजक सरु�ा के तहत दी जाने वाली प�शन,  खा�ा�न सि�सडी या 

गैस सि�सडी, ये सभी कुछ जनता तक पह�चंाई गई ह�, उसम� जन-धन खाते वरदान के �प म� सािबत 

ह�ए ह� ।  (�यवधान) लेिकन इसम� ला�ट माइल िडिलवरी लूप हो�स ह� । (�यवधान) अनऑपरिेटंग 

अकाउंट्स ह�, हम� उ�ह� भी देखने क� ज�रत है । (�यवधान) 

अनपूुरक मागं� म� सरकारी ब�क� के पूजंी आधार के िलए भी 20 हजार करोड़ �पये का �ावधान 

िकया गया है । (�यवधान) हमारी ब�क� को आज क� डेट म�, जो भी उनके कज�दार ह�, वे पैसा वापस 

नह� कर रह ेह�, इसिलए ब�क� के एनएपीएज बढ़ रह ेह� । ऐसी प�रि�थित म� इस कदम से ब�क� पर जो 

िव�ीय दबाव है, वह कम होगा और उ�ह� राहत िमलेगी ।  

 म� इतना ही कह कर अपनी बात को ख�म क�ंगी िक कुल िमला कर आज कोरोना के कारण 

हमारी अथ��यव�था के जो हालात ह�, वह हमार ेसामने एक बड़ी चनुौती के �प म� है । 
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SHRI UNMESH BHAIYYASAHEB PATIL (JALGAON): Hon. Chairperson, Sir, 

thank you for giving me an opportunity to speak on the First Batch of the 

Supplementary Demands for Grants – 2020-21 and the Demands for Excess 

Grants relating to 2016-17.  

I would like to thank the hon. Minister of Finance, Shrimati Nirmala 

Sitharaman Ji and the Minister of State, Shri Anurag Singh Thakur Ji. The First 

Batch of the Supplementary Demands for Grants – 2020-21 includes 54 Grants 

and one Appropriation for a gross additional expenditure of Rs. 2,35,852 crore. Of 

this, the proposals involving net cash outgo aggregate to Rs. 1,66,983 crore and 

gross additional expenditure, matched by savings of the Ministries and 

Departments or by enhanced receipts and recoveries aggregate to Rs. 68,868 

crore.  

 सर, म� कुछ लोकल िडमाड्ंस मराठी  म� करना चाह�ंगा । 

Hon. Chairperson, I would like to thank you for giving me an opportunity to speak 

on the first batch of the supplementary demands for grants 2020-2021. 

 Sir, I would like to raise some of the demands in my mother tongue Marathi.  

We have been discussing the Demands for Grants, since afternoon and 

Opposition parties are repeatedly asking for the data.  But, they refused to 

                                                           
English translation of the speech originally delivered in Marathi.  
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understand that we have transferred money to the bank accounts of around 17 

crore farmers under PM Kisan Scheme.  We are also giving monetary benefits to 

the widows through online mode.  We are transferring money to the accounts of 

senior citizens, physically challenged persons and also giving scholarships to the 

students.  Atalji once said that nobody can claim greatness without having greater 

vision and thinking. 

 Through ‘one nation, one ration card’, we are providing timely help to the 

migrant labourers for their livelihood.  Hon. Sir, for MSME sector, our Government 

has increased its budget to the tune of Rs.3 lakh crore with Government 

guarantee.  It has helped 85 lakh enterprises which create crores of  jobs. 

Our Government is helping not only the industry but also the entrepreneur 

for creation of employment.   For PM Matsya Sampada Yojana, we have provided 

Rs.1 lakh crore and for vaccination of cattles we have provided Rs.14000 crore.  

 We are also infusing funds in Bee-keeping for creating employment for 

women.   Our hon. Prime Minister Narendra Modiji is creating a ‘New India’ 

through the development of Ports, National Highways, and other infrastructure 

projects. 

 Respected Sir, when we amended SEZ policy they opposed it, and under 

Textile Park Policy, they only took care of Real Estate Developers.  But we are 

doing it in public interest. 
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 India is the first country where corporate tax has been reduced by 15%.  

They had also opposed International Finance Service Centre Bill and still they 

claim that no FDI is coming to India.  We are also making policies for protection of 

farmers so that they can get their dues without hassles.  So, the Opposition need 

to change their negative thinking and vision. 

 This contract farming is going to help farmers to earn more money and 

hence I congratulate and support it. 

 Sir, lastly I would like to raise three demands.  I hail from Northern 

Maharashtra and in my constituency, there is a Lower Taptee Project which has 

not been completed for the last 25 years.  If it is covered under PM Krishi Sinchai 

Yojana, around 7 talukas would get benefited.  On Girna river, it is proposed to 

construct 7 small dams by using Baloon Wave Innovative Technology.  This 

project should be sanctioned. For the overall development of Girna Ravine 

Technology, on Bodhre Dhule stretch of NH-211, largest tunnel is to be 

constructed near Autram Ghat, but this project is still pending.  I would urge upon 

the Government that these important projects should be given priority and 

completed as early as possible.  With these words, I support the Supplementary 

Demand for Grants.  Thank you. 
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 DR. MOHAMMAD JAWED (KISHANGANJ):  The Supplementary Demands for 

Grants have nothing for the unemployed and the poor.  It has nothing for Bihar 

which is suffering the most.  Hon. Prime Minister is busy announcing various 

schemes for Bihar, इले�शन को देखते ह�ए, लेिकन म� उनको याद िदलाना चाहता ह� ँ िक सवा 

लाख करोड़ �पए का �या ह�आ, िजसक� घोषणा उ�ह�ने िपछले इले�शन म� क� थी । िपछले चदं 

महीन� म� जब पूरा िह�द�ुतान तबाह था, परशेान था, ह�ंी था, तब आदरणीय �धानमं�ी ने कहा 

आ�मिनभ�र बनो । इसका मतलब यह है िक अपनी सरु�ा, अपना �याल खदु रखो । यह बड़ी अफसोस 

क� बात है । अगर आज िबहार सबसे बदहाल है, तो इसके िलए बीजेपी िज�मेदार है, जो िपछले 15 

साल से वहा ँपर ह�कूमत कर रही है ।  

 सर, म� िबहार के बारे म� कुछ बताना चाहता ह� ँ। कोिवड-19 म� 0.5 परस�ट डॉ�टस� क� मौत� ह�ई 

ह�, लेिकन अफसोस क� बात है िक िबहार म� उनक� तादाद 4.5 परस�ट है । वह इसिलए है िक वहा ँ

अ�पताल सबसे कम ह�, मेिडकल कॉलेज सबसे कम ह� । िबहार म� करीब 16 मेिडकल कॉलेजेज ह� 

and 780 seats are there in comparison to 532 colleges and 77000 seats in India. 

 सर, बड़े अफसोस क� बात यह है िक फेज़ वन, टू और �ी म� सरकार ने 157 मेिडकल 

कॉलेजेज बनाने क� घोषणा क� है, िजनम� से िसफ�  सात ही िबहार म� ह�, जबिक सौ होने चािहए । म�ने 

आदरणीय हे�थ िमिन�टर से �र�वे�ट क� थी, िकशनगंज म� दो सौ एकड़ जमीन है, वहा ँपर आप ए�स 

का एक से�टर खोिलए । लेिकन उस पर कोई कार�वाई नह� ह�ई है । साथ ही, एएमयू से�टर के िलए 

हमारी यूपीए चेयरपस�न ने वष� 2013 म� 137 करोड़ �पए एलॉट िकए थे । लेिकन अफसोस क� बात है 

िक सात वष� म� अभी तक उसके िलए िसफ�  10 करोड़ �पए िदए गए ह� । आपके मा�यम से मेरी 

गजुा�रश है िक आदरणीय फाइन�स िमिन�टर बाक� रकम भी िदलाए ं।  
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 अगर ए�स�ेस हाइवेज़ को देखा जाए, तो हमार ेयहा ँनेशनल हाइवेज 5,358 िकलोमीटस� ह� 

और पूर ेिह�द�ुतान म� यह एक लाख बयालीस हजार एक सौ बासठ िकलोमीटस� ह� । लगभग 15 हजार 

िकलोमीटस� से �यादा हाइवेज़ िह�द�ुतान म� बन रहे ह�, लेिकन उनम� से िबहार के िह�से म� 21.5 

िकलोमीटर ही है । म� इस सरकार से जानना चाहता ह� ँ िक �या िबहार िह�द�ुतान का िह�सा है या 

िबहार िह�द�ुतान का िह�सा नह� है? हम� हर चीज म� आप पीछे ठेल रहे ह� । 

 आपको यह बताते ह�ए और अफसोस होता है िक ए�ीक�चर म� 65 लाख मीि�क टन धान 

�ोड्यूस होता है, लेिकन 13.5 लाख मीि�क टन केवल 1,815 �पए के रटे पर खरीदा जा रहा है । 

वहा ँलगभग 35 लाख मीि�क टन म�के क� पैदाइश है, लेिकन एक ि�वंटल म�का भी सरकार ने नह� 

खरीदा । वहा ँपर हमारा रटे 1850 �पए है, लेिकन मजबूरन िकसान� को सात-आठ सौ �पए म� ही 

बेचना पड़ रहा है ।  

 सर, आधा िमनट और दीिजए । िपछले 30 साल� से जो सरकार� वहा ंपर ह�, वे एक सािजश के 

ज�रए िबहार को कमज़ोर रखना चाहती ह� ं। िबहार क� आबादी िह�द�ुतान क� लगभग दस परस�ट है । 

अगर िबहार पीछे रहेगा तो िह�द�ुतान कभी तर�क� नह� कर सकता । ध�यवाद । 
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�ी िनहाल च�द चौहान (गगंानगर): सभापित जी, म� आपको ध�यवाद देना चाह�गंा िक आपने मझेु 

सि�लम��ी िडमाडं फॉर �ांट्स पर बोलने का मौका िदया है । म� इस वष� 2020-21 के अनदुान बजट के 

प� म� अपनी बात को रखना चाह�गंा । मेर ेसे पहले सभी सद�य� ने इस अनपूुरक मागं� के िलए कहा है, 

लेिकन म� इसम� इतना कहना चाह�गंा िक 2 लाख 36 हजार करोड़ �पये क� अनपूुरक मागं, जो देश क� 

िव� मं�ी जी ने रखी ह�, कोरोना महामारी से लड़ने के िलए, �वा��य �े� म� अनसुधंान करने के िलए, 

�वा��य िवभाग म� �टाट�-अप काय��म को बढ़ावा दनेे के िलए इसम� िलया गया है । 

 िपछले सात महीन� से कोरोना जैसी वैि�क महामारी से पूरी दिुनया जूझ रही है । जब जनवरी 

म� यह महामारी आई थी, तब से लेकर अब तक इस देश म� 1,717 लै�स के�� सरकार ने बनाई ह� । म� 

फाइन�स िमिन�टर को ध�यवाद देना चाह�गंा िक इतना बड़ा काम देश म� ह�आ है । म� देश के �धान मं�ी 

जी के नेत�ृव म� चलने वाली सरकार को ध�यवाद देना चाह�गंा िक उ�ह�ने इस ि�थित को काबू म� रख 

के बह�त सराहनीय काम िकया है । 

HON. CHAIRPERSON: Please conclude.  

… (Interruptions) 

�ी िनहाल च�द चौहान : सर, अभी तो म�ने �टाट�  ही िकया है । एक िमनट म� ही मझेु ख�म करने के 

िलए कह रहे ह�? आप घटंी मत बजाइए, म� ज�दी से ख�म कर दूगंा ।  

 सभापित महोदय, देश के �धान मं�ी जी ने िकसान, गरीब, �िमक, िपछड़े वग� के िलए गरीब 

क�याण योजनाओ ंक� श�ुआत क� है । एक साल के अंदर के�� सरकार �ारा एक मजदूर का �� 

चैक-अप कराना बह�त बड़ी बात है । जो मजदूरी 182 �पये थी, उसको भी 202 �पये माननीय �धान 

मं�ी जी ने िकया है ।  (�यवधान) म� उ�ह� इसके िलए ध�यवाद देना चाह�गंा ।  
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 सर, म� एक सझुाव देकर अपनी बात को ख�म कर दूगंा ।  (�यवधान) म� राज�थान �देश से 

आता ह� ं। राज�थान �देश म� िटढ्ढी दल आया था । के�� सरकार ने यहा ंखेत-खिलहान और मजदूर� 

के िलए 68 करोड़ �पये के करीब जारी िकए ह� । म� समझता ह� ंिक राज�थान सरकार ने अभी तक वहा ं

का सव� करवा कर के�� सरकार को �रपोट�  नह� भेजी है । मेरा दूसरा सझुाव यह है िक म� पे�ोल और 

डीज़ल को जीएसटी म� लाने क� वकालत क�ंगा । ध�यवाद । 
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SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Chairperson, Sir, thank you 

for giving me this opportunity to participate in the discussion on the 

Supplementary Demands for Grants.  

 This is the first batch of Supplementary Demands for Grants for the 

financial year 2020-21. The amount involved is around 2.36 lakh crore, out of 

which the cash outgo is Rs. 1,66,983.91 crore. The first clarification that I would 

like to seek is that it is being stated that there are 63 new entries for which stock 

and provision of Rs. 1 lakh crore has already been earmarked. I would like to 

seek this clarification about these 63 new entries, or new instruments of service.  

 Out of the total amount of Supplementary Demands for Grants, the major 

amounts are as follows. A sum of Rs. 46,602 crore is towards Revenue Deficit 

Grant. I would like to seek a clarification from the hon. Finance Minister that 

whether the Government did not foresee this expenditure. It is because the 

Revenue Deficit Grant is a grant which is allowable or is an entitlement for the 

States. I would like to know whether the Government did not foresee this 

expenditure of Rs. 46,602 crore as Revenue Deficit Grant. In short, the additional 

expenditure of Rs. 2.36 lakh crore will constitute 0.9 per cent of the total GDP in 

the current financial year.  

 Sir, coming to the macro economic factors, I would like to make a very 

important point and that is about the Gross Domestic Product (GDP) for the 
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growth rate of the country. The state of economy of India is alarming. Twenty-four 

per cent contraction in the economic size is a big challenge for the country and we 

have to face it. Yes, we can understand that one of the reasons for the economic 

crisis is the COVID-19 pandemic situation.  

But the decline of the economic growth had started since long.  I would like 

to cite an example about pre-COVID pandemic.  For the financial year 2019-20, 

you may kindly see that during the first quarter, GDP was 5.2 per cent; during the 

second quarter, it was 4.4 per cent; during the third quarter it was 4.1 per cent; 

and during the fourth quarter it was 3.1 per cent. So, even before this pandemic in 

India, the economic growth was declining like anything.  Gradual decline was 

there. So, the Indian economy was in deep trouble even before the pandemic 

induced lockdown because the lockdown began on 21st March 2020.  

…(Interruptions) 

I will come to another point about the fiscal deficit and then I will conclude. I 

am not going into the statistical figures.  The fiscal deficit is going to touch seven 

per cent of GDP in financial year 2020-21 and the reason is also very clear.  Now, 

two per cent of the GDP is being given to all the State Governments to borrow. If 

that also is allowed, then definitely the deficit could reach to around 12 per cent of 

GDP and that will be another alarming situation.  …(Interruptions). 
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 I am on my last point.  Give me a minute.  …(Interruptions).  Regarding the 

Atmanirbhar Bharat Abhiyan scheme, I appreciate the scheme. When the hon. 

Finance Minister and the State Finance Minister were declaring the Atmanirbhar 

Bharat Abhiyan, the entire people of the country were before the television to see 

what was happening and what was being announced.  Rs. 2 lakh crore has been 

announced for the MSME.  …(Interruptions).  Sir, this is regarding the cashew 

industry …(Interruptions) one second …(Interruptions); Rs. 2 lakh crore is being 

allocated for MSME as credit facility, and out of that, Rs. 20,000 crore is for the 

NPAs.  Cashew industries in Kerala are in distress and they are generating NPAs. 

So, I would like to appeal to the hon. Finance Minister that the cashew industries 

are taken into consideration for their revival. …(Interruptions). 

HON. CHAIRPERSON : Now, Mr. Bhagwant Mann. 

… (Interruptions) 

SHRI N. K. PREMACHANDRAN: Sir, I am just concluding. The GST 

compensation to the State of Kerala was Rs. 7,000 crore upto July.  That may 

kindly be given. 

 With these words, I conclude my speech. 
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�ी भगवतं मान (सगं�र): सभापित जी, आपका बह�त-बह�त ध�यवाद । समय का अभाव है और मेरी 

पाट� को समय भी कम िमलता है । चूिंक बह�त बड़े-बड़े भाषण हो चकेु ह�, म� उनको �रपीट नह� करना 

चाह�गंा । म� गागर म� सागर बदं करना चाह�गंा । म�  कुछ लाइन� बोलना चाह�गंा, उनम� सब कुछ है । मझेु 

उ�मीद है िक आपको बैल बजाने क� ज�रत नह� पड़ेगी, अगर कृपया �यान से सनु िलया जाए । 

देश क� जीडीपी माइनस है, सरकार हर म�ेु साइल�स है, 

आज-कल करते नह� ह�, वह काले धन क� बात, 

जनता क� सनुते नह� है, िसफ�  करते ह� अपने मन क� बात, 

िजसको सनु-सनुकर अब तो दखुी आकाशवाणी रिेडयो के माइक हो गए, 

लेिकन सरकार जी एक बात आपको माननी पड़ेगी िक, 

इस बार आप सोशल मीिडया पर लाइक से �यादा िडसलाइक हो गए, 

देश के बेरोजगारो पकौड़े तलो और भारतीय न�ल के कु�े पालो, 

सरकार जी अपनी हर योजना क� नाकामी को कोिवड के कंधे पर डालो,  

न तािलय� से, न थािलय� से कोरोना गया,  

न टॉच� और मोमब�ी क� िदवािलय� से कोरोना गया, 

हा,ं इस बात से आप गोदी मीिडया के तो नायक हो गए,  

लेिकन एक बात आपको माननी पड़ेगी िक  

आप लाइक से �यादा िडसलाइक हो गए, 
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लोग कह रहे ह� िक चाइना क� तरफ से आने वाली 

असली गोिलय� को रोकने का �बधं करो, 

सरकार कह रही है िक पहले नकली गोिलय� वाली पबजी बदं करो, 

हमारा चाइना के सामान के साथ तो धािम�क नाता है, 

�य�िक रावण, मेघनाथ और कु�भकरण का पतुला भी तो वह� से बनकर आता है ।  
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*SHRI JAGDAMBIKA PAL (DOMARIYAGANJ): I lay on the Table of the House 

the Supplementary Demands for Grants for the year 2020-21. 

Most  of these expenditures are part of COVID-19 relief and also the 

difficulties faced by the people due to COVID-19 pandemic and hence these 

demands are formalization of the process of incurring these expenses. Our 

Government has provided subsidy on LPG to the poor people under Garib Kalyan 

Yojana during lockdown period and has incurred an expenditure of Rs. 13,000 

crore to meet the demands. To meet the difficulties arising out of COVID-19 

pandemic, Rs. 500 were given to the poor women in the rural areas. 

As part of Pradhan Mantri Garib Kalyan Yojana, Rs. 33,771.48 crore have 

been transferred to beneficiaries of both women Jan Dhan Account holders and 

Old Age Pension holders; Rs. 30,956.98 crore for providing Grants-in-Aid General 

for Direct Benefit Transfer to Pradhan Mantri Jan Dhan Yojana; Rs. 30,956.98 

crore for Women Accounts Holders; and Rs. 2,814.50 crore for Indira Gandhi 

National Old Age Pension. 

In this Session we are discussing 54 Grants and 1 Appropriation. The 

Parliament approval is sought for gross additional expenditure of Rs. 2,35,852.87 

crore and net cash outgo aggregate to Rs. 1,66,983.91 crore. The Central 

government, as of now, plans to spend an additional amount of Rs. 2.35 lakh 

                                                           
* Speech was laid on the Table. 
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crore to meet its commitment towards Atmanirbhar Bharat package and Pradhan 

Mantri Garib Kalyan Yojana, as well as additional allocation towards post-

devolution revenue deficit grants to States and other COVID-19 relief measures. 

Out of the gross additional expenditure of Rs. 2.35 lakh crore, Rs. 1.67 lakh crore 

is the net cash outgo and Rs. 68,868 crore is matched by savings of the 

Ministries/Departments or by enhanced receipts/recoveries. 

The Supplementary Demands for Grants also included a sum of Rs. 

46,602.43 crore required for providing additional allocations under the Post-

Devolution Revenue Deficit Grant (Rs. 44,340 crore) and Grants-in-Aid General 

for States Disaster Response Fund (Rs. 2,262.43 crore) as per the accepted 

recommendations for the 15th Finance Commission. Also, a big chunk of 

additional expenditure is coming for the MGNREGS. 

The Centre has sought Rs. 40,000 crore for providing grants for the 

creation of capital assets under the Mahatma Gandhi National Rural Employment 

Guarantee Scheme and for the transfer of funds to National Employment 

Guarantee Fund. Also, for providing Grants-in-Aid General for Direct Benefit 

Transfer to Pradhan Mantri Jan Dhan Yojana women bank account holders, the 

Government has sought approval for an additional expenditure of Rs. 30,956.98 

crore. 



18.09.2020  785 
 

Our hon. Prime Minister, Narendra Modi is keen to provide thrust to good 

quality technical and higher education in the backward areas of the country and 

for this Teacher’s Education Quality Improvement Project is proposed for Rs. 20 

crore. For recapitalization of Public Sector Banks, the Government proposed Rs. 

20,000 crore and to uplift the Pradhan Mantri Mudra Yojana, our Government 

proposed Rs. 1,232 crore for providing 2 per cent interest subvention in Shishu 

Loans under the Pradhan Mantri Mudra Yojana. 

Also, our Government is keen to make better position of Soil Health 

Management for which Centre has proposed Rs. 28 crore. In the sector of 

Oilseeds and Oil Palm Production under the National Food Security Mission, our 

Government has proposed Rs. 18 crore. 

The initiatives taken by our Government to meet the demands arising due 

to COVID-19 pandemic and also other important expenditure in the 

Supplementary Demands for Grants for the year 2020-21 is very praiseworthy. I 

am, therefore, fully agreed and satisfied with the Supplementary Demands for 

Grants 2020-21 of the Government and I hereby support the bill. 
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�ी �ीरगं आ�पा बारणे (मावल): माननीय सभापित महोदय, म� अपनी बात यहा ं रख रहा ह� ं । 

महारा�� रा�य सबसे �यादा कोिवड -19 से �भािवत है । महारा�� म� 1 िसत�बर से के�� सरकार 

�ारा मेिडकल फैिसिलटी बदं कर दी गई है । जबिक महारा�� सरकार का लगभग 29 हजार करोड़ 

�पये जीएसटी एवं अ�य टै�स से के�� सरकार से आना बाक� है । म� महारा�� को सहयोग करने क� 

मागं करता ह� ं।  

 मेरी दूसरी बात यह है िक जो एमपीलैड्स फंड बदं िकया गया है, म� एमपीलैड्स फंड चालू 

करने क� मागं करता ह� ं। कोिवड -19 से सभी रा�य �भािवत ह� । 

 आिखर म�, म� बोलना चाहता ह� ं िक एयरपोट� , िह�द�ुतान पे�ोिलयम, रलेवे, पोट� , एलआईसी 

और ऑयल क�पनीज़ का िह�सा के�� सरकार बेच रही है । सरकार के आने से पहले एक घोषणा क� 

गयी थी- “न बेचूगंा, न बेचने दूगंा ।” अब आप सब बेच रहे ह� । सरकार के �ारा रा�य� पर �यान देने क� 

आव�यकता है । ध�यवाद । 
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SHRI D.K. SURESH (BANGALORE RURAL): Hon. Speaker sir, thank you for 

allowing me to speak on the discussion on Supplementary Demands for Grants 

for the year 2020-2021.The hon. Finance Minister has presented the 

Supplementary Demands for Grants to take the approval of Parliament which is to 

the tune of Rs. 2.36 lakh crore. 

Sir, I would like to say that the Central Government has completely failed to 

sustain the economy of the country. The States are made to suffer the huge 

burden of debt due to wrong policies of the Government. COVID-19 pandemic, 

flood and droughts, all these have pushed the States into great financial crisis. 

Under these circumstances, yesterday, the Union Government has passed two 

bills which are not at all beneficial to the people or the farmers of the country. 

Under Atmanirbhar Bharat Abhiyan, the Union Government assured that 

Rs. 5 lakh crore will be allocated for the welfare of farmers and also for the 

development of agriculture sector. However, it is not true as the Government has 

taken into consideration of the loans availed by farmers from the cooperative 

banks and societies much before this announcement of Atmanirbhar Bhartat 

Abhiyan Yojana. In this way, the Union Government is misleading the people of 

the country by giving wrong information. 

                                                           
English translation of the speech originally delivered  in Kannada.  
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Sir, as ours is an agriculture dominant country, the farmers need financial 

support for taking up farming every now and then. To meet this demand, they 

used to take crop loan from nationalised banks by pledging their gold jewels. In 

turn they were getting Interest subsidy under the Interest Subvention scheme for 

the said loan. However, the Union Government has deprived farmers of this 

facility as the nationalized banks are denying the crop loan after pledging of gold 

by farmers. I want the reply for this from the hon. Prime Minister and the hon. 

Finance Minister. 

Another example of how the Union Government is doing injustice to the 

people of the country is that it has imposed cess of around Rs.10 to Rs.12 on 

petrol and diesel overnight. This is nothing but exploiting the people of the country 

who have been suffering from COVID-19 lockdown and other natural disasters. 

Sir, we are all aware that in the previous year the GDP of the country has 

gone down by 3.1 %, it was much below than the projected estimate for the last 

year. This year again the GDP has gone down to -23%. So, there is no point in 

appreciating  the hon’ble Prime Minister for this dismal achievement.  

It is only showing that how the government has failed in managing the 

economy of the country.  The Union Government has announced that they would 

give special package for the farmers through co-operative bank but they are not 

giving anything. Instead the government is taking all the steps which would badly 



18.09.2020  789 
 

affect the cooperative federalism of the country by taking away the constitutionally 

guaranteed rights of the State Governments. During the imposition of lockdown in 

India, all the labourers and daily wagers from urban areas have returned to their 

native villages. Indeed, it has helped the agriculture sector to see progress as 

sufficient number of labourers were available for taking up agriculture and allied 

activities. As a result of increased farm activities, there is more demand for 

fertilizers, pesticides, quality seeds and other inputs in large scale. However, the 

Government is not paying attention to provide all these inputs. That is the reason 

why there is a huge shortage of fertilizers and other inputs in the country.  

Farmers are forced to pay more money to buy the inputs as there is rampant 

black marketing of chemical fertilizers in the country. So, this is causing severe 

burden to the farmers.  

Another failure of the government is relating to the privatization of Railways, 

LIC, Aviation sector etc., this step is being taken by the Government at a time 

when the country is facing suffering from COVID-19 pandemic crisis. On the other 

hand, it is not taking steps to create job opportunities for the youth. 

The hon. Prime Minster promised that he would create two crore jobs for 

the youth of the country but now there is no job creation. Instead, the jobs are 

being taken away from the Government by pushing the public sector undertaking 

into the hands of private investors. In the wake of COVID-19 lockdown the 

unemployment rate has gone up to an all time high. The Government has not paid 
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unemployment allowance to youths. Under these circumstances, privatizing 

Public Sector Undertakings is not good for the country. 

I urge upon the Union Government to release more funds to the State of 

Karnataka which is badly affected due to floods. The State sought for Rs.4000 

crores financial assistance for taking up the flood relief activities. However, the 

Union Government has given only Rs. 300 crore to Karnataka.  

Also, the union government has not paid the State of Karnataka its due in 

the Central share as recommended by the Finance Commission.  

So, I request the Union Government and the hon. Finance Minister to look 

into this and release, at least, fifteen thousand crore rupees immediately for flood 

relief activities and also to clear all the dues including the Central share to the 

State of Karnataka. 

I would also like to request the Government to increase the number of days 

to 200 in the MGNREG Scheme. So, it would be beneficial for the poor people, 

who could not get any employment during the lockdown imposed in the wake of 

Covid-19 pandemic.  With these few words, I conclude my speech. Thank you, 

Sir. 
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कंुवर दािनश अली (अमरोहा): ध�यवाद सभापित महोदय, आपने मझेु स�लीम�टरी िडमाड्ंस फोर 

�ाट्ंस पर बोलने का मौका िदया ।  

महोदय, म� दो-तीन बात� आपके मा�यम से माननीय िव� मं�ी जी से कहना चाहता ह� ं। कल के 

ही मेर ेसवाल के जवाब म� माइनो�रटी अफेयस� िमिन�टर ने जवाब िदया है । उसम� जो �ाट्ंस उ�र 

�देश को जाती है, वह िपछले पाचं साल म� 50 �ितशत घट गयी है और यूपी गवन�म�ट का िपछले साल 

का यूिटलाइजेशन िसफ�  9.9 परस�ट है । �या इस तरह से आ�मिनभ�र भारत बनेगा?  

मेरा दूसरा सवाल माननीय िव� मं�ी जी है, राजे�� अ�वाल जी यहा ंबैठे ह�, हम दोन� िदशा 

क� बैठक म� साथ थे । ए�ीक�चर से�टर क� �क��स म� एक भी पैसा िकसी �क�म म� यूपी गवन�म�ट को 

एलोकेट नह� ह�आ है । म� माननीय िव� मं�ी जी से यह भी कहना चाह�गंा िक जािमया िमिलया 

इ�लािमया इस बार 100 वष� पूर ेकर रहा है । आजादी के आंदोलन से उपजा ह�आ वह  िव�िव�ालय 

है । मेरी आपके मा�यम से माननीय िव� मं�ी जी से िडमाडं है िक वष� 2015 म� इसी सरकार ने बह�त 

अ�छा काम िकया था । 

 इस देश म� यह �रवायत रही है िक जब कोई िव�िव�ालय 100 वष� पूरा करता है, तो उसको 

100 करोड़ �पये क� �पेशल �ाट्ंस दी जाती है । वष� 2015 म� बनारस िह�दू िव�िव�ालय को दी गई 

थी । मेरी यह िडमाडं है िक जािमया िमिलया इ�लािमया िव�िव�ालय को भी, िजसने इस बार 

एमएचआरडी क� र�िकंग म� पहला �थान �ा� िकया है, उसको 100 करोड़ �पये क� �पेशल �ाट्ंस दी 

जाए ।  

महोदय, म� िसफ�  एक बात और कहना चाहता ह� ं िक यहा ं पर ‘पीएम िकसान स�मान िनिध 

योजना’ क� जो घोषणा हो रही है, मेर ेिजले म� पहली इ��टॉलम�ट 1,85,000 िकसान� को िमली है । 
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लेिकन वह घटते-घटते जो आिखरी और छठी इ��टॉलम�ट िमली है, वह केवल 47,000 िकसान� को 

ही िमली है । यह सरकार कह� न कह� िकसान� को…*  बनाने का काम कर रही है ।  

सभापित महोदय, मेरी आपके मा�यम से यही गजुा�रश है िक जो कोरोना का सकंट आया है, 

मेर े अमरोहा �े� म� जो कॉटन बे�ड इंड��ीज़ ह�, िजसम� हजार�-लाख� गरीब काम करते ह�, उ�ह� 

इलेि��िसटी क� सि�सडी िमलती थी, इस कोरोना काल म� िबजली क� सि�सडी भी ख�म कर दी गई 

है । म� आपके मा�यम से यह कहना चाहता ह� ंिक कॉटन बे�ड इंड��ीज़ के जो मजदूर ह�, जो िकसान 

ह�, उनको उनका हक िदया जाए, तभी आ�मिनभ�र भारत बनेगा । जब िकसान और मजदूर आ�मिनभ�र 

बन�गे, तभी भारत आ�मिनभ�र बन सकता है । (�यवधान) 

  

                                                           
* Not recorded. 
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*�ी मलूक नागर (िबजनौर):  सि�लम��ी िडमाड्ंस फॉर �ाट्ंस क� मागं� पर बोलने का मौका नही 

िमलने क� वजह से म� िलख कर द ेरहा ह� ं । आज महामारी के समय म� पूरा देश तनाव से ��त है । 

कोरोना महामारी  के कारण  देश क� अथ��यव�था बह�त ही खराब दौर से गजुर रही है । ऐसे म� देश के 

गरीब लोग, लेबर �लास के लोग व िकसान बह�त ही परशेान ह� । ऐसे म� सरकार को भी रा�ता िनकाल 

कर उनक� मदद करनी चािहए ।  

िव� मं�ालय के िवभाग I. T. A. T. Court म� कुल 126 मै�बस�, (मा. जज साहब) चािहए, 

लेिकन वहां 88 मै�बस� ह� । अगर उनक� स�ंया पूरी कर दी जाए, तो सरकार को लाख�-करोड़�  �पये 

आ सकते ह� । उन लाख�-करोड़�  �पये से गरीब लोग� को अलग से पैकेज क� घोषणा करनी चािहए । 

ठीक इसी तरह सरकार को िकसान� क� मदद (अनदुान) के िलए अलग से बजट (पैकेज डील), 

अनदुान क� घोषणा करनी चािहए । पूर े देश के िकसान� को लॉकडाउन पी�रयड के समय म� ह�ए 

नकुसान, जैसे - खेत� म� फसल सड़ गई, सि�जया ंभी खेत� म� सड़ गई, दूध क� िब�� न होने क� वजह 

से, दूध भी घर� म� ही खराब हो गया, क� भरपाई क� जानी चािहए ।  

िव� मं�ालय के ही अधीन टी.डी.एस. टै�स से सबंिंधत ‘िववाद िनवारक’ से सबंिंधत कुछ 

अिधकारी के गलत तरीके, कुछ �लॉजेज का अथ� गलत (interpretation) करने क� वजह से, 

�यापारी बह�त परशेान ह� व इस वजह से सरकार के भी लाख�-करोड़� �पये खटाई म� पड़े ह� । देश के 

करोड़� बेरोजगार� को भी रोजगार िदया जाए । ध�यवाद । 

  

 

                                                           
* Speech was laid on the Table. 
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�ी रमेश िबधूड़ी (दि�ण िद�ली) : अलीगढ़  मिु�लम  िव�िव�ालय और जािमया िमिलया 

इ�लािमया िव�िव�ालय म�  �रज़व�शन  भी  िमलना  चािहए । (�यवधान)  आपको इसक� भी मागं 

रखनी चािहए । (�यवधान) आपको यह भी मागं रखनी चािहए थी िक (�यवधान) अलीगढ़ मिु�लम 

िव�िव�ालय और जािमया िव�िव�ालय म� �रज़व�शन िमलना चािहए । (�यवधान) 

HON. CHAIRPERSON: Bidhuriji, please sit down. The hon. Minister is going to 

reply. 

… (Interruptions) 

HON. CHAIRPERSON: Bidhuriji, please sit down. The time is limited. Nothing is 

going on record except the statement of hon. Finance Minister. 

…(Interruptions) …*  

HON. CHAIRPERSON: Nothing is going on record. Only the Finance Minister’s 

Statement is going on record.  

…(Interruptions) …*  

HON. CHAIRPERSON: Danish Aliji, please sit down. 

…(Interruptions)  

 

                                                           
* Not recorded. 
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HON. CHAIRPERSON: Rameshji, nothing is going on record except the hon. 

Finance Minister’s speech. 

…(Interruptions) …*   

HON. CHAIRPERSON: Mannji, please sit down. Nothing is going on record 

except the hon. Finance Minister’s reply. 

…(Interruptions) …*  

HON. CHAIRPERSON: Bidhuriji, please maintain silence. 

…(Interruptions)  

HON. CHAIRPERSON: Everything is over now. Danish Aliji, you are a senior 

Member; please sit down. 

…(Interruptions)  

HON. CHAIRPERSON: Please sit down, and maintain silence. Bidhuriji, please 

maintain silence. The hon. Finance Minister is replying. 

 …(Interruptions)  

 

  

                                                           
* Not recorded. 
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THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Thank you very much, Sir. I am really 

indebted to yourself.…(Interruptions) 

HON. CHAIRPERSON: Please sit down. Nothing is going on record except the 

hon. Finance Minister’s speech. 

…(Interruptions) …*  

HON. CHAIRPERSON: Please seat down. Danish Aliji, please take your seat. 

…(Interruptions) 

HON. CHAIRPERSON: Hon. Member, please sit down. Please take your seat. 

…(Interruptions) 

HON. CHAIRPERSON: Hon. Members, now it is about 10 o’ clock; please 

cooperate with the Chair. 

…(Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: Thank you very much, Sir. I thank all the 

25 Members who have participated in the discussion. I am not reading the list as 

we are already close to 10 o’ clock but indeed, many Members have spoken on 

the actual Supplementary Demands for Grants. Although, of course, several of 

                                                           
* Not recorded. 
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them had other concerns about the economy, but because it is already late, and I 

am sure, there are other finance related matters which will be coming in, so, I will 

get to talking about the other points which have been raised, during the debate. 

But considering that it has been a long sitting today, I will confine to some of the 

responses which are purely on the Supplementary Demands for Grants.  

 Sir, as has been rightly pointed out by several Members, particularly the 

first speaker from the Treasury Benches, this is probably the first time that this 

kind of a huge amount has ever been fixed in Supplementary Demands. The 

gross additional expenditure of Rs. 2,35,852 crore with a net cash outgo of Rs. 

1,66,983 crore is probably one of the highest amounts that Budgets have seen in 

this country and this, obviously, has broad break-up of how much is the cash 

outgo, how much is the technical supplementary, and how much is the token 

supplementary. I am not getting into the details of what is the token 

supplementary, what is the technical supplementary etc. 

21.51 hrs   (Hon. Speaker  in the Chair ) 

But I would like to highlight that particularly during these challenging times 

the additional resources, which are being placed in this First Batch of 

Supplementary Demands for Grants, are largely going towards people-centric 

activities so that monies can reach the people and they are also going to some of 

the most critical schemes of the Government. 
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 I will just give a very important example here because people have been 

too generous to ask as to what is happening in MGNREGA? I want to highlight 

the fact now and, therefore, I would like to state that this cash outgo of Rs. 

1,66,983 crore has a very big component of meeting the requirements, urgent 

needs, and priorities of post-devolution revenue deficit about which many 

Members spoke, SDRF which goes to States, Health, Food Subsidy, the Credit 

Guarantee Scheme and the Pradhan Mantri Garib Kalyan Yojana. So, the 

Mahatma Gandhi National Rural Employment Guarantee Scheme has an 

additional demand of Rs. 40,000 crore. That is one of the main features of these 

Supplementary Demands. An amount of Rs. 40,000 crore is being additionally 

spent over and above what was earlier given at the time of presenting the Budget 

in February. In the Budget Speech I had mentioned that we would be spending 

Rs. 61,500 crore under MGNREGS. Now, with this addition of Rs. 40,000 crore, it 

touches Rs. 1,00,000 crore. So, through MGNREGA, highest amount is being 

spent and normally this is something which our opponents should also recognise. 

It is no good constantly reminding us, ‘you are using MGNREGS now; you said it 

will not be there; marega MGNREGS’ and all that. 

But I want to highlight the fact that when there is an emergency situation 

like this, with effective DBT, टै�नोलॉजी का उपयोग करते ह�ए डायर�ेटली िजन-िजन को काम 

िदलाना चािहए, हम उनको काम िदलाते ह�, �य�िक मनरगेा िडमाडं ि�वन �ो�ाम है । उसम� जो मागंते 

ह�, उनके नाम काड�  म� से िनकाल कर उनको देना पड़ता है और पैसा सीधा उनके अकाउंट म� जा रहा 
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है, इसीिलए मनरगेा लॉ�च करना एक बात है, मगर उसको इफेि�टवली यूज़ करना अलग बात है । 

समय के अनसुार यूज़ करना और उसम� गलत कुछ न होना और जो पैसा मेहनत करने वाले, रोज़गार 

कमाने वाले के हाथ म� जाना है, उनके हाथ म� न जाते ह�ए, यूपीए के समय म�, म� ज�र पॉिलिट�स म� 

बात कर रही ह�,ं यूपीए के समय म� गो�ट अकाउंट्स म� गया, जो नह� थे, उनके नाम पर अकाउंट था, 

यह म� नह� कह रही हूॅ,ं यह सीएजी क� �रपेाट�  कह चकु� है । इसीिलए मनरगेा-मरगेा वगैरह हमार ेऊपर 

अभी आरोप लगाने वाले को म� याद िदलाना चाह रही हूॅ ं िक मनरगेा �क�म उस सरकार के समय 

सीएजी के पैरा�ाफ के ि�िटिस�म म� आया और अभी �या हो रहा है, म� िसफ�  आंकड़� के साथ बोलना 

चाह रही हूॅ,ं यह मेरी अपनी इमैिजनेशन नह� है ।  

वष� 2009-10 म� िसफ�  दो नबंर, िफर ए�चअुल न�बस� पर जा रही ह� ँ । वष� 2009-10 म� 

मनरगेा का बजट ऐि�टमेट 39,100 करोड़ �पये था । हम� यह याद रखना चािहए िक उस समय भी 

2008 म� फाइन�िशयल �ाइसेस के बाद वष� 2009-10 और वष� 2010-11 बह�त ही ��ेसफुल ईयस� 

रह े। �ोथ के बार ेम� बोलने वाले को उस समय ��ेस के बार ेम� भी बोलना चािहए । 39,100 करोड़ 

�पये बीई (बजट ऐि�टमेट) था, वही एमाउंट �रवाइ�ड ऐि�टमेट म� भी था, मगर ए�चअुल उपयोग 

िसफ�  33,539 करोड़ �पये ह�आ । एलोकेशन आरई, बीई म� 39,000 करोड़ �पये और ए�चअुल 

उपयोग 33,539 करोड़ �पये ह�आ । ऐसे आप 40,000 करोड़ �पये बजट ऐि�टमेट के समय एलोकेट 

कर रहे ह�, 35,000 करोड़ �पये ही उपयोग होता है । वष� 2011-12 म� दोबारा 40,000 करोड़ �पये 

बजट ऐि�टमेट के समय एलोकेट करते ह�, उसम� 29,215 करोड़ �पये ए�चअुल उपयोग होता है । वष� 

2012-13 म� 33,000 करोड़ �पये एलोकेट करते ह�, उसम� 30,000 करोड़ �पये ही उपयोग होता है । 

ऐसा करके actual was so lower than the Budget Estimates. इनके समय पर मनरगेा का 

फरफॉम�स �रकाड�  देिखए । ऐसे न�बस� म� और सीएजी के �ारा comments or criticism or ghost 

account के बार ेम� बोलने वाले के समय म� मनरगेा का सोिचए और उससे बनाम अभी देख लीिजए । 



18.09.2020  800 
 

वष� 2014-15 म� 34,000 बीई, मगर 33,000 एलोकेशन आरई म� first year of this 

Government, 32,900 करोड़ �पये ही उपयोग ह�आ । उसके बाद से देख लीिजए । It was Rs. 

34,699 crore in 2015-16, but the actual was Rs. 37,000 crore. वष� 2016-17 म� देख 

लीिजए- 38,500 करोड़ �पये बीई म�, 48,215 करोड़ �पये ए�चअुल म�, वष� 2017-18 म� देख 

लीिजए- 48,000 करोड़ �पये बीई म� बजट ऐि�टमेट के समय, 55,166 करोड़ �पये ए�चअुल म�, वष� 

2018-19 म� देख लीिजए- 55,000 करोड़ �पये बीई म�, 61,815 ए�चअुल म�, वष� 2019-20 म� 

60,000 बीई म�, 71,027 करोड़ �पये ए�चअुल म� । So, BE and actual म� इतना अंतर or, the 

actual was much, much more. And, this year, we have already, due to this 

Supplementary Demands for Grants, crossed Rs. 1 lakh crore. 

सर, यह मनरगेा का िवषय है । जब लाइवलीह�ड क� बात करते ह� तो रोजगार, जॉब ि�एशन 

वगैरह और �धान मं�ी रोजगार योजना के ऊपर भी बह�त चचा�  ह�ई । म� सीधे उसके आंकड़� के साथ 

बोलना चाहती ह� ँ। I will come to that in a minute. म� रोजगार के िवषय म� एक ही िमनट म� बोल 

रही ह� ं । �टेट को पैसा सही नह� दे रहे ह� । �टेट को जो पैसा जाना है, वह नह� जा रहा है । म� 

डेवोलूशन क� बात कर रही ह�;ँ I am not talking about GST. म� जीएसटी के िवषय पर आती ह� ँ। 

About Centre’s Gross Tax Revenue, म� दोबारा आंकड़� के साथ बोलना चाहती ह� ँ । म� वष� 

2019-20 म� अ�ैल टू जून क� िफगस� द ेरही ह�,ँ पूर ेसाल का नह� । वह 5,39,068 करोड़ �पये था 

और इस साल वष� 2020-21 म� अ�ैल टू जलुाई मतलब अभी जो अ�ैल, मई, जून, जलुाई गए ह�, वह 

3,80,000 करोड़ �पये ही था, लॉकडाउन वगैरह के चलते ।  
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22.00 hrs 

 I am talking about Centre’s gross tax revenue. इसम� से ही िडवो�यूशन �टेट्स को 

होता है ।  

माननीय अ�य� : माननीय मं�ी जी, एक िमनट �िकए । 

 माननीय सद�यगण, अगर सदन क� अनमुित हो तो दोन� िवधेयक पा�रत होने तक सदन का 

समय बढ़ा िदया जाए । 

कई माननीय सद�य : जी हा,ँ महोदय । 

माननीय अ�य� : माननीय मं�ी जी, समय तो बढ़ा िदया है, लेिकन बह�त �यादा नह� बढ़ाया है । 

�ीमती िनम�ला सीतारमण : सर, ठीक है । वष� 2019-2020 म� अ�ैल-जलुाई 5 लाख 39 हजार 

करोड़ �पये था, मगर उसी कालखंड म� इस साल 2020-2021 म� 3 लाख 80 हजार करोड़ �पये ही 

था, that is the Centre’s gross tax revenue. और जब िपछले साल का 5 लाख 39 हजार 

करोड़ �पये था, the tax devolution was Rs. 1,99,000 crore. When our gross tax 

revenue collection has fallen by 29.51 per cent, Rs. 5,39,000 crore have has 

come down to Rs. 3,80,000 crore, which is a fall of Rs. 29.51 per cent; even then, 

the tax devolution to the States have happened without disruption and it is 

happening till now. I can tell you, we have devolved Rs. 1,76,009 crore, which is, 

actually, down by 11.96 per cent.  हमार े रवेे�यू म� िगरावट माइनस 29, उसके तहत म�ने 

माइनस 29 कम नह� िकया, माइनस 11.96 ही िकया है । In other words, last year, up to 49 

per cent, in place of 41 per cent tax has been devolved without any disruption on 
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the 20th of every month till today. I have not stopped any payment to any State.  

The devolution has happened and 49 per cent has been given to the States of the 

total gross that has been collected as opposed to what it was last year during the 

same period. Last year, it was only 41 per cent which was devolved between April 

and July. इस साल 49 परस�ट, मान लीिजए 50 परस�ट के नजदीक ही दे िदया, पूरा आधा समय पर 

दे िदया । Then, our revenues fell by 30 per cent but devolution fell only 12 per cent.  

That is the summary.  तो रा�य� को नह� िदया, सॉरी, यह ऑ�यु�म�ट जमता नह� है, यह गलत है ।  

The next point is about the total transfer to the States which is tax plus 

grants.  हमने 19 फ�सदी बढ़कर िदया है । I have given 19 per cent more this year.  If we 

put together the tax and grants, it has been transferred to the States.  So, there is 

a 19 per cent hike. यह सनुने लायक बात है । The total transfer to States exceeds 

Centre’s gross tax revenue, it is at 107 per cent. मतलब म�ने 100 �पया �ॉस टै�स 

कलै�ट िकया है, मगर 107 �पया रा�य� को िदया है । िजतना कलै�ट िकया, उससे �यादा म�ने 

रा�य� को बटंवारा िकया है । हम अपने पास जो पैसा अपने ए�सप�िडचर के िलए रख रहे ह�, वह पूरा 

का पूरा बॉरोड है । यही �टोरी है । िजतना स�टर ने �ॉस टै�स रवेे�यू कलै�ट िकया, मान लीिजए वह 

100 �पया है, म� रा�य� को 107 �पया द ेचकु� ह� ँ। इसम� 7 �पया बॉरोड भी द ेचकु� ह� ँऔर अपने 

खच� के िलए बॉरोड ही रख रही ह� ँ । यह स�चाई है । रा�य� का कम नह� िकया है, िजतना कलै�ट 

ह�आ, उतना ही िदया, उससे �यादा िदया है, हर सौ �पये के िलए 7 �पया �यादा िदया है । The 

Centre has, definitely, gone much beyond what it had in protecting the States’ 

interests and their stakes. So, if you want to look at just grants, 61 per cent has 

already been given from what has been put in the Budget provisions, which 
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means, I am frontloading expenditures on the grant.  It is not happening gradually 

but it is spread over the years.  

म� �ंटलोड कर रही ह� ं। इसिलए �टेट्स को कोई कमी नह� होने द ेरही ह�,ं चाहे हमार ेपास कुछ 

भी हो । I would not mind repeating it. अगर हम 100 �पये �ॉस टै�स रवेे�यू कले�ट कर रहे ह� 

तो उस 100 �पये म� 7 �पये जोड़ कर �टेट्स को पूर ेके पूर ेदे चकु� ह� ं । मेरा खच� ऋण लेकर चल 

रहा है । इसिलए �टेट्स को कोई कमी नह� होने द ेरही ह� ं। 

 सर, हमारी इकोनॉमी के जो फंडाम�ट�स ह�, इसके बार ेम� बह�त सार ेमे�बस� ने सही कहा है । 

We have $ 537.5 billion forex reserves.  Never ever before, we had this much of 

foreign exchange reserves.  With $ 537.5 billion, crudely put, I can pay about 19 

months of imports.  That is the kind of money which we have.  Our FDI inflows is 

$ 4.4. billion.  

यह कहा जाता है िक हमारी इकोनॉमी इतनी गड़बड़ ि�थित म� है, who is getting the 

money? Only some big people are getting it. It is not true.  FDI is coming to this 

country.  We are identifying good, listed companies, they are coming.  It is coming 

to everybody and not just to the names you love to repeat. 

सर, इकोनॉमी के इंटेरिे�टंग डेटा को आम जनता भी समझ रही है । नॉम�ल समय म� एक महीने 

म� नए छ: लाख डी-मैट अकाउंट्स ओपेन होते ह� । इसका मतलब है िक retail people who want 

to invest in the stock market. अभी लॉकडाउन के दौरान छ: लाख नह�, बि�क 10 से 11 लाख 

नए डी-मैट अकाउंट्स ओपेन ह�ए ह� । ये �रटेल इंवे�टस� खदु �यचुअुल फ�ड्स के �ारा न जाते ह�ए 

अपना खदु का अकाउंट ओपेन करके डायर�ेटली यह देख रह ेह� िक कौन-कौन सी िल�टेड कंपिनयां 
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ह�, उनके िड��लोजस� सही ह� या नह�, �या वे साफ ह� या वेल-मैने�ड ह�? वे िफ��ड िडपॉिज़ट म� पैसे 

न रखते ह�ए, पो�ट ऑिफस म� सेिवंग कम करते ह�ए आज डायर�ेटली �र�क के साथ शेयर माक� ट म� 

जाना चाह रहे ह� । इसका मतलब �या है? क��लायंसेज अ�छी ह� । लोग भरोसे के साथ ऑपरटे करने 

को तैयार ह� । उसम� �रटन� आ रही है, सही आ रही है । यह आम जनता कर रही है, not anybody 

else. पर, िमिडल �लास क� अपनी सोच है और इसके �ारा हम समझ सकते ह�, यह म� आपके सामने 

रखना चाह रही ह� ं । यह नह� है िक वे एकदम सतं�ु ह�, उनक� कुछ िडमाड्ंस नह� ह� । उनक� कुछ 

िडमाड्ंस शायद हो सकती ह� । उनम� से कुछ का जवाब देना आव�यक है । But this is the fact 

which I have to place before you. 

सर, माननीय �रतेश जी ने कहा िक 500 �पये �ित महीने एक अकाउंट म� भेजा जाता है, 

उससे �या िमलता है? यह हर जन-धन अकाउंट्स को 500 �पये �ित महीना, तीन महीने के िलए 

िदए गए ह� । उ�ह� �� राशन नव�बर के अ�त तक िमलने वाला है । यह िमल रहा है । उ�ह� हम कुिकंग 

गैस �� द ेरहे ह� । आय�ुमान ्भारत योजना के मा�यम से उनके हे�थ केयर के िलए 5 लाख �पये तक 

िमल रहे ह� । (�यवधान) ठीक है, यह बगंाल म� नह� िमलेगा �य�िक �टेट्स क� �वॉयसेज ह� । इसिलए 

एक अमाउंट को िनकाल करके इससे �या िमलेगा, ऐसा पूछने वाले को म� जवाब देना चाहती ह� ं िक 

अगर जन-धन अकाउंट्स नह� होते तो यह भी �ासंफर नह� हो सकता था । एक �पये म� सोलह पैसे 

तक ही पह�चंता है, इसका रोना, I do not know how to say it, ऐसा हमने एक पूव� �धान मं�ी जी 

से सनुा था । आज हर एक �पया पूरा हर बेिनिफिशयरीज के अकाउंट म� जाता है । केवल सोलह पैसे 

नह�, बि�क पूर ेपैसे डी.बी.टी. के मा�यम से जाते ह� । इस लॉकडाउन के दौरान िवदेश� म� एडवा�ंड 

इकोनॉमी म� भी, how to reach cheques to these doorsteps, how can people be given 

money, इसम� वे बह�त ही �ॉ�ल�स झेल रह ेथे । मगर, भारत म� जैसे ही �धान मं�ी जी ने ‘�धान मं�ी 

गरीब क�याण योजना’ को अनाउंस िकया, बस 48 घटें के भीतर पैसे उनके अकाउंट्स म� गए । इस 
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डी.बी.टी. क� वजह से, िबना िकसी क��ल�ट के, हो पाया है । म� बार-बार यह भी बोलती ह� ंिक इसम� 

पहले पि�लक से�टर ब��स थे । बाद म� �ाइवेट से�टर ब��स भी आए, मगर उनके ब�क िम� के �ारा 

गावं-गावं म� गवन�म�ट के पैसे पह�चें ह� ।  

हमार े�धानमं�ी जी ने िस�टम म� टे�नोलॉजी और िडिजटल पेम�ट को िकतना �ो�साहन िदया 

है, यह उसी का ही फल है । यह उसका ही फल है िक आज गरीब� के हाथ म� हमारी �क�म के �ारा 

समय से पैसा पह�चँना सभंव हो रहा है ।   

सर, एन.के.�ेमच��न जी ने पूछा िक 63 �यू लाइ�स ह�, For which supplementary is 

being sought. इसके र�ेपॉ�स म� म� िसफ�  तीन-चार चीज� को हाइलाइट्स करना चाह रही ह� ँ । 

Some important things that I would like to highlight, िमिडल �लास के बार ेम� बह�त सार े

मे�बस� ने बात क� है । अफॉड�बल और िमिडल इनकम हाउिसगं के िलए हमने एक �पेशल िवंडो ओपेन 

क� है । िजनको घर िमलना है, अफॉड�बल हाउिसगं िमलनी है, अगर उनके �ोजे�ट्स �थिगत हो गए ह� 

तो उनको पैसा देकर कं�लीट करने के िलए कहा गया है । That is a new line. उससे आपको कुछ 

भी आपि� नह� होनी चािहए । अफॉड�बल हाउिसगं िकनके हाथ म� है, आज छोटे व िमिडल �लास 

प�रवार के हाथ म� है । अगर उनका �ोजे�ट �कावट म� आ गया है, तो उसको कं�लीट करने के िलए 

सरकार को मदद करनी ही है । आपको याद होगा िक लासट् ईयर लोग कोट्�स म� घूम रहे थे । We 

have paid our rents. We are paying EMI to the bank for having taken home loans 

but होम नह� िमला । अभी भी हम र�ेट्ल हाउस म� रह रह ेह� । उनके िलए हम �पेशल िवंडो ओपन कर 

रह ेह� । About Rs. 1366 crore. That is a new line.  

         Similarly, हमार ेमं�ी िगरीराज जी इधर बैठे ह� । म��य सपंदा योजना, One of the major 

projects, िफशरमैन के िलए काम आएगी, गावँ-गावँ तक पह�चेँगी । उनके िलए एक �पेशल िवंडो 
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ओपेन क� है और इस साल के िलए तरुतं 500 करोड़ �पये द े िदए गए ह� । But that is a major 

project in which we are going to reach probably upto Rs. 50,000 crore. 

              Similarly, health and family welfare के िलए एक नये िवंडो के तहत 745 करोड़ 

�पये   सीजीएचएस और प�शनस� के िलए ह� । यह नया है और इसम� िकसी को भी दखु नह� होना 

चािहए । ऐसे ही �पेशल माइ�ो �ेिडट फैिसिलटी फॉर ��ीट व�डस� है । यह हर ��ीट व�डस� के िलए 

हाउिसगं अब�न अफेयस� िमिन��ी के �ारा हम दे रहे ह� । यह भी नया िवंडो है । पे�ोिलयम िमिन��ी का 

एक नया िवंडो है, हम “उ��वला योजना” के तहत जो �� एलपीजी कने�शन द ेरह ेह�, उनके िलए 

13,278 करोड़ �पये ह� । इस लॉकडाउन के दौरान गरीब को घर म� खाना पकाने के िलए हम 

उ��वला योजना के तहत िसल�डर म�ुत म� द ेरह ेह� । यह भी एक नयी लाइन है । इससे भी आपको 

कुछ आपि� नह� होनी चािहए । 

 टे�सटाइ�स के तहत �ो�योरमे�ट्स ऑफ कॉटन कॉरपोरशेन के िलए 400 करोड़ �पये ह� । 

मं�ी जी यहा ँबैठे ह� । We have cleared all the VRS dues and therefore, that is also a 

new window. हम िजतने भी नये �ावधान दे रह ेह�, वे सब डायरिे�टली इस कोिवड के समय जनता 

तक पैसा पह�चँने के िलए है । इस �कार के हर एक उदाहरण म� गरीब और िमिडल �लास ह� ।  

        सर, इसको और �यादा िव�तार से बताने के िलए म� पेपर भी सबिमट कर रही ह� ँ। (�यवधान) 

पया�वरण,  वन  और  जलवायु प�रवत�न म�ंालय म�  रा�य म�ंी  (�ी बाबुल सुि�यो) :  ममता 

दीदी ने  बगंाल म� डीबीटी नह� होने िदया । उ�ह�ने  इसका िवरोध  िकया । इसे   आप  लोग  याद  

रिखए । (�यवधान) 

 दादा, आय�ुमान भारत योजना थी, वहा ँ लागू नह� होने दी । पीएम िकसान स�मान िनिध 

योजना भी थी, वहा ँलागू नह� होने दी, इसिलए 6000 �पये नह� िमले । (�यवधान) 
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 �ीमती िनम�ला सीतारमण: सर, इस उ��वला योजना के बार े म� िसफ�  एक और �टेिटि�ट�स 

जोड़ना चाह रही ह� ँ । 8.3 करोड़ गरीब प�रवार� को, One time cash transfer of thousand 

rupees और 8.3 करोड़ लोग� के िलए �� गैस िसल�डर िदया गया । For three crore senior 

citizens, thousand rupees into their bank accounts as one time payment.  

 Then, I have already told you about the cash transfer of Rs.500 per month 

for three months. वह 20 करोड़ गरीब प�रवार� को पह�चंा है, पिट�कुलरली 20 करोड़ मिहलाओ ंको 

500 �पये गए ह� । मनरगेा का डेटा म�ने िदया है । मं�ी तोमर जी भी इधर ह� ।  

The wage in MGNREGA was Rs.182 per day. It has been increased to 

Rs.202. Even that increases the budget but very rightly, this is done.  So, hon. 

Speaker, Sir, I have responded to issues which have been largely raised.  

 जीएसटी कम्पसैंशन के ऊपर बह�त ही चचा� ह�ई । मेरा यह कहना है िक ए�ट ऑफ गॉड को 

बार-बार सब याद कर रहे थे । I am very happy. लैिटन ए�स�ेशन यूज करके ए���ा आिड�नरी 

िसचएुशन म� कोट�  म� जाकर फोस� मेजर बोलना सबको पसदं आता है । मगर एक घरलूे मिहला जैसी 

िव� मं�ी ए�ट ऑफ गॉड बोलती ह�, तो उसको �यं�य म�, oh, she has told it is an act of God. 

सर, यह �या तरीका है? Force majeure in the court from a client is very well but not an 

act of God because it is coming from a woman; it is coming from a Minister who 

looks very much like ‘my neighbourhood aunty’. So, how can she ever say this?  

Sir, I like this condescension. If you can invoke force majeure in the courts and if 

internationally everybody is talking about the impact of a pandemic for which till 

today, we do not have a vaccine, to twist what I have said and to say, the Centre 
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is reneging its responsibility, at best, आपक� अनमुित है तो एकदम  irresponsible 

comment towards a responsible Government which is being led by Prime Minister 

Modi. 

ि�िटिस�म कर सकते ह� । ि�िटिस�म के साथ सझुाव भी द ेसकते ह� । म� सनुने को तैयार ह� ं। 

मगर अगर �यं�य म�, ओ! फाइन�स िमिन�टर ने बोल िदया िक ए�ट ऑफ गॉड, गलत है । Tell me 

one State Government which can tell me, no, this is all we can manage it; we will 

take care of it. िफर �य� चचा�  हो रही है? माइनस 23 �ोथ िसफ�  भारत म� ही नह�, हर देश म� 

इकोनॉमी कैसे उथल-पथुल है, हम� समझ म� �य� नह� आ रहा है? (�यवधान) What is our 

population? What is our economy? …(Interruptions) जीडीपी म�  (�यवधान) अधीर भाई, 

सनु लीिजए । (�यवधान) Listen. You have spoken uninterrupted. It is time for you to 

kindly listen to me. Do not interrupt me, please.  

 सर, म� कं�ी का नाम लेकर नह� बोलना चाह रही ह�,ं सबको समझ म� आएगा । उसने जीडीपी म� 

15 फ�सदी तक ि�टमलुस उपयोग िकया । तब सबने मझेु बोला, “Look at that country; they 

have spent 15 per cent of their GDP.” What is your stimulus? उसी देश के िव� मं�ी जी 

अब बोल रह ेह� िक हर आइटम के ऊपर म� टै�स बढ़ाना चाह रहा ह� ं। हम वह नह� कर रहे ह� । We 

are not contemplating on taxation and increasing taxation to make up for what we 

have to pay. I proved here with data how much we have given to the States.  100 

�पये म� 107 I am giving to the States, even if I am borrowing. �टेट्स को जो पैसा देना है, 

उसको म�ने रोका नह� है । इसीिलए to say as though we are reneging our responsibility 

गलत है । रनेेज नह� है, ए�चअुली म� पे करके िदखा रही ह� ं। इस महीने तक, अगर हर महीने क� 20 
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तारीख तक टै�सेशन का िडवो�यूशन का पैसा नह� गया, तो �टेट उठकर बात कर� । इसिलए �लीज 

अफवाह न फैलाय�, देश म� आज कोिवड क� प�र�थित है ।  

इस देश म� कोिवड है, उसका अंत अभी तक हम� नह� िमला है, वै�सीन कब िमलेगी, हम� मालूम 

नह� है । म� नेशनल िस�य�ुरटी के बार ेम� िव�तार से नह� बोलना चाह रही ह�,ं ल�ाख को सभंालना 

चािहए िक नह�? िफर भी �टेट्स को म�ने कम नह� िकया । इस हाउस म� हाथ जोड़कर आपसे िवनती 

कर रही ह� ंिक हम इकोनॉमी के ऊपर �धानमं�ी जी खदु रा�य� के सीएम से बात करते ह�, इंड��ी से 

क�सलट कर रहे ह� । �धानमं�ी जी खदु ए�सपट्�स को बलुाकर बात कर रहे ह� । हर ओिपिनयन को 

सनु रहे ह�, �यान से चलने के िलए ही कर रह ेह� । इसीिलए इसम� ज�दबाजी से कम�ट न कर� It is 

alright. �य�िक मिहला है, कम�ट कर� या she does not possess the Harvard Degree. कम�ट 

कर�, मझेु परवाह नह� है, मझेु िब�कुल भी परवाह नह� । इकोनॉमी के ऊपर इस हालात म� 

िसनिसय�रटी के साथ �धानमं�ी जी खदु इतना �यान देकर �टेट को कम न करना, म� डाटा के साथ 

बोल रही ह� ं। अगर आप म� से िकसी के पास डाटा है तो खड़े होकर मझेु क��ािड�ट क�िजए ।  

 आिखर म� एक बात बोलना चाह रही ह� ं। िव� मं�ी ने  क�पनसेशन सेस के सदंभ� म� काउि�सल 

म� ए�ट ऑफ गॉड बोल िदया �य�िक उनको क�पनसेशन देने का मन नह� है, यह गलत बात है । हम 

ए�ट ऑफ गॉड के िसचऐुशन  म� ह� । िफर भी के�� सरकार जीएसटी काउि�सल म� खड़े होकर बात 

करके एक िनण�य कर�गे िक कैसे इस िसचऐुशन म� क�पनसेशन �टेट को िमले ।  

म� याद िदलाना चाहती ह� ंिक मेर े�रसपे�टेड �ेिडसेशर �ी अ�ण जेटली जी िजतना भी बोले, 

उसको िब�कुल स�मान के साथ मानंूगी । मगर यह नह� है िक he said this way or that way, 

हरके को अपना इंटरि�टेशन देना आव�यक नह� है । The GST Council in its wisdom has 

seen everything. The Council will take a call. इस गैप क� भरपाई कैसी करनी है । कैसे बॉरो 
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करना है । काउि�सल के पास चचा�  हो चकु� है, हो रही है, होने वाली भी है । कैसे बॉरो करके देना है, 

काउि�सल िनण�य करगेा । हमने जो ऑ�शन िदया है अगर वह मंजूर नह� है तो िफर हम काउि�सल म� 

चचा�  कर�गे । मगर इसका मतलब यह नह� है िक स�टर नह� देने वाला है । स�टर के देने क� बात ही नह� 

है । सेस के �ारा िजतना क�पनसेशन कलै�ट होता है, वह होता है क�पनसेशन िजसे �टेट को देना 

होता है, अगर सेस कलै�शन म� कुछ नह� है तो नह� है । क�सोिलडेटेड फंड से पैसा देना, एजी का 

ओिपिनयन आया है । कानून क�सोिलडेटेड फंड से देने के िलए जीएसटी कानून म� �ावधान िब�कुल 

भी नह� है । म�ने अभी ख�म भी नह� िकया, but everybody is reading my mind. म�ने सभी क� 

बात पूरी सनुी । म� जब बात करती ह�,ं  �ो. सौगत राय को ज�र सनुना चािहए । You just cannot 

go on like that. इसिलए जीएसटी क�पनसेशन के ऊपर बह�त ही ए�पॉवड� �पु ऑफ िमिन�टस� 

जीएसटी काउि�सल म� सद�य ह�, हर रा�य से ह�, उनके कहने म� हमने जो ऑ�शन िदया, उसको 

िलिखत �प म� देने के िलए बोले । 48 घटें के अंदर हमने उनको िलिखत �प म� भेजा है । सात फुल 

डेज का टाइम मागंा था, वह भी िदया, उससे �यादा भी दे रह ेह� । हम उनसे चचा�  और सपंक�  म� ह� । 

इसिलए िकसी �टेट के ओिपिनयन को नकारने वाले रा�ते पर हम नह� चल रहे ह� ।  

हम साथ बात करके साथ ही लेकर जाएगें । इसका पूरा सॉ�यूशन काउंिसल म� आएगा । यह 

मेरा ��ागं ऑि�टिमि�टक �यू है । हम काउंिसल म� तय कर�गे िक कैसे करना है । The Centre is not 

reneging, not at all thinking about it. People have put their words in my mouth 

saying: ‘Is Centre reneging?’. Sir, I want to say here, through you, that the Centre 

is not reneging. जब म� पूर ेके पूर े�ॉस रवेे�यू िडवॉ�व कर रही ह�,ं अगर सेस म� कुछ होता तो वह 

आपको द ेदेते । अगर, सेस म� नह� है, िफर कानूनन जो होना चािहए वह जीएसटी काउंिसल म� होगा । 

वे जो भी तय कर�गे, वह हम� मंजूर होगा । So, Supplementary Demands for Grants के िवषय 
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म� जहां तक जवाब देना था, probably I have responded. उसके अलावा जो भी िवषय उठाया 

गया, उसका भी म�ने जवाब िदया है । 

म� आपके मा�यम से सभी माननीय सद�य� से अपील करती ह� ं िक आप सि�लम�टरी िडमाडं 

फॉर �ाट्ंस को पा�रत कर� । आपने सनुा िक मनरगेा सिहत जनता के िलए िजतने उपयोगी काय��म ह�, 

उनके िलए स��ट�िशयल एलोकेशन इसम� आ रही है । अभी तक िवप� के �ारा हम� जो सनुाई िदया िक 

खच� करो, खच� करो तो खच� के िलए पैसा है । आप इसको ि�लयर क�िजए ।  

ध�यवाद । 

माननीय अ�य�: अब म� 2020-2021 के िलए अनदुान� क� अनपूुरक मागं�-पहला बैच सभा के 

मतदान के िलए रखता ह� ं। 

�� यह है: 

“िक  अनदुान�  क�  अनपूुरक मागं� क� सूची के �त�भ 2 म� दशा�ये गए मागं शीष� स�ंया 

1, 2, 4, 5, 7 से 9, 14 से 16, 18, 20, 23 से 27, 29, 32, 34, 39 से 44, 48, 51 

से 53, 57, 59, 61, 63, 65, 67, 70, 71, 73, 75, 76, 83 से 88, 92, 94, 95, 

97, 98, 100 और 101 के सबंधं म�, 31 माच� 2021 को समा� होने वाले वष� म� 

सदंाय  के  दौरान  होने  वाले खच� क� अदायगी करने हेत ुअनदुान� क� अनपूुरक मागं� 

क� सूची के �त�भ 3  म�  दशा�यी  गयी  राज�व लेखा तथा पूजँी लेखा सबंधंी रािशय� 

से अनिधक सबंिंधत अनपूुरक रािशयां भारत क� सिंचत िनिध म� से रा��पित को दी 

जाए ं।  ” 

��ताव �वीकृत ह�आ । 
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माननीय अ�य�: अब म� 2016-2017 के िलए िसिवल मं�ालय� से सबंिंधत अनदुान� क� अित�र� 

मागं� सभा के मतदान के िलए रखता ह� ं। 

�� यह है: 

“िक िसिवल मं�ालय� से सबंिंधत अनदुान� क� अित�र� मागं� क� सूची के �त�भ 2 म� 

दशा�ए गए मागं शीष� स�ंया 13, 21 और 23 के संबधं म� 31 माच�, 2017 को समा� 

होने वाले वष� म� सदंाय के दौरान ह�ए खच� क� अदायगी करने हेत ु अनदुान� क� 

अित�र� मागं� क� सूची के �त�भ 3 म� दशा�यी गयी राज�व लेखा तथा पूजँी लेखा 

सबंधंी रािशय� से अनिधक सबंिंधत अित�र� रािशया ं भारत क� सिंचत िनिध म� से 

रा��पित को दी जाए ं।  ” 

��ताव �वीकृत ह�आ । 
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22.30 hrs                    

APPROPRIATION (NO. 4) BILL, 2020 

माननीय अ�य� : आइटम नबंर – 18, माननीय िव� मं�ी जी । 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to move for leave to introduce a 

Bill to authorise payment and appropriation of certain further sums from and out of 

the Consolidated Fund of India for the services of the financial year 2020-2021.  

माननीय अ�य� : �� यह है:  

“िक िव�ीय वष� 2020-21 क� सेवाओ ंके िलए भारत क� सिंचत िनिध म� से कितपय 

और रािशय� के सदंाय और िविनयोग को �ािधकृत करने वाले िवधेयक को 

परु:�थािपत करने क� अनमुित �दान क� जाए ।” 

��ताव �वीकृत ह�आ । 

माननीय अ�य� : माननीय मं�ी जी, अब आप िवधेयक को परु:�थािपत क�िजए । 

SHRIMATI NIRMALA SITHARAMAN: Sir, I introduce the Bill. 

माननीय अ�य� : आइटम नबंर -19, माननीय िव� मं�ी जी । 

 SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That the Bill to authorise payment and appropriation of certain 

further sums from and out of the Consolidated Fund of India for the 

services of the financial year 2020-2021, be taken into 

consideration.” 

                                                           
 Introduced with the recommendation of the President. 
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माननीय अ�य� : �� यह है:  

“िक िव�ीय वष� 2020-21 क� सेवाओ ंके िलए भारत क� सिंचत िनिध म� से कितपय 

और रािशय� के सदंाय और िविनयोग को �ािधकृत करने वाले िवधेयक पर िवचार 

िकया जाए ।” 

��ताव �वीकृत ह�आ । 

माननीय अ�य� : अब सभा िवधेयक पर खंडवार िवचार करगेी । 

Clause 2 and 3 

माननीय अ�य� : �� यह है:  

“िक खंड 2 और 3 िवधेयक का अंग बने ।” 

��ताव �वीकृत ह�आ 

खंड 2 और 3 िवधेयक म� जोड़ िदए गए । 

अनुसूची को िवधेयक म� जोड़ िदया गया । 

खंड 1, अिधिनयमन सू� और िवधेयक का पूरा नाम िवधेयक म� जोड़ िदए गए । 
 

माननीय अ�य� : माननीय मं�ी जी, अब आप ��ताव कर� िक िवधेयक पा�रत िकया जाए । 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

 “That the Bill be passed. 

माननीय अ�य� : �� यह है: 

“िक िवधेयक पा�रत िकया जाए ।” 

��ताव �वीकृत ह�आ । 
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 22.32 hrs 

APPROPRIATION (NO. 3) BILL, 2020 

माननीय अ�य� : आइटम नबंर – 20, माननीय िव� मं�ी जी । 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to move for leave to introduce a 

Bill to provide for the authorisation of appropriation of moneys out of the 

Consolidated Fund of India to meet the amounts spent on certain services during 

the financial year ended on the 31st day of March, 2017, in excess of the amounts 

granted for those services and for that year. 

माननीय अ�य� : �� यह है:  

“िक 31 माच�, 2017 को समा� ह�ए िव�ीय वष� के िलए कितपय सेवाओ ंहेत ुअनदु� 

रािशय� से अिधक िजतनी रािशया ंउ� वष� के दौरान उन सेवाओ ंपर �यय क� गई ह�, 

उनके भगुतान के िलए भारत क� सिंचत िनिध म� से धन के िविनयोग को �ािधकृत 

करने का उपबधं करने वाले िवधेयक को परु:�थािपत करने क� अनमुित �दान क� 

जाए ।” 

��ताव �वीकृत ह�आ । 

माननीय अ�य� : माननीय मं�ी जी, अब आप िवधेयक को परु:�थािपत क�िजए । 

SHRIMATI NIRMALA SITHARAMAN: Sir, I introduce the Bill. 

                                                           
 Introduced with the recommendation of the President . 
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माननीय अ�य� : आइटम नबंर - 21, माननीय िव� मं�ी जी । 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That the Bill to provide for the authorisation of appropriation of 

moneys out of the Consolidated Fund of India to meet the amounts 

spent on certain services during the financial year ended on the 31st 

day of March, 2017, in excess of the amounts granted for those 

services and for that year, be taken into consideration.” 

माननीय अ�य� : �� यह है:  

“िक 31 माच�, 2017 को समा� ह�ए िव�ीय वष� के िलए कितपय सेवाओ ंहेत ुअनदु� 

रािशय� से अिधक िजतनी रािशया ंउ� वष� के दौरान उन सेवाओ ंपर �यय क� गई ह�, 

उनके भगुतान के िलए भारत क� सिंचत िनिध म� से धन के िविनयोग को �ािधकृत 

करने का उपबधं करने वाले िवधेयक पर िवचार िकया जाए ।” 

��ताव �वीकृत ह�आ । 

माननीय अ�य� : अब सभा िवधेयक पर खंडवार िवचार करगेी । 

Clause 2 and 3 

माननीय अ�य� : �� यह है:  

“िक खंड 2 और 3 िवधेयक का अंग बने ।” 

��ताव �वीकृत ह�आ 

खंड 2 और 3 िवधेयक म� जोड़ िदए गए । 

अनुसूची को िवधेयक म� जोड़ िदया गया । 

खंड 1, अिधिनयमन सू� और िवधेयक का पूरा नाम िवधेयक म� जोड़ िदए गए । 
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माननीय अ�य� : माननीय मं�ी जी, अब आप ��ताव कर� िक िवधेयक पा�रत िकया जाए । 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

 “That the Bill be passed.” 

माननीय अ�य� : �� यह है: 

“िक िवधेयक पा�रत िकया जाए ।” 

��ताव �वीकृत ह�आ । 

    माननीय अ�य� : सभा क� काय�वाही शिनवार, िदनाकं 19 िसत�बर, 2020 को तीन बजे 

तक के िलए �थिगत क� जाती है । 

22.34 hrs 

The Lok Sabha then adjourned till Fifteen of  the Clock on 
Saturday, September 19, 2020/Bhadrapada 28, 1942 (Saka) 

 

___________ 
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